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LOK SABHA DEBATES 2

LOK SABHA

Thursday, July 1, 1971]Asadha 10,
1893 (Saka)

The Lok Sabhka met at Eleven of the Clock
fMR. SPEAKER in the Chair]

Death of Soviet Cosmonauts

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI): The
true sprrit of science is the spirit of sacrifice
and search for knowledge. The exploration
of outer space has re-awakened in all of
us a sense of wonder. Whether the cos-
monauts belonged to the Soviet Union
or to the United States of America, we
have regarded them as representatives of
all mankind. We have felt personally
involved in their Journey, following their
every move, sharing the anxiety of
their families and of their country. We
have felt exilarated by their achievements.

#

The tragedy of the deathof the Soviet
cosmoenauts, Lt. Col. Georgi Dobrovolsky,
Flight Engineer Viadislav Volko and
Test Engineor Viktor Patsaysv Is all the
Breater because it happened at the very end
of & succeasful exploration. As the House
knows, they spent a record number of 23
days aboard the Salyut, the 25- tonne
orbiting laboratory lsunched on April 19th.
The experiment was a success, They

sathered very valuable information, and

even though they themselves are nat here
to share init, we know that it was a
contribution to progress.

May I request you, Sir, on behalf of this
House to express our deep sympathy to
the Soviet Union and especially to the
families of these gallant and courageous
young men ?

MR. SPEAKER: 1 eassociate myself
persovally and on behalf of this House
with the feelings of grief and sorrow
expressed by the Prime Minister on the
tragic incident, the death of the three
cosmonauts of the spaceship Soyuz-11—
Cosmonauts Georgi Debrovolsky, Viadislav
Volkov and Viktor Patsayey. They were on
a mission of immense scientific knowledge,
and their end came Just at a time when
they had almost accomplished their mission.
This is a loss not only to the Soviet Union
and people, but to the entire mankind. I
am sure the House will join us in convey-
ing our heartfelt condolences to the
bereaved families, the Government and
the people of USSR.

We may stand for a while to oxpress
our sorrow,

The Members
Jor a while,

then stood in silence

ORAL ANSWERS TO QUESTIONS
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SHRI ANNASAHFB P. SHINDE : The
\eam which visited Bihar naturally dis
cussed with the State Government officials
and visited some of the headquarters. 1
have not got at the moment & list of the
places they visited, but the experts and
some members of the team did visit some
of the interior areas of Bihar, but in such
matters the assessment is made in consulta-
tion with the State Government, based on
the information with the State Govern-
ment.



] Oral Aswers

st arreere st frg wdrede
9 q% WeXAYH T TEIT W§ ¥ qdwae
# ot fagre wowre & wdwde § 9
et fafrdat & § O F
wir ® ww g7 wax § @ R
TART IT Y @9 | @O AW g
‘ﬁmﬁ@!imw«m g%
@ v & MY wr el R
¥ faredt gPL FY Qi @A ! W
gatsy sratu ATy ?

SHR1 ANNASAHER P. SHINDE : I do
not want to criticise anybody, but sometime
brave Statements are made, but when the
Central team went there ard they asked
the State Government for figures about
the estimates of damage, the precise
information was not available,
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SHRI ANNASAHEB P, SHINDE: A
broad assessment that damage wes to the
tune of 25 per cent of the rabi crop was
given but the precise estimates were not
available. But the Central team went into

the various problems in regard to which
the relief is required, and the Central team
has made recommendations for substantial
Assistance to the Bihar Government.
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SHRI ANNASAHEB PSHINDE : The
hon. House and Members should appre-
ciate that there is no delay whatsoever
on the part of the Government of India
because relief in case of natural calamities
is a State subject constitutionally. The
State Governments have to take steps,
and they need not wait for the Central Go-
vernment, because the Central Governmeat
only comes in by way of assisting the
State Governments, and, therefore, there
is no delay whatsoever. The State Govern-
ment can go a&head with the “relief
operations.

SHRI SHYAMNANDAN MISHRA:
The amount of relief recommended must
have some correlation with the number
of persons affected. Will the Minister
tell us the number of persons affected 7

SHRI ANNASAHEB P. SHINDE : As
I said, no precise information has been
available. We can give figures only if the
State Government has precise information.
I was submitting that this information
was not available.

I should like to make one submission
to the hon. Members. The amounts which
were provided last year were not spent.
It is all right asking more relief. But let
the Bihar Government spend the amount
that has been provided; we shall be
prepared to help them more.

Census of Casaal Labour Employed
by Ministries

»343. SHRI M. M. HASHIM : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(s) whether any census has been con-
ducted of the casual labour employed by
all the Ministries of the Government of

India; and
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(b) if 80, thofuullttho;r;of?-

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR & REHARI-
LITATION {SHRI BALGOVIND
VERMA) : (a) No, Sir. :

(b) Does not arise.

diqaeqqemﬁm:# ﬂﬁ!‘iﬁ‘ﬁ'ﬁ
sETQET §F & w1 osR W@
feafadr ¥ ot arfadt & #7E el
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Y g for ¥ % e v @ ¥
we ATT H AW T TH FT &
2

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): The hon. Member 1s aware that
there are certain Central Ministeries Jike
the Railways, CPWD, Electricity Boards,
Ports and Docks, etc, which employ casual
labour. The Railways have issued orders
that if casual labour have put in six
months service they should have the bene-
fits of regular labour, There are
complaints, however, that those instruc-
tions have not been properly implemented.

SHRI S. B. GIRI1 : May 1 know whether
the Government has got any proposal to
bring forward logislation so that casua)
labour gets at least pay and wages on par
with perrnanent workers who are doing the
same nature of work 7

SHRIR. K. KHADILKAR: The labour
department has drafted model standing
orders for casual labour employed by the
Central CGovernment departments with
which we are concerned: they are under
consideration,

MR, SPEAKER : Shri Pandey.

JULY 1, 1971
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MR. SPEAKER : I havecalled Shri
Pandey .

SHRI N. N. PANDEY May I know
whether the attention of the hon. Minister
was drawn to the report of the Labour
Commission regarding casual labour and
if so what action has been taken by the
Government ?

SHRI R. K. KHADILKAR: The
Labour Commission's recommendations
are before us and we are considering what
we should do 1n the matter.

SHRI N. SREFKANTAN NAIR -
Is the hon. Minister aware of the fict that
in the Railways and other public aecton
undertakings casual labour is discharged
before three years so that they do not get
the minimum wages that are prescribed
by the Minisiry and if so will thers b n
new appraisal and a new criteria laid
down s0 that the total number of day-
put in may be taken foi minimum wages *

SHRI R. K. KHADILKAR : Tho hon
Member was not perhaps here when 1
replied to the first question. I have stated
that the Railways have a provision for
casual labour to be treated as temporur
employee after completion of six month’s
service. The question is one of implementa-
tion. It isa fact that the break in service
is brought about in order to get away from
the commitment to regularise them.

SHRIMATI SHEILA KAUL: Does
the hon. Minister consider farm labour at
par with industrisi labour, because both of
them suffer similar hardships ?

SHRMI R. K. KHADILKAR : This is
outsidle the scope Of this question, and I
am going to refer’ to this matter in my
reply on the Demands for Qrants.
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SHRI R. K. KHADILKAR : As T said,
so far as the question of casual labour is
concerncd, the railways are mentioned
here. The Central Government has also
drafted regulations, but they are yet
under consideration. What . the hon.
Member wants to know is about the dock
labour decasualisation. It is being imple-
mented quickly. In  other cases, the
Contract Labour Act is there, where it has
to be implemented properly so that some
of the grievances mentioned by the hou,
Member could be removed.

Survey of Sea Coast of Gujarat State
‘forMarheprodum

*344, SHRI JADEJA : Will the
Minister of AGRICULTURE be pleased to
siate :

(a) whether Government propose to
survey the sea coast of Gujsrat State for
marine products as the ses bed of the West
Cosst is the richest in reapect of the
marine products in the teglon; and

ASADHA 10, 1893 (S4KA)
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{b) if so, the main features thereof ?

THE MINISTER OF STATE IN THBE
MINISTRY OF) AGRJCULTURE (SHRI
ANNASAHEB] P. SHINDE) : (s) and (b).

A statement is laid on the Table of the
Sabha.

STATEMENT

(8) & (b). Extensive and continuous
surveys of the fishing grounds off the
Gujarat coast have been conducted by the
exploratory fishing vessels of the Deap Sea
Fishing Organisition of the Government
of India from 1948. These relate mainly
to the fishing grounds upto a depth of 80
meters and cover the bottom dwelling
species which are fished with trawl nets.
It is proposed to extend the scope of the
survey to deoper buttom grounds as well
as to the midwater zone. A survey base is
being established at Kadla with 2 new
vessels and at Veraval with 3 new vessels,
The survey operations will cover trawling
for shrimp and other bottom fish, gillnett-
ing for pelagic fish and pursc-seining
mainly for pomfrets.

SHRI JADEJA : In the statement that
the hon. Minister hus placed before the
House, he has only mentioned a few
species that are found ou the ocean floor,
but not the marine products such as sea-
weed and corals which are of equal import-
anco. May 1 know whether any scheme is
therc to survey these products also ?

SHRI ANNASAHEB P. SHINDE
When a survey is carried out, naturally
it is a survey regarding all types of fish,
If 1 have mentioned only certain species or
particalar types in the statement, it does
not mean that the surveys are confined
only to them,

SHR1 JADEJA : The hon. Minister
has now said that a survey means a survey
for all species. May I know from the hon.
Miuistér whether the Government is aware
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of tho fact that there are some fishing
boats belonging to foreign countries plying
just off the Saurashtra coast, and accord-
ingto the FAO report, this coast is
considered tobe the richest area for
maring products in the whole world ? May
1, therefore, know whether the Government
of India is thinking of exploiting that irea
also?

SHRI ANNASAHEB P. SHINDE : It
is true that this area is one of the richest
area from the point of view of fisheries. 1
am glad to mention that in Gujarat,
fisheries are developing and coming up
very well. We would like to help the
Gujarat Government more and more &0
that the fishing activities can be expanded.

Stock of Sugar and Financial Crisis
in Sugar Mills

*845. SHRI S. R. DAMANI : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether huge stock of sugar have
accumulated with the sugar mills;

(b} if so, the latesl position and the
withdrawals till the commeéncement of

the next crushing season; and

(c) whether Government plan to offer
some relief to the mills which are passin
through a financial crisis?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) and (b). No, Sir.

The stock of sugar with sugar mills
on the 15th June, 1971 was
279 lakh tomnes 8 against 30,6

jakh tonoes on the corresponding date
{ast year. The withdrawals thereafter upto
the 30th September, 1971 may be about 11
lakh tonnes. A further production of
about 65,000 tonnes is also expected dyring

this period.

JULY t, 1971
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{c) Restrictions on price and distrfbution
of sugar have boon removed with effect
from the 25th May, 1971 and there should
be no financial crisis now as the stock
holding is lower than last year. -

SHRI S. R. DAMANI: May I know
from the hon. Minister whether 'the
arrears to the farmers have been paid by
the sugar millowners and, if not, how much
remains to be paid ? Secondly, I would
like to know whether after decontrol the
prices of sugar have gome up in certan
parts of the country.

MR. SPEAKER : In one single ques-
tion, he is combining two guestiuns, He is
asking two quest:ions

SHRi SHER SINGH . In reply to the
earlier question, the arrears outstanding
for the canegrowers in the whole coun-
try comes to about Rs 50 crores. In
Uttar Pradesh, 1t 18 about Rs 19 crores
In the whole country it 15 Rs, 50 crores
As to the other question asked by my
hon. friend, the prices have not gone up
If we compare them to the prices preva-
lent'1n free sale, from the 25th May, the
prices have come down. This month 1it-
self we have released another 4.67 lakh

tonnes of sugar and the prices have come
down during. these 6 or 7 days.
(Interruptions).

ot gerwer wo ;A @ w
formY arom & Y faw < & | oo
dfra & et @F Y
OFAT AT I FCT W § AW ww
qz W §
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wg awdt § i
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, BHRI 8. R, DAMANI : When there is
n¢ accumulation of stock, T want* to
know whether the arrears have been
paid, if sp, to whet extent and what rem-
ains to be paid. He has repeated the same
figure given some time back. He has not
given the corrrect figures. This year, pro-
duction of sugarcane was substantially
more and the mills did not have the cap-
acity to crush it in time, Are they go-
ing to relax the licensing policy so that
more sugar mills may come up in the
cooperative, joint and private sector ?

SHRI SHER SINGH : I will give the
latest figures. Upto 31st May 1971, the
balance of cane price due is Rs.
42,68,59,000. It has come down, About
more licences fo1 supar factories, we have
given 30 licences to the cooperative
factories only recently and some facto-
ries aie coming up. The total capacity
will bed'i lakh tonnes.

st 7ar Yeg : 7av ag adt § fv 42
TAE TIA ) T & I O T «rH
garg U0 ¥ SWH Y 19 FOT &AT
Faw IO AW A A ¢ W ag N
g woag 19507 Trgg
defor ¥ I e 7 faw e
q3 fami & oW A § 9 wAd
T W TAAEE g9 § v S
W o Aramd & @ b war A
g T & ! afe ag W gAY wAr
TTHIT UIH WA w1 WW@'R
awet § wR fawr wifawt & feems
N grawré A FX FwA ¢ arlw
firaraY & WY T aFTAT §, ITEY war-
el oredt g) W ?

W fre firg : ot e § 9w R
#r vuet & vl ¥ [T @ g
gau R NEH O wow
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SHRI S. M, BANERJEE : According {0
the figures given by the hon. WMinister
the total arrears of sugarcane piice dues
is about Rs. 42 crores and some lakhs.
Have the government taken any mesasures
to seize the stocks of sugar and self in the
market and pay the ducs of the farmers ?
1 would also like to know whether any

sugar magnate has been arrested for non-
payment of the dues.

SHRI SHER SINGH : We are taking
coercive measures. Onc of the measures
is auction. It has already been decided to
auction siy mills.

SHRI S. M. BANERJEE : I want to
know whether they will seize the stocks
and soll in the market,

SHRI SHER SINGH : Our difficulty
is that most of these stocks have been
pledged by the mill owners and taken
money from the banks. So, we cannot
just seize them and sell them,

SHRI S. M. BANERJEE : Then what
are the coercive measures that you have
taken ?

SHRI SHER SIHGH : The State Go-
veraments have been requested to realise
thess dues as arrears of lahd reveaue und
thoy are doing their best. In some cases,
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thqmmioniuth mills, We have
been urging on the State Governments
to take harsh and coercive steps.

SHRI R. 8. PANDEY : Taking into
consideration the poor performance of
the sugar industry in UP with regard to
the recovery of arrcars and payment,
may I kmow whether the government will
nationalise the entire industry ?

SHRI SHER SINGH : In reply to the
calling sattention motion the other day 1
have informed the house that we have
received 2 memorandum from the U.P.
Government. U P Government is taken
some action and that will be know

ghortly.

SHRI S. M. BANERIEE : Sir, ot us
have a short discussion on this.

MR. SPEAKER : 1 will proposs it
to the  Business Advisory Committee. 1

will look into it.

v

fonal Agri-
Consultative Group op Internat
cultural Research at Washington

#5347, SHRI RAM SHEKHAR PRA-
SAD SINGH ¢ will the Minister of
AGRICULTURE be pleased to state:

(a) whether India has been appointed
. as one of the Members of the new C}on-

sultative Group on Internat ion‘l.l Agricul-
tura] Research set up in Washington;

() if so, the functions of this Group;
and

(¢) who are the other members of the
Consultative Group ?

NISTER OF STATE IN THE
T NS OF . AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) : (2)
t0(c). In April FAO had proposed 10
pet 1P & Consultative Group m Washing-
ton on Internationsl A'riml-tm Research
with the abjective of attracting full finan-
strengthém such Research

JULY 1, 191
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in developing countries. Indin has been
nominated as u Member of the Technical
Advisory Committee which has been sot
up to support the Consultstive Group.
The Committee is located at FAO Head-
quarters in Rome and is composed of
independent scientists from developed
and developing countries in disciplines rela-
ted to agriculture research development.
As regards the Consulative Group some
of the members are main aid donor coun-
tries of the FAQ, Ford, Rockefeller and
Canadian International Foundations and
the Regional Development Banks.

st vwdrwe wwiw fag : & ag
stAT wTgar § 6 W dewr & wxew
e H @ N AR Y wd-
w5 &Y Y g W WY W qeT Ay
%t #55 g€ § ar i

SHRI ANNASAHEB P. SHINDE : 1
could not follow the question.

SHRI RAMSHEKHAR PRASAD
SINGH : While being a member of this
group, what programme has been prepared
by India, and has any meeting of this
group taken place; if so, what is the
prograas ?

SHR1 ANNASAHEB P. SHINDE :
Actually, membership is not there. From
a number of countries leading scientists
are invited. It is a sort of a panel or
study group. From India Dr, Swami-
nathan has been invited to join this
panel. They look into the broad research
activities going on in all oountrics and
how to exchange experience with each
other.

Sapply of Rice to North Bengal to Feed
the Evacuces rrom Bengla Desh

#8458, SHRI M. SATYANARAYAN
RAO :
SHRI PRIYA RANJAN DAS
MUNSI:
Will the Minister of AGRICU LTURE
be pleased to state :
(a) whether Governmetit of West Ben-
gal bas urged the centre ro rush at least
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. dnpecfhl train load of rige to North Ben-
gal to feed the evacuees from Bangla Desh.

() If s0, the steps taken to speed up
the supply of foodgrains to North Bengal;
and

(€) The total amount of food-grains
supplied for the evacuees so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
(a) Yes, sir.

(b) The West Bongal Government have
only recently asked for the supply of
30,000 tonnes of rice per month to meet
the norma] and the additional requirements
in North Bengal. Steps have been taken
to speed up the movement of this quantity
of nice from Madhya Pradesh, Uttar Pra-
desh and Punjab. Sufficient stock of wheat
already exists in the depots in North Ben-
gal and further stocks are also being moved.

(c) West Bengal being a deficit State,
supplies are made by Government of India
to West Bengal Government both against
their normal requirements as also for the
refugees from Bangla Desh. The total
quantity of foodgrains supplied to ‘Bangla
Desh evacuees upto 19-6-71 was 29,768
tonnes of rice and 580 tonnes of wheat.

SHRI M. SATYANARAYAN RAO:
1 would like to know from the Minister,
in view of the uuprecedented influx of
evacueos from Bangla Desh, whether our
country is self-sufficient in foodgrains not
only to feed our people .but also the

evacuees coming from Bangla Desh; if =

not, what steps Government propose to*
take in this regard.

SHRI ANNASAHEB P, SHINDE:
1 would repeat that the problem of feeding
the refupees from HBangls "Desh is the
responsibility, se I said edulier, of the
interautional community it dospite : that
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our food position is so comfortable that
we are taking adequate care to seo that
these refugess, these unfortunate people,
who have come are properly fed.

SHRI M. SATYANARAYAN RAO:
1 would like to know the names of States
which are surplus in foodgrains and which
are in a position to. supply rice to West
Bengal; in particular I want to khow
whether Andhra Pradesh is a surplus
State, if so, whether it has been approa-
ched by this Government for the supply
of rice.

SHRI ANNASAHEB P. SHINDE:
Do.you want me to answer this question
Sir ?

MR. SPEAKER : Of course, it isa
very indirect question. Why do you not
get ricg from Andhra Pradesh aliso 7

SHRI ANNASAHEB P. SHINDE:
As I have already said in the main part of
my reply, from the point of view of con-
venience we supply rice from Uttar Pra-
desh, Madhya Pradesh, Orissa and Punjab
to West Bepgal. From Andhra, though
it is a surplus State, it is convenient to
supply rice to Kerala because that is nearer.
So, it is planned on rational basis and,
naturally, movements are planned from
surplus States to deficit States on the basis
of some broad considerations.

SHRI PR1YA RANJAN DAS MUNSI:
I would like to know from the hon.
Minister whether any specific proposal
was magde by West Bengal Government o
the Central Government regarding the
immediate supply of foodgrains because
ftisa fact that whenever foodgrains are
supplied from the Government of India
to those places, it takes time either due to
delay or due to other things, and evacuees
face a tremendous problem in the rationing
shops. 1 would like to know categorically
whether, apart from the normal require-
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ments of West Beugal, because of the
reécent influx of gvacuees into West Bengal,
the requirement of foodgrains can be
completely managed by the Government
of India.

SHRI ANNASAHEB P. SHINDE :
Sir, as far as allotment is concerned there
is no difficulty. 1 would like to repeat
we have very satisfactory stock nn West
Bengal—almost half a million ton pf

wheat and rice is stocked at present in.

West Bengal and we are meecting all the
requirements as per the demand of West
Bengal. There is certain difficulty with
regard to movement of wagons which is
beyond the control of my Ministry but
we are taking adequate care and planning
for more quantity than required. _

SHRI SAMAR GUHA : 1 would like
to know whether the food thag were
supplied particularly for refugees is supp-
lied directly to refugee camps or through
the West Bengal Government? Also
whether on account of loading and unload-
ing of wagons there is cerfain difficulty ?

SHRI ANNASAHEB P. SHINDL:
We naturally aliot to the West Bengal
Government aund through West Bengal
Government these tood grains are distri-
buted. As the hon. Member has rightly
pointed out there are some difficulties in

unloading because of labour problems.

Suppty of Tents for Refugees from
Bangla Desh

*§49. SHRI S.M. BANERIJEE : Wiil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the steps taken to expedite supply
of tonts for the refugees from Bangla Desh;
and
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(b) whether bulk of orders have been
placed with Ordnante Clothing Factorics
or private contractors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA.
BILITATION {SHR1 BALGOVIND
VERMA)": (s) Witha view to providivg
shelter to the rufugeos from East Bengal,
arrangements have been made for supply of
6,000 tents from existing surplus stock and
bulk ordeis 1 the form of operational
indents for the supply of B2026 Tents/
Shouldaries and 24,000 tarpaulins have
been placed by the Government of India
on the Director Geueral of Supplics and
Disposals, New Delhi Appeal has also
been made to the U.N. and Foreign
Agencies to provide shelter materials for
the refugees.

(b) Orders for supply of tents have
been placed by Direcior Geneisl, Supply
& Disposal on private indigenous mam-
facturers

SHRI 5. M. BANERJEE : There arc
four Ordnance Clothing Factoties under
the Director General of Ordnance Faoto-
ries and the bulk of the order has been
placed with the pnivate contractors who
will never manufacture good articles. That
has been our experience during Chinese and
Pakistani aggression. 1 would like to know
the reason why Director General, Supplies
and Disposal pleced most of the bulk order
with the private people 7 Whether any
investigation will be made as 10 why this
thing has been done?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHA-
DILKAR) : All orders are placed through
the Central Purchase Organisation—D. G. "
S. & D.—and they must haye fourd from
their own experience that grdnance facto-
ries are ot in a potitien to take such big
arders becanse il seems the Ordaance fact-
ories could not meet theis owa demands.
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SHRI S. M. BANERJEE : 1sita fact
that the Shahjabanpur Ordnance factory
employing about 10,000; about 15,000 mea
are working in Kanpur Parachute Factory
and an equal number at Avadi Ordaance
Factory have got manufacturing capacity
more than the private units. Also I would
like to know whether it is in the knowledge
of the hon. Minister that the employees of
these factories have decided to manufactyre
the full requirements without any overtime
payment if the order is placed with them
and also that they will complete the order
before schedule.

SHRI R. K. KHADILKAR : Regard-
ing all matters concerning refugee problems
and their requirements the Defence Secre-
tary is closely associated with it. If the
facts stated by the hon. Member are correci
he should place all these facts before the
Committee and certainly we will be happy
to get supplies from the Ordnance factories.

Wt qite Ao 7y : X 37 WA
qrear § W o ot ¥ fr oafedw
wifer ey & o aeerd a8 wrd
aY wrar ®eq & fqw wraw wrET AT
fs srgdc g ¥ eafaT &dx
ardt w1z wT wafeat ag £,
¥ qg T Agn F qe@mdl gy d
Fop g mrag AT §?

MR. SPEAKER : It is nol a question,
It is a question of views.

sft wrcetowd : AfeT wwH mfs-
Fu Bt @7 5 v g

SHRI R. K. KHADILKAR : The whole
problem of sheltor is well-planted and if
the hon, Speaker would permit me, I will
pinco a comprehensive statement of what
we bave dooe, how much supplies we have
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ding sheiter. But, If in some individual
case, there was some difficulty, I am not
aware of it,

Central Directives to States fer imple-
mentation of their Land Reform Act.

*850. SHRI N. S§. BIST: Will the
Minister of AGRICULTURE be pleased
to state :

(s) whether Central Government have
issued directives to the State Governments
for speedy implementation of their respec-
tive Land Reform Act; and

(b) the reaction of each State Govern-
ment thereto and the time by which they
propose to implement them fully?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): .(a) Land
reform is a State subject and, therefore, the
question of Central Government issuing
directives to the State Governments on
land reforms dves not arise. However,
broad guidlines on land reforms Jegislation
and implementation have been outlined in
the Fourth Five Year Plau and subsequoe-
ntly reiterated in the Chief Ministers’ Con- .
ference held in 1969 and 1970. The Prime
Minister aend the Minister of Agri-
culture have on more than ong occasion
addressed the State Governments with re«
gard to vigorous implementation of land
reforms.

(b) At the-Chief Ministers' Conference
held in 1970 land reform measures to be
adopted by different States were agreed
upon. It-was urged that the States should
undertake measures for speedy and effective
implementation of land reforms.

o wtex fog faw - wfe garc

ey ¥ geg qaenr dfer vy F
TR ¥ wmAr wmgEr § R fee
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v & fag war mgﬁtﬁﬂ
§ Wi ousT peftRew few ®e ¥
froggas e § 7

SHRI ANNASAHEB P. SHINDE :
About the ceiling levels in each® State,
on earlier occasions I have laid the state-
ment on the Table of the Sabha. Re-
cently, the Kerala Government has
enacted a ceiling law and broadly, the
ociling is 5 to 7  hectares based on
famity. Then, in West Bengal, when it
was under President’s rule, we have also
enacted & ceiling law in which the family has
been made the unit and broadly, the limit
is between 12 and 17 acres for a family.
Recently, the Tamil Nadu Government
has also amended its law and brought

down the ceiling from 30 to 15 acres.

Assam has also amended its law. But, by
and large, the implementation in many of

the States is not very effective.

it wtex fey fare : w7 @ FY
fafer d e wror R Moo v &
FRY & qre ZoTdl owE oAt 0 AT
ffew ¥ a9% & forg Aroraw qAwT ¥
oy Fosdary & atw ¥ waft forer 39 2
I q9X Foo H aey W ge §, W
fawce & o A sqraraT 7

SHRI ANNASAHEB P. SHINDE : It
is very difficult for me to say about the
exact acreage. But, it is a well-known fact
that many people have tried to circumvent
the ceiling law by transfers and by adop-
ting various ways and means.

oft wog wila: ag oA W
s agy frez § SO g dw X w
qE B AT T T WY wrgyeT o
g AT WO & @ IR §
wrage & TIw GONE e & ATHA
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WY gw wY wAT Wit oY R e W
ST T e St WY g g
g & fag ot ger w0 & wday w
W W F X ¥ ymifien AR
war @i v A g guw Afy 7
wiifi ag wwear agy sfev g W o
THEAT ®Y ¥ wT q¢ ¥y F IHH &

SHRI ANNASAHEB P. SHINDE : The
Government of India is very clear as far as
the urgency of vigorous implementation of
land reforms is concerned. Therefore, this
matter was considered at the Chief
Ministers' Conference and a Land Reforms
Committee, a sort of sub-group of the
Chref Ministers, has been appointed to go
into the question of ceiling laws. Sir, land
reforms have many aspects. Unfortunately,
in some States, we still have no security of
tenure. We very much would like to plead
with the State Governments that they
should take up this matter very seriously.
We have been urging them repeatedly and
the Prime Minister also has taken up ths
matter with the State Governments,

SHR1 AMRIT NAHATA : Sir, land
reforms being on the State List, the Central
Government has always pleaded helpless-
ness, Sir, in view of the fact that in the
States, landeéd interests are very mich en-
trenched in the State Governments, will
the Central Government consider the
feasibility of imtroducing an amendment
to the Constitution whereby land reforms
will be transferred from the State List to
the Councurrent List which step, while not
depriving the Stite legislatures enacting
laws on the subject, will a4t the same time
enable the Central Government to intro-
duce uniform land reforms aill over the.

country?

SHRI ANNASAHER P, SHINDE : As
far as amendment of the Constitution is
concerned, it is for the House to decide.
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SHRI K. RAMAKRISHNA REDDY :
When Telengana is included in Andhra
Pradesh, why Telengana Tenancy Act has
not been applied to Andhra area in toto ?
To what extent the Andhra Pradesh
Government has taken action with regard
to the land reforms as expected ?

SHRI ANNASAHEB P. SHINDE :
Recently Andhra Government has taken
some steps, for instance, withdrawing
excmptions under the ceiling law. They
have also sent for our assent the amend-
ment of the Tenancy Act, We have offered
some comments because we thought that
will give som¢ opportunity to landlords to
resume their lands. So we have requested
the State Government to rcconsider this
legislation.

SHRI K. RAMAKRISHNA RFDDY :
For Telengana and Andhra thére are sepa-
rate Acts now. Why should there be sepa-
rate Acts ?

MR. SPEAKER : Telengana people are
good people, kindly sit down,

ft Qo QR0 T1T : W AW HI
¥ qu fr e fafred srevg &
W A F1 W g fear wav g fw
g fggenT & AR 9 U dew
Mfaw afaerms  arar 9w, TEE a1
¥ agv qrarg 7 off srger-g fase
@y § ? @ A A qur 6w 9. aw

gee?

SHRI ANNASAHEB P. SHINDE : 1t
is not possible under the Constitution at
the moment to have a Central Legisla-
tion as such. What we are trying to do is
to see how broad uniformity can be brought
about in the country. We take into
account the special conditions in the
various States.
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SHRI BIRENDRA SINGH RAO
Will the Minister state whether the
Haryana Government has sent an Ordi-
nance on Land Reforms for the approval
of the Central Government ? If so, when
was it sent ? What is the cause of the
delay. Why it has not heen approved
so far ?

MR. SPEAKER : Ordinance for......

SHRI BIRENDRA SINGH RAO :.. ...
land reforms from Haryana Government..

¥

MR. SPEAKER
Chief Minister ?

When you were

SHR1 BIRENDRA SINGH RAO:
Now.—By the present Government.

SHRI ANNASAHEB P. SHINDE : We
have received some proposal from the
Haryana Government and that is under
consideration.

SHRI BIRENDRA SINGH RAO :
How long will it take for them to approve ?
How long has it been under consideration?

MR. SPEAKER: ‘Under consideration’
knows no limit ?

SHR1 PILOO MODY : He asked :
‘How long has it been under considera-
tion 7 That is a specific question.

SHRI K. S. CHAVDA : May I know
what incentives they intend to give to the
States for speedy implementation of their
respective Land Reforms Acts 7

SHRI ANNASAHEB P. SHINDE : No
incentives arc necessary; it is the responsi-
bility of the State Governments and they
have to act vigorously as far as implemen-
tation is concerned,

MR. SPEAKER : As regards the pre-
viqus question, I think Shri Piloo Mody is
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right. For how long will it be under
consideration ?

SHRI ANNASAHER P. SHINDE:I
would like to take the House into confi-
dence in regard to this matter becauss there
is nothing o hide. The proposal was re-
ceived. In regard {o some provisions, we
do think that it should be on the bruad
line of our thinking, and thercfore, we are
trying to have discussions with the
Haryana Government so that the land re-
form legisiation......

SHRI PILOO MODY : How long ago
was it received ?

SHRI ANNASAHEB P. SHINDE : Wo
hed received only a month carlicr.

MR. SPEAKER : Is Shri’ Piloo Moy
satisfied now ?

SHRI PILOOC MODY : Ves, not only
with him but with you also, Sir.

Steps 1o check Soll Erosion

*§51 SHRIP. GANJADEB : Wil the
Minister of AGRICULTURE be pleased

to state:

(a) whether 48 [akliacres of cultivable
and agricultural waste land and 10 lakh

acres of forest land are facing the problem
of Soil Erosion;

. (b)if so, the reaction of Government
thereto and ;

(c) the steps being taken in this regard ?

THE MINISTER OF STATE IN THE
MIN]STRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) 10 (¢). A statement
is laid on the Table of the Sabha;
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() Although =no systemalic surveys

have been carried out in the country as a
whole to determing the exact mature and
extent of the soil and water conservation
proldems, it is estimated that a total of
about 145 million hectares, including Jands
under forests, suffer from soil and water
conservation problems.

(b) and (c). Efforts are being made, both
by the Central Government as well as by
the State Governments, to tackle these

problems.

To encourage the State Governments to
reclaim the wastelands, a Centrally ‘Spon-
sored Scheme for reclamation of culturable
wastelands and resettlement of landless
agricultural labourers Was taken up during
the Third Five Year Plan. Under this
scheme, the State Governments werc eligi-
ble for Central assistance at the raic of Rs.
750 per hectare for reclamation and deve-
lopment of the land and another Rs. 750
10 each family for purchase of agricultural
wherewithals for starting cultivation. This
scheme was transferred (o the Slate Sector
with eflect from 1-4-1969. During the
period the scheme was in operation, a total
Central assistance of Rs. 614.85 lakhs was
given to the State Governments. The totl‘I
area reported to be reclaimed under this
scheme is about 2 Jakh hectares.

Apart from the above Centrally Spon-
sored Programme, the Stato Governmegts
also took up the programme for reclaiming
culturable wastelands in their possession
under their normal developmental plans.
A total area of about 42 lakh hecteres of
culturable wastelands is reported to have
been reclaimed by the State Governments
up tp 1968-69.

Accelerated crosion in hilly areas -and
devastation of forest wealth cause rapid
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filling.of stream channcls and reservoirs
with consequent damage to their storage
capacity and reducing the life of dams con-
strucied at enormous costr The main
emphasis of soil conservation programme
in the Third Plan was on contour bunding
and terracing in agricultural land of indivi-
dual owners and afforestation and pasture
development in other lands. In its narrow
sense, soil conscivation means control of
erosion; but in a broader sense, at means
applying all the necessary technigues to
maintain capability of land for which they
are best suited and to improve the produc-
tivity of agricultural lands. The approach
of the programme during the Fourth Plan
involves the treatment of ail kinds of land
in selected watersheds for more lasting
benefits,

In order to prolong the life of reser-
voirs developed under the various river
valley projects, during the fiust two Five
Year Plan periods, a coordinated pro-
gramme of soil conservation in the catch-
ments of 13 major river valley ;‘:roiect-i was
launched on intensive footing m the Third
Five Year Plan. The programma aimed at
tieatment of critically eroding areas in the
catchmenis on a priority basis, so that the
sedrment deposition would be cut down as
soom as possible, Uinder this Scheme, a
comprehensive plan for ireatment of both
ugricultural and non-agricultural lands has
been adopted. During the first two Five
Year Plans and subsequent threc annual
plans up to the year 1968-69 nearly 7 lahh
hectares of agricultural and forest lands
have been treated at a cost of Rs, 23 ciores
in the 13 catchments. ‘The programnie for
the Fourth Plan envisages treatment of 6
lakh hectares (2.6 lakh hectares of agricul-
tural plus 3.4 lakh hectares of non-agricul-
tural land) of land in 21 catchments (8 new
catchments) with on outlay of Rs. 27 crores,
During the first two years of Fourth Plan
about 2 lakh hectares have been treated at a
cost of Re. 7.5 crores.
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Under the programme of reclamation
of ravine land, emphasis has been laid on
the treatment and protection of agricultural
productive table-lands and stabilisation of
marginally ravine land and gully heads.
During the Fourth Pian, about 0,08 lakh
hectarey of ravine land is aimed to be reclai-
med at a cost of Rs, 2 crores,

Apart from the .bove, State Govern-
ment hava since the inception of the first
plans up to 1958-69, treated an arca of 89
lakh hectares of agricultural lapnd with diff-
erent soil conservation practices at an esti-
maitod cost of Rs 163.37 crores. They now
propose 1o treal about 62 lakh hectares of
agricultural land at & cost of Rs, 124 crores
during the Fourth Plan.

Under the Soil Survey Programme in
the Centra} Sector, survey of 5.5 million
hectares in the catchments of 13 river valley
project areas and 3.2 million hectaresin
the rehabilitation and other special areas
have been carried out.

SHRI P. GANGADTIB : Out of the Sum
Rs. 614.85 lakhs given to all States in India
what was the total amount given to the
State of Orissa and therefors, what has
been the total area reclaimed under this
scheme by the Government of Orrisa?

SHRI SHER SINGH : The total area
reclumed in Orissa is 674 hectares and
the number of families resettled Rs. 380,
and the expenditure incurred is Rs. 6,20
lakhs,

SHRI P. GANGADER: May 1 know
whether any all-India detailed survey will
be undertaken in this regard (0 meet the
specific spots of erosion in the broader
sonse of the term?

SHRI SHER SINGH : We arc having
asml survey programme in the Central
Sector. We have so far surveyed about
5.5 million hectares in, the catchmenrs of
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13 river valley project, and: 3.2 million
hectares in the rchabilitation and other
special areas.

SHRI SURENDRA MOHANTY :
May I know how those lands which have
been reclaimed have been put to use and
how much of this land has been distributed
among the Jandless people?

SHRI SHER SINGH : The total area
reclaimed and distrfbuted is 1,89,832

hectares; this is the area reclaimed and

given to landless labourers.

‘st dieTe e dTw: wogfe
d FEwH ¥ wae & fige) w
ff X frqr mar & 7 afy gf, Y fwaR
¥ gfw #1 8w fFar s ?

ot & fog : wrgr-ds e 3

WRTFRT R | FN B gWTX FWT
g & foRm &0 & fag 2 5302
TIY @ €A AT AAAT qATE {

Fall in Production of Coconut

“855. SHRI C. K. CHANDRAPPAN :
Will the Minister of AGRICULTURE be
pleased to state -

(a) whether the per hectare production
of coconut in India is in steady decline
since 1950-51;

(b) if so. the percentage of production
in 1969-71 as compared to 1950-51; and

(c) how far such reduction is due to
diseases of coconut trees?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to {v).
A statement is laid on the table of the
Sabha.
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(a) and (b). The per hectars produc-
tion of coconut has registered fuctuations
from year since 1950-51 showing rise in
some years and fall in, others, The follo-
wing table gives the order of fluctuations

in per hectare production as also total
production of coconut over the period
1950-51 10 1969-70 :

Year Yield per hectare Production
(Number of nuts) (Million nuts)

1950-51 5759 3582
1951-52 5724 3606
1952-53 6909 4498
1953.54 7012 4649
195455 6878 4409
1955-56 6532 4226
1956-57 6671 4383
1957-58 6689 4455
1958.59 6651 4589
1959-60 6621 4734
1960-61 6470 4619
1961-62 6194 4478
1962-63 - 6288 5017
1963-64 5920 4725
1964-65 5950 5043
1965-66 5698 5035
196667 (P) 5814 5192
1967-68 (P) 5760 5321
1968-69 (B 5613 5546
1969-70 (F) 5655 5719
Production/per hec-

tare production in

1969-70 as per cent

of that in 1950-51 239, 161.3

(P) Partially Revised estimates,
(F) Final estimates.
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(c) The root wilt disease which is the
most destructive disease of coconut trees is
partly responsible for retarding the rate of
growth of production.

SHRI C. K. CHANDRAPPAN : Govern-
ment have admitted in the statement that
the production has fallen in coconut due to
the discase of the coconut trees. In view
of this, may | know whether Government
would set up a full-fledged laboratory in
Kerala to do advanced research in this
matter, because such research is taking
place already in an advanced manner in
many South-East Asian countries, parti-
cularly in the Philippines ?

May [ know whether the government
would take measures (0 know the experie-
nces of thuse countries and set up a big

laboratory under a central scheme in
Kerala ?
SHRI ANNASAHEB P.SHINDE:

These aie suggestions for action, Producti-
vity has not increased, but the total produc-
tion has increased very much. In Kerala
therc are already research stations attend-
ing to the problems mentioned by the hon,
Member. We are also in touch with other
countries in regard to this.

SHRI C. K. CHANDRAPPAN: 1t seems
prroduction has been affected very much,
in Kerala because of the disease. 1 would
like to know whether the Government
would take measures to supply hybrid
varieties of coconut saplings to the peasants
in Kerala for good cultivation of cocoanuts?

SHRI ANNASAHEB P. SHINDE : We
have established a sced farm to supply

seedlings to Kerala, Mysore and other
areus,

DR. HENRY AUSTIN ! In view of
the question raised by my hon. friend, I
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was wondering whether the hon. Minister
would look into the research activities
carried on at Kayamkulam. The very name
Kerala stems from Xeram meaning cocoa-
nut tree. People fear that if the pest goes
on unchecked at this rate, the entire coco-
anut cultivation would be wiped out in
Kerala. So, will the Minister make arrange-
ments to accelerate the pace of research
work carried on at Kayamkulam ? I visit
that place very often.

SHRI ANNASAHEB P. SHINDE :
Recently the Indian Council of Agricultu-
ral Rescarch has succeeded in identifying
the various which has affected the crop,
and we are taking corrective measures.

Special Shelter and Food for Refugee
Expectant Mothers from
Bangla Desh

*857. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

() whether any special arrangements
have been made for giving special shelter
and special food for refugee expectant
mothers and mothers after child birth from
Bangla Desh ;

(b) whether milk supply is being made
for new born children ;

(c¢) whether special appeal has been
made to countries rich in milk production
for supplying milk for the above categories
of refugees from Bangla Desh particularly ;
and

(d) if not, whether such steps will be
taken without delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA):

(e) Lebour cases aic geunerally admitted
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to hospitals attached to camps or nearest
hospitals available. Expectant and nursing
mothers are being supplied with milk
through the agency of voluntary organisa-
tions like Indian Red Cross Society.

(b) Milk and baby food are being given
to babies.

(¢) As supply of milk powder and baby
food from the foreign agencies is forth-
coming to meet the current demand, no
special appeal to countries rich in milk
production was considered necessary.

(d) Does not arise.

SHRI SAMAR GUHA : May1 know
whether the attention of the Government
has been drawn to newspaper reports
appearing under yesterday's date line that
more than two million refugees are still
without any tent or tarpaulin, living in
the open, whether it is a fact that among
thnse refugees living in the open therc
are many expectant mothers and new born
children, and whether it is a fact that
there has been abnormal cases of death of
expectant mothers and children ?

SHRI BALGOVIND VERMA: As he
knows, the number of refugees coming to
this country is increasing every day, and
as on 28th June, the figure was 63,73,816.
We are making every effort to provide them
shelter. In reply to an earlier question we
have given the details that we have placed
orders with the DGS&D, and they are
doing the needful. The cases are there, they
have come to our notice, and we are
making every effort to provide shelter to
them. I think we are receiving the tents
and tarpaulins from outside also, and we
are also getting them from inside. Up to
28th June, DGS&D has supplied 27, 000
tents and very shortly they will be supply-
ing the rest. Therefore, the Member should
not entertain this fear.
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SHRI SAMAR GUHA: The hon,
Minister has not answered any of my
questions. I asked whether 20 lakhs are
still without tents, Secondly I asked
whether there have been a normal cases of
death of expectant mothers and new
born children living in the open,

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI R. K.
KHADILKAR) : It is not correct to
give an impression that about 20
lakhs are without shelter. As 1
have explained in answering the
earlier qguestion, there are difficulties.
Improvised shelters are there. On the ques-
tion of the death of expectant mothers
etc., unfortunately he is relying on some
reports which are not verified. Whatever
information we supply to this House is
first verified. I would request the hon.
Member not to take a clue from unverified
reports appearing in the papers.

SHRISAMAR GLIHA : My eyes are
the clues, 1 have been there. May 1 know
whether it is a fact that the milk-produc-
ing countries like the Netherlands,
Denmark, Australia and New Zealand
have expressed their great sympathy for
Bangla Desh refugees, and if so, whether
the Government has made request to these
countries to send relief in the form of
powdered milk for the expectant mothers
and children instead of any other form
of relief ?

SHRI R.K. KHADILKAR : There
is no question of appeal for & particula
type of baby food, because they themselves
have come forward with sufficient quanti-
ties of baby food and food for nursing
mothers, and for the present there is no

shortage.

SHRI SAMAR GUHA: 1 asked aboul
powdered milk. He is talking about
baby food.

SHRI R. K. KHADILKAR: Powdered
milk also.
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WRITTEN ANSWERS TO QUESTIONS

Impact of risein Railway Freight
on Price of Finished Steel and
Export Price of Iron and
Manganese Ores.

*842. SHR1 TRIDIB CHAUDHURI :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether any final assessment has
been made by Government about the
impact of the rise in Railway freight rate
on the price of finished steel and the
export price of iron and manganese ores;
and

(b) if so, to what extent the rise of ore
freights by the Ruilways is likely to affect
the competitive position of Indian
manganese and iron oresin the world
market?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM) : (a) No, Sir. The impact of the
Railway freight on finished steel, iron ore
and manganese ore hase been tentatively
cstimated at about Rs. 8.00, Rs. 1.75 and
Rs. 1.75 per tonne respectively.

(b) In view of the very competitive
international market for iron ore and
manganese ore, it is possible that this
impact may not be covered by better Sales
realisations.

Progress regarding conversion of land
into forest area

*846. SHRI B. S. BHAURA : Will the

Minister of AGRICULTURE be pleased to
slate:
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(a) whether the area propesed to be
added to the existing forest area, in the
Forest Policy, 1952 to make one-third of
the land area of India into forests, has not
so far been converted into forests and if
so, the reasons therefor;

(b) whether the States have so far ful-
filled the national target; and

(c) whether the States have not kept
pace with the targets set in increasing the
forest area?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) and (b). The
National Forest Policy Resolution of 1952
has laid down that 1/3rd of the land area
of the country as a whole should be under
forost, However, it has not laid down any
specific target to be achived in this connec-
tion by respective States. Forestry under
the VII Scheduled of the Constitution is a
State subject. In certain States like Assam
Himachal Pradesh, Madhya Pradesh,
Orissa and Union Territory of Andaman
and Nicobar Islands, the percentage of
forest area to the geographical area of the
States/Union Territories concerned is, 37.6,
38.8, 38.7, 43.3and 79.3 respectively. In
other States/Union Territories where the
forest area is less, they are endeavouring
hard to bring more area under forests. The
total forest area in the country has gradu-
ally increased from 73.44 million hectares
to 75.27 million hectares in 1968-69, despite
releasing .84 million hectares of forests
for permanent alternative uses such as
river valley projects, transmission lines,
establishment of industries, extention of
Agriculture and other purposes.

(c) Does not arise.
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Clashes between Workers of Durgapur
Steel Plant and Central Industrial
Security Force

*852, SHRI BISHWANATH JHUNJ-
HUNWALA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether recently clashes took place
between the workers of the Durgapur Steel
Plant and the Central Industrial Security
Force on the Ist June, 1971 ;

(b) if so, the causes of the clash; and

{(c) the number of persons injured and
damage caused to production through sto-

ppage of work ?

THF MINISTER OF STEFL AND
MINFS (SHRI MOHAN KUMARA-
MANGALAM) : (&) Yes, Sir.

(b) On 1-6-71, a few *A’ shift workers of
the Plant tried to leave through Gate No. 3
half an hour befure the scheduled time. i. e.,
at about 1-30 p.m. The Ceniral Industrial
Security Force personnel on duty stopped
them from Icaving the plant. This led to an
altercation in which other workers joined.
Stones were thrown at the CISF personnel
and clash took place. A similar incident
also took place on the 2nd June, 71 at the
Tumila Gate,

(c) The total number of persons who
were injured in the incident on the 1st and
2nd June 71, was 67 of whom 35 were CIFS
personnel and 32 were workers. The loss
of production as a result of these incidents,
is estimated to be 9,527 tonnes in terms of
saleable products and 76 numbers of wheel
scts.
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Royalty on Iron Ore

#853. SHRI P.K. DEO : Will the Minis-
ter of STEEL AND MINES be pleased to
state : (a) whether any state Governmeny
have approached Government to raise the
royalty on iron ore by ofc rupee more per
ton; and

(b) if so, the reaction of Government there-
to?

THF MINISTER OF STEFL AND
MINES (SHRI MOHAN KUMARA-
MANGALM) : ta) Yes, Sir,

(b) The matter is under consideration,

Family Planning Programme for animals

*854 SHRI B. K. DASCHOWDHLURY
Will the Mmnister of AGRICUITURF he

pleased to state *

(a) whether the programme of Family
Planning for animals has been finalised hv
the Government |

(b) whether the Ministry of Agriculture
had pre-consultations with the State Govern-
mcents on the subject; and

{c) if so, the reaction of the Stale
Governments ?

THE MINISTER OF STATE IN THT
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) No specific pro-
gramme for ‘Family Planning o
animals’ has been formulated by
Government. Castration of inferior male
stock is one of the regular activities taken
up in the States under various Intensit¢
Cattle Development Programmes and Kev
vVillage Schemes in order to limit the multe
plication of uneconomic cattle.
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(b) and (c). No specific consultations have
taken place with the State Government on
“Family Planning for Animals™. The sub-
jects of production of good quality breeding
stock and Jimiting the multiplication of un-
economic cattle have, however, been discuss-
ed with the State Governments. The State

Governments have been quite responsive to
these objectives.
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Supply of Tractors to Farmers at
Cheaper Rates

*858. SHRI ONKAR LAl BERWA :
Will the Minister of AGRICUI TURE bo
pleased to state :

(n) whether Government have formulated
any scheme to supply tactors to farmers at
cheaper raites, and

(b) if so, the main features thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDF) : (a) No, Sir.

(b) Does not arise,

Distribution of Iron Bars

*859. SHRI MULKI RAJ SAINI : will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether the iron bars used in the
construction uf houses are not available
to the common man on reasonable rates ;

(b) whether favouritism is being done
by Hindustan Steel Limited and Tata Iron
and Steel Company in the distribution of
Tron bars ; and

(c) the steps contemplated to be taken
by the Government to ensure proper
distribution of iron bars 9
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THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMA-
NGALAM) : (a) Stockyards of the main
producers distribute  steel material for
censtruction of houses at regulated prices.
30% of bars, rods etc. received in the
Stockyards are earmarked for such
purposes. From May 1, this year, a propo-
rtion of production of billet re-roliers will
also come to these stockyards. 30% of this
material also will be available for house-
puilding, thus adding to availability.

(b) and (¢). No specific case of favouri-
tism has been brought to the notice of this
Ministry. However, Regional Offices of the
Iron and Steel Controller have now been
set up and one of their functions will be to
ensure that Stockyards follow the prescri-
bed procedures and guidelines.

Shortage of Fertilisers

+860. SHR1 BIRENDER SINGH RAO:
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether there is a shortage of
fertilisers in the country | and

(b) the average consumption of fertiliser
per acre in the country &t present ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
() Thers is no shortage of nitrogen,
Phosphates and Potash in as much as the
estimated availability, consisting of indige-
nous production and planncd imports, is
enough to cover the requirements estimated
by the States for 1971-72:—

(in lakh tonnes)
N P X

19.34 7.2 3.90
2325 813 4.22

Requirement :
Avallability :
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However, in Kharif, 1971, there has
been shortage of certain products preferred
in some pockets i. e. Ammonium Sulphate,
Calcium Ammonium Nitrate and Diammo-
nium Phosphate. The available stocks of
Urea, Superphosphate and other fertjlisers
are very suitable from the agronomic and
economic points of view, for the Kharif
crops. It is oexpected that adequate
quantities of Ammonium Sulphate, Calci-
um Ammonium Nitrate and Diammonium
Phosphate would be available for Rabi
1971-72 through imports,

(b) The average consumption of ferti-
lisers per hectars in the country in 1970-71
was 12,9 kg. of nutrients per hectare.

Factories Exempted from Industrial

Employment (Standing Ovders)
Act, 1946

*g61. DR. MELKOTE ; Wili the Mini-
ster of LABOUR AND REHABILITAT-
ION be pleascd to state :

(a) whether some factories have been
exempted from the operation of the
Industrial Employment (Standing Orders)
Act, 1946; and

(b) if 50, the number of the factories s»
exempted £nd the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) ; (a) and (b). The Central Govern-
ment have not e¢xempted the factories a
such from the operation of the Industrial
Employment (Standing Orders) Act, 1946
However, Central Government have exen™
pted some industrial establishments which
include factories also from the scope of the
Act, The list of such establishments 15
given in the statement attached. These
establishments have been exempted on the
ground that the Pundamental and Supple
mentary Rules are applicable to the work-
men in those establishments of they have
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1
appropriate service rules regarding the
matters set out in the schedule to the
Industrial Employment (Standing Orders)
Act, 1946.

STATEMENT

List of establishments exempted from the
Industrial Employment (Standing Orders) Act,
1946, mentioned in Question No. 861 for
1-7-71

(1) All Major Ports, including their own
railways.

(i) Government of India Presscs.

(iti) Training establishments in conne?lion
with the resettlement training
schemes in the Vocational Training
Centres under the control of Direct-
orate General of Employment and
Training.

(iv) Map Production and Printing Offices
known as Hathibarkale Litho Office
and Photolitho Office at Dehradun
and Photolitho Office at Calcutta.

(v) Delhi Road Transport Authority.
(vi) Mechanical workshop at Hirakud.

(vii) Industrial establishments of the
Zonal Railways, including the
Chittaranjan Locomotive works and
Integral Coach Factory.

(viii) The Indian Veterinary Research
Institutes, Izatnagar/Mukteswar.

Deposits of Limestone in Madhya
Pradesh

*862. MAHARAJA MARTAND SINGH :

Will the Minister of STEEL AND MINES
be pleased to state :
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(a) whether Madhya Pradesh is endowed

with rich deposits of limestone of A grade
and in quantities warranting the setting up
of ccment plants ;

(b) whether rich belts of limestone have
been discovered by the Geological Survey
of India at Bela (near Rewa town) and in
the adjoining areas of Rewa District: and

(c) if so, the steps taken or proposed to

be taken by Government to exploit those
deposits ?

THE MINISTER OF STEEL. AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : (a) Yes, sir. As aresult
of investigations carried out by the Geo-
logical Survey of India, sizeable deposits
of cement grade limestone have been
located in Rewa, Satna, Bilaspur, Bastar,
Raipur, Durg ctc. districts in Madhya
Pradesh. The reserves have been estimated
at about 125 crore tonnes. Madhya Pradesh

is already a major cement producing State
in the country.

(b) About 28.1 crore tonnes of fluxgrade
limestone and 8.2 crore tonnes of cement
grade limestone have been located by the
Geological Survey of Indiain Bela and
nearby Banikuian and Naubasta Blocks.

{¢) Limestone mined in Madhya Pradesh
is feeding the requirements of existing
cement plantsin the State and Bhilai and

ERourkela Steel plants of Hindustan Steel
Ltd. '

Anarecaof 490sq.km. in parts of
Rewa and Satna districts, which had
carlier been rescrved for steel plants, has
since been de-reserved] and is available for
exploitation by the cement industry.

Memorandum by the Federation of All
India Food Grain Dealers Assoclation to
the Chief Ministers Conference in 1971

*863. SHRI K. C, PANDEY : Will the

Minister of AGRICULTURE be pleased to
e :
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(a) whether the federation of All
India Foodgrain Dealers, Association
submitted a memorandum to the Chief
Minister’'s Conference in April, 1971 tin
Delhi; and

(b) if so, the main demands in tbe
meémorandum and the reaction of the Chiel
Ministers on each of the demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes, Sir

(b) A statement indicating the dema-
nds made in the memorandum is laid on
the table of the Sabha. The Chief Minister's
Conference held at New Delhi on 17 April,
1971 was convened only to discuss the price
policy for Rabi foodgrains for the 1971-72
season. The points raised in the memora-
ndum were not included in the agenda for
the conference. However, the Chicf Minister
of Mahaiashtra did raisc the question of
removal of restriction on the movement of
wheat and wheat products to and from the
statutorily rationed areas in Maharashtra.

SI1AIEMENI

Domands in the memorandum made by
the federation of All India Foodgrain
Dealers, Association to the Chief Ministers
of States on the occasion of their confer-
ence at New Dethi on 17th April, 1971.

(1) The restrictions on the move-
ment of coarse grains should be withdrawn
in those States where they still exist.

(2) The system of monopoly pro-
curement of Jowar in Maharashtra should
be discontinued.

(3) Statutory rationing should be
abolished in Bombay, Calcutta and the
Asansol-Durgapur industrial complex.

(4) The restrictions on the move-
ment of rice should be withdrawn. If this
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cannot be done then the country should be
divided in to four broad Rice Zones.

Frequent Incresse In The Price
of Vanaspati OHl

*864. SHRI PHOOL CHAND VERMA :

Will the Minister of AGRICULTURE be
pleased to state :

(@) whcther the price of vanaspati oil
had been increased for a number of times
during the last three years; and

. (b) if so, the 1easons for such frequent
increasc in the prices and the effect of

buffer stock of vegetable oils on the prices
of vanaspati oi] ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) During the Jlast
three years  the prices of  vanaspati
were  on an average, increased
410 5 times per year in the different
Zones. During the same period they were
also lowered 3 to 4 times per year in the
different zoncs.

(b) These price revisions were necessi-
tated by the fluctuations in the cost of
indigenous oils used in the manufacture of
vanaspati and the permitted level of usage
of cheaper imported oils, There is no
proposal at present for creating a buffer
stock of vegetable ojls,

Procurement of Ttems from
Indian Manufacturers

*865. SHRI RAJDEO SINGH : will
the Minister of SUPPLY bc pleased to
siate .

(a) whether Government have explored
all the possibilities of procuring the largest
number of items from the Indian Manu-
facturers; and
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(b) if so, the reasons why it has become
necessary to cross-mandate indents to the
1.S. M. London/Washington for 27,638
jtems when these itmes could have been
produced indigenously ?

THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN) : (a) The Government ate
constantly exploring the possibilities of pro-
curing the largest number of items from
the Indian manufacturers, and import is
resorted to only where it is inescapable.

(b) Items to be imported have first to
be cleared by the Directorate General of
Technical Development from the indigenous
angle, Out of the 27,638 items indents for
which were cross-mandated to 1.S. M.
London;Washington, 26,080 items consti-
tuted spare parts for the machinery and
equiptnent which were originally obtained
from abroad. and 1,558 items included
machinery and other stores which were not
available indigenously.

Closure of coke oven Batteries in Indian
Iron and Steel Works, Burnpore

»866. SHR1 INDRAJIT GUPTA : Will
the Minister of STEEL AND MINES be
pleased to state @

(a) whether two Coke Oven Batteries
(Nos. 5 and 6) have been lying closed at the
Indian Iron and Stcel Works, Burnpore,
since 1967;

(b) the reasons for this prolonged
closure;

(c) whether Indian Iron and Steel Co.
is purchasing its coke requirements from
owutside sources;

(d) the reasons why the closed Batte-
ries are not being recommissioned after
necessary repairs; and

(¢) whether the management has deci-
ded to declare the workers of the closed
Batterics as surplus?
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THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM): (a) to (¢). Mj/s Indian Iron
and Steel Works have reported that their
two coke oven batterics Nos. 5 and 6 are 41
and 31 years old respectively and that these
batteries have been put out of operation
since November, 1967 as at that time, the
stock of furnance coke was very high and
the stocking space was saturated due to
there being no outlet.

These hLatteries have not as yet been re-
commissioned due to their age, The cntire
coke requircments of the blast furnaces
are being met from the other three coke
oven batteries in operation. The workers
of batterics Nos. 5 & 6 have been absorbed
in other units. Indian Iron and Steel
Works are not purchasing coke from out-
side sources.

Physical and Financial Targets for Coope-
rative Joint Farming during Fourth Plan

*867. SHRI B. S. MURTHY : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the physical and financial targets for
cooperative joint farming during the Fourth
Plan period;

(b) the achievements so far made; and

(c) the extent to which the scheme has
been helpful to promise full employment in
areas covered by it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) No target
has been set for organisation of coope-
rative joint farming socicties in the
country during the Fourth Plan Period. The
emphasis in the Fourth Five Year Plan is
on revitalisation of existing weak coopera-
tive farming societies. New societies are to
be organised only in compact areas if they
have potential for growth.
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(b) There werc 5277 joint farming co-
operative societies in the country on 30th
June, 1969. The total area under cultiva-
tion by these societies was 1.79 lakh hec-
teres and the total value of produce raised

by these cooperatives during 1968-69 was
Rs. 6°59 crores,

(c) The total membership of the joint
farming socicties as on 30th June, 1969 was
1.19 lakhs; of these, 0.88 lakh were work=
ing members including 0.54 lakh members
who were employed full-time in the field
operations.

Non-Lifting of Wheat by Food
Corporation of India from
Mandis in Uttar Pradesh

*868. SHRI! RAM SEWAK
CHOWDHURY : Will the Minister of
AGRICULTURE be pleascd to state :

(a) whether thcre were heavy arrivals
of wheat stocks in the Mandis of Uttar
Pradesh n the month of May, 1971 and
that there was no off-take of the commo-
dity by the Regional Manager, Food Cor-
poration of India, Lucknow;

(b) if so, whether the farmers of Uttar
Pradesh could not get the benefit of Price

Support Schemc suponsored by Govein-
ment of India; and

(c) the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (&) to (c). It
is a fact that there were heavv and unpre-
cedented arrivals of wheat in the mandis of
Uttar Pradesh in May, 1971. The
massive arrivals did initially up set the
arrangements that were made for procure-
ment and led to difficulties like congestion
in the mandis, shortege of gunnies, etc.
The problems were reviewed at the highest
level and immediate steps were taken to
remedy the situation.
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2. The administrative machinery of the
corporation in Uttar Pradesh was suitably
strengthened by posting additiona] staff,
Arrangements were made for rushing gunnies
and availability of funds. To supplement
rail movement from Western Uttar
Pradesh, arrangements were also made for
long distance movement by road from pro-
curement areas to the depots to relieve
congestion in the markcts. Closer coordi-
nation was established with the agencies of
the State Governmeni. Popular commi-
ttecs were established under the chairman-
ship of Collector to coordinate the procure-
ment operations. To relieve the distress of
the farmer due to damage caused to wheat
by untimely and unseasonal rains, speci-
fications were promoptly and appropriately
rclaxed. Purchases of rain affected wheat
were also immediately commenced. Conse-
quently the Corporation was able to pur-
chase nearly 3,81,000 tonnes of wheat
during May, 1971 against 1,14,000 tonnes
for the corresponding period during last
year. During the month of June, the pro-
curement operations are still continuing
and already about 8 Jakh 1onnes of food-
grains have been procured against the ori-
ginal target of 6,50,000 tonnes set by the
Agricultural Prices Commussion. The price
support procurement operations by the
F.C.1. assisted by the cooperatives has
been, by and large, successful in protecting
the interests of the farmers.

Increase in price of Steel

*869. SHRI P. GANGA REDDY :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the Hindustan Steel Lid.,
has requested Government to increase the
prices of Steel;

(b) if so, the reasons therefor; and
(c) the reaction of Government thereto?
THE MINISTER OF STEEL AND

MINES (SHRI MOHAN KUMARA-
MANGALAM) : () No, Sir.
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(b) and (c) . Do not arise.

Deposits of Asbestos in Tamil Nadu
and Mysore

*870. SHRI BHUVARAHAN :@ Will
the Minister of STEEL AND MINES be

pleased to state :

(a) whether rich deposits of ore like
ashestos have been found in Thimbam
forests lying between Tamil WNadu and
Mysore States, according to a past survey
made by some experts;

(b) whether this survey report has been
studied; and

(¢) if so. the main features thereof ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : (a} No. Si1. No deposits
of asbestos in the Thimbam forests of
Tamil Nadu have been repurted.

(b) and (c) . Do not arise.

[ransfer of Ownership of Houses and
Shops to Delhi Municipal Corpora-
tion/D.D.A. by Rehabilitation
Ministry

3565. SHRI JADEJA : Will the Mini-
ster of LABOUR AND REHABILITA-
TION be pleased Lo state :

(a) whether Governmen! are consider-
ing to transfer the ownership of houses and
shops which have been handed over by the
Rehabilitation Ministry to Delh: Municipal
Corporation or Delhi Development Autho-
rity; and

(b) if so, the mode of recovery of the
cost of the said property ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) and (b). The only pro-
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perty, the transfer of ownership
of which to the Corporation is under
the consideration of the Department
of Rehabilitation, is the superstructure
in the Lajpat Rai Market. The mode
of recovery of the cost isalso being
considered alongwith the question of trans-
fer of ownership.

Evaluation of Rural Manpower Progr-
amme conducted by Programme
Evaluation Organisation

3566. SHRI TEJA SINGH
SWATANTRA : Will the Minister of

AGRICULTURE be pleased to state:

(a) whether any evaluation of Rural
Manpower Programmes was conducted
by Programme Evaluation Organisation
in 1967,

(b) if s0, its main features; and

(c) whether the said evaluation helped
the Government to reconsider the planning
and if so, the result thereof t

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House.

(c) The findings contained in the
report of the Programme Evaluation
Organisation have been taken into con-
sideration in formulating the rural employ-
ment programmes during the Fourth plan
such as Rural Works Programme and
Crash Scheme for Rural Employment.

Statement

1. As ageinst the Third Plan outlay
of Rs. 150.00 crores, a sum of Rs. 19 crores
only was made available to the Rural
Manpower Programme. As a result, the
State Governments could not plan and
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service the projects systematically, The
magnitude of the piogramme to be taken
up over a period of time, should be clearly
known to the Siate Government so that
they are in a position to plan and imple-
ment the programme effectively.

2, Selection of certan arcas «did not
seem (o satisfy the selection criteria. In
States like Madras, Kerala, Andhra
Pradesh, Gujarat and Rajasthan though
productive schemes predominated, the
selection of the schemes had heen made
sometimes without taking adequate note
of the possibilities of their implcmenta-
tion. Progress of some of the minor
irrigation schemes was hampored in some
States cither because enough thought had
not been given to their immediate feasibi-
lity or because of the rigidity of
administrative procedures. Lack of proper
coordination and active  participation
among the concerned techrical depart-
ments was another problem noticed in
some areas.

3. Association of Panchayats in most
of the areas was reported to be satisfactory
as far as execution and supervision of
the schemes were concerned. However,
their association in planning and selection
of schemes was reported only from Babul-
gaon (Maharashtra), Kunihar (Himachal
Pradesh), Dharamgarh (Orissa) and
Gannavarani (Andhra Pradesh).

4. The role assigned for the Labour
Cooperatives in the Programme has some-
how not cmerged satisfactorily. Either
they had not been organised at all or where
they had been organised no rural woiks
programme was done through them. In
view of their dubious eflicacy, it will be
advisable to go slow in organising new
labour cooperatives. At any rate, there
should be considerable flexibility with
respect to the role of these institutions,
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5. Data collected from selected labourers
showed and average employment on the
project for 33 days during July, 1961 to
April, 1962 and 32 days during 1963.
During 1962, this average was still lower,
i. e., 17 days. If the tempo of work and
creation of employment in the project
area are to be systematically built up,
administrative and executive methods and
procedures will need considerable modifica-
tion and streamlining. Deccentralisation of
authority, change in the methods, manuals
and procedure arc other pre-requisites for
successful planning and implementation.

6. Selection of areas to be covered by
the programme should be bused on
regular  survev ol uncmployment and
under-employment.  This survey should
furnish details regarding the periods of
extreme unemployment and under-cmployv-
ment and  the of the works
programme should be timed accordingly.
For areas so selected @ master  plan of
works should be drawn up. This master plan
should be all comprehensive and sts scope
should not be restricted by considerations
of rural manpower projects alone and the
funds flowing under it. The plan of works
could be from the area development angle.
Formulation of master plan would obviatc
the problem of piece-meal technical
sanctions and secondly, it will dovetail
the schemes taken up under Rural Man-
power Programme with other programmes.

exccution

7. About 31 to37 per cent of the selected
labourers were cultivators and about 31 to
44 per cent agricultural labourers,

8. Maiority of the selected labourers
had come from villages located within
two miles of the work-site. Majority of
the labourers returned to their village after
the day’s work in the project. However,
some labourers slayed either on the work
site itself or a nearby village other than
the village of their residence. It is foupd
that the location of selected work.gites
was quite suitable,
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9, Env' wyment was mainly provided to
the selected labnurers through outside
proiect sources and this was true of the
reference period as a whole as well as
separately for busy and slack periods. The
rural works programme has hardly lived
upto the expectation of providing about
100 mandays of employment per labourer.
The position in this respect does not
seem to have improved over the years.

10. About 64 per cent of the sclected
labourers had come to work on the project
because no other work was available About
11 per cent had perferred the project work
because of wage considerations while
anuther B per cent felt that the payment
of wiges was comparatively regular on
these projects as compared to the work
outside 1 ocation of projects was found to
be thc other important reason adyanced
by 8 per cent of the selected respondents

Working of National Seeds Corporation

3568. SHRI ROBIN KAKOTY : Will
the Minister of AGRICULTURE be
pleased 10 state :

(a) the total quantity of weds sold by
the National Sceds Corporation of
India during 1969 and 1970, jyear-
wise, and State-wise¢ and profit or
loss made by it in the said vears:

{b) the total subsidy, grant or lran,
granted by the Ceniral Government
10 cover any loss incurred by the
Corporation during the last three
years, Ycar-wise;

(v) the number of seeds farms under
direct management of the Corpora-
tion, State-wise:

(d) the total production of seeds by
these farms in 1969 and 1970, year-
wise; and

(¢) the loss or profit made by these
farms in 1969 and 1970. year-wise °
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The
National Seeds Corporation sold 77.600
quintals of certified seeds worth Rs.
2,52.78,125 and 14,696 quintals of founda-
tion seeds of the value of Rs, 43,59,667
in the ycar 1969-70. The working vear of
the Corporation is from Ist June to 3lst
May. For the period 1st June,1970 to the
31st May, 1971, the accounts of the Cor-
poration have not yet been audited. How-
ever, it is estimated that total quantity of
certified sced sold during the year would
be nearly | lakh quintals and the sale
price realised would be about Rs, 350
lakbs. The Corporation has also sold app-
roximately 16,418 quintals of foundation
seeds worth Rs. 58 lakhs, The informa-
tion of the quantity of seeds so'd State-
wise is not available as the seeds are sold
from the Regional Offices and each region
covers more than one State There is also
Central sale point at  Dethi from where
sccds are sold to farners all over the
country. The National Seeds Corporation
suffered a loss of Rs, 25,05,447 in the
ycar 1968-69 and made a profit of Rs.
26,370 m 1969-70.

{b) No subsidy, or grant or loan has
been given by the Government of India
to cover any loss incurred by the Corpo-
jation duiing the tast three years. The
Corporation suffered a loss only in the
vear 1968-6Y, during the last three years
ending 1969-70,

(¢) The National Seeds Corporation
has three seed farms under direct manage-
ment, as detailed below:--

1. Hempur Uttar Pradesh
2. Nandikotkur Andhra Pradesh
3. Yamunanagar Haryana

(d) The Corporation produced the
following quantities of seeds in the three
faims as given underi--
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(in quintalis) Request from Assam Government
for allotment of Rice
1969-70 1970-71
1. Hempur 6,129.73  7,926,79 3570. SHRI ROBIN KAKOTY : Will
the Minister of AGRICULTURE be
2. Nandikotkur 1,198.27 694.90 pleased to state ;
3. Yamunanagar 3,527.17

The Yamunanagar farm came into
existence only during kharif 1970,

(e) The farms incurred a loss of Rs,
3,73,724.30 in the year 1968-69 and made
a profit of Rs. 5,36,818.02 in the year
1969-70. The accounts of the Corporation
inculding the accounts of the farms for
the year 1970-71 arc at present being

audited.

Seed Farms Established with Foreign
Collaboration

3569. SHR1 ROBIN KAKOTY : Will
the Minister of Agriculture be pleased to
state the number of seed farms establi-
shed in India State-wise with foreign
collaboration and grant ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : The State
Farms Corporation of India has establi-
shed 6 Central State Farms with equip-
ment supplied by the Soviet Union either
as gift or on commercial terms. Two
farms are located in Rajasthan and one
cach in Haryana, Mysore, Orissa and
Kerala. There is proposal to set up a
farm in Punjab also. These farms have
been established to produce seeds. Infor-
mation on other farms established in the
States with foreign collaboration is being
collected and will be placed on the
Table of the House.

(a) whether Assam Government have
requested the Central Government for allot-
ment of rice to meet the present food
situation in Assam; and

(b) the quantity (Tonnage) asked for by
the State Government and the quantity
{Tonnes) allotted ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHLB P. SHINDE) : (a) Yes, Sir,

{(b) Earlier, the Government of Assam
made an assessment of their requirements
of rice and on the basis of this assessment
it was indicated that they would require
about 75,000 tonnes of rice from the
Central Pool for the entire year 1971. The
actual quantities required will be indicated
by that Government as and when needed.
So far the Sitate Government asked for an
allotmnet of 27,000 tonnes of rice and the

same has been allotted.

Louss or Profit by Food Corporation
of India

3571. SHRI ROBIN KAKOTY : Will
the Minister of AGRICULTURE be pleased

to state :

(a) the total amount of less or profit

made by Food Corporation of India during
the last one year, State-wise;

(b) the subsidy, grant or loan, made by
the Central Government to cover the loss,
if any, incurred during the above period

State-wise 1

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

ANNASAHEB P. SHINDE) : (a) The trad-
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ing resuits of the Corporation are compiled
on all-India basis in respect of all transac-
tions and not on State-wise basis since by
the very nature of operation of the Corpo-
ration, purchases and sales transactions are
mostly inter-State. The final accounts of the
Corporation for the year 1970-71 have not
yet been finalised but according to the
provisional accounts, the Corporation
expects a gross profit of Rs. 1.47 crores.

(b) Nogrant or loan isgvien to the
Corporation to cover losses. However, the
net loss incurred by the Corporation in
the procurement, storage and distribution
of foodgrains on Central account is to be
reimbursed by Government every year,
For the year, 1970-71, the estimated loss
on Central account s Rs. 8.52 crores
against which Rs. Scrores has been paid
provisionally so far an?! this is subject to
final adjustment on receipt of audited
account for the year.

Term of Appointment of Auctioneers
inD.G.S.and D.

3572, SHRI P. L. BARUPAL : Will the
Minister of SUPPLY be pleased Lo state :

(a) whether the term of appointment
of auctioneers by the D.G.S.& D. for
the yoar 1969-71, expired in March, 1971;

(b) if so, whether new auctioncers were
appointed after March, 1971 ;

(c) if not, the reasons for the continu-
ance of the old auctioneers beyond the term
of their appointment ;

(d) whether according to the established
practice the period of auctioneering contract
i invariably two years ; and

(e) if so, the reasons for reducing the
said  period for the years 1971-73 to 1}
years 7
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THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN) : (a) Yes.

(b) No.

(c) The sales tax clause to be incorpo-
rated in the auctioneering agreement for
the new term required revision because of
different rulings on the collection of tax on
sale of Government surplus stores through
auctioneers. For the reason Inter alia that
the finalization of the clause was taking
time, it was decided to extend the current
auctioncering agreement upto 30th Sept.,
1971.

(d) The auctioneering agreement Is nor-
mally for a period of two years, but the
Government have the right to increase or
decrease that period.

(¢) The currency of the auctioneering
agreement  generally expires with the
financial year. In line with this practice,
the agreement for 1971-73 will also conclude
on 3lst March, 1973, thus limiting the
currency of the agreement 10 about 1}
years,

Appointment of Auctioneers in D. G. S.
and D.

-

3573. SHRI P. L. BARUPAL, : Will the
Minister of SUPPLY be pleased to state :

(a) the number of auctioneers appointed
by the D.G.S. & D. in the Centra] Region
during the years 1965-67, 1967-69 and
1969-71;

(b) whether it has been announced that
the number of anctioneers to be appointed
during the years 1971-73 will be six in
number as against the usual number of ten
auctioneers ; and

(c) if so, whether the guantum of the
auction work in the Department bhas
decreased proportionately and if not. the
reasons for this decrease?
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THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN) :(a) The number of
auctioneers appointed by the D.G.S.
& D. in the Central Region has been
as follows ; —

1965-67 10

(The contract was for
1964-66 and was extended

by one year)
1967-69 10
1969-71 8

(b) Yes, subject to the provision that
the number of auctioneers may be increased
or decreased depending upon the volume
of work.

(¢) It is considered al present that the
work can be satisfactorily carried on with
six auctioneers,

Pre-Requisites for Appointment of
Auctioneers in D G.S. & D,

3574. SHRI P. L. BARUPAL : Will
the Minister of SUPPLY be pleased (o
state :

(a) the essential pre-requisites for the
appointment of auctioneers in the D. GG, S.

& D.

(b) whether these rules have been strictly
followed during the last three years; and

(c) if not, the reasons for relaxation of
these rules and the particulars of cases
where thesc rules relaxed ?

THE MINISTER OF SUPPLY
(SHRT D. R. CHAVAN): (a) For
appointment as auctioneer in the DGS&D,
the auctioneer should :
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(i) provide adequate proof in support
of previous experience as auctioneer;

(ii) be of sound financial position, to
handle the Government money;

(iii) have a valid Income-tax Clearance
Certificate;

(iv) have a Police Report for satisfactory
conduct; and

(v) offer competitive rates of commi-
ssion.

(b) Yes. Lach appointment is made on
the merits of the case.

(¢! Does not arse,

Industry-Wise Per Capita Income of
Workers

3575. SHRI1 JYOTIRMOY BOSU -
Will the Minister of LABOUR AND
REHABILITATION be pleascd ta  state:

(a) the Stute-wisc and industry-wise pei
capita annual earnings of workers drawing
less than Rs. 200 and less than Rs. 400 per
month, year-wise from 1968 to 1970, and

(b) the share of basic wages and dear-
ness allowances, and other emoluments in
the total carnings, State-wise and indusirs
wise, during the same periods ?

THE MINISTER OF LABOUR AND
RFHABILITATION (SHRI R. K. KHA-
DILKAR): (8) and (b). The available infor-
mation is gnen in the statements for
the years 1968 and 1969. Similar statis-
tics for the year 1970 are not y¢l
available.  The information  relaics
to State-wise and industry-wisc per
capita carmings and the components of
such earnings, of workers in manufactusing
industries drawing less than Rs. 400/- pci
month which are currently covered by (he
Payment of Wages Act, 1936. Sepal‘fllf
information relating to workers drawing
less than Rs. 200 per month is not available.
Laid on the table of the House [Placed
in library. See No, LT-568/71]
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Colisboration of Aettal Wing of Geolo~
gical Survey of India with a Freach Firm

3576, SHRI DEVINDER SINGH
GARCHA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether Acrial wing of the Geologi-
cal Survey of India has entered into
collaboration with & French firm to carry
out potential ore bearing areas of Mysore,
Madhya Pradesh, Maharashtra, East
Gujarat and South Rajasthan;

(b) if so, the cstimated cost of this
project; and

(c) the time by which this project would
be completed?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM): (a) Yes, Sir, A contract for con-
ducting an aerial survey of certain parts of
the country for locating potential ore bearing
areas has been signed by the Government
of India with a French Government orga-
nisation, viz. BRGM (BUREAU DE
RECHERCHES GEOLOGIQUES AND
MINIERES), Paris. Under this Contract,
the French organisation is cxpected to
cover selected arcas of 80,000 sq. krfls. in
Rajasthan, Gujarat, Madhya Pradesh,
Maharashtran Mysore.

(b) The cost of this project would be FF
11,583,000 (Rs. 1,56,37,050), of which the
Government of India will pay FF 9,802,650
(Rs. 1,32,33,577.50) in French errency
and the balance amount of FF ,9780,350
{Rs. 24,03,472.50) in oquivalent Inaian
Rupees.

() The project is scheduled to be
completed by the end of 1973, The dura-
tion of the Contract is estimated at 38
months commencing from 24-9-1970.

Sale of Tractors in Biackmarket

3577, SHRI GANGA REDDY : Will

the Mumister of AGRICULTURE be
pleased to state :
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(a) whether Goverhment are aware that
most of the tractors are sold at a higher
price in blackmarket and they are sent to
other States from the State to which these
are allocated; and

(b) if so, the measures taken to check
such sales?

THE MINISTER OF STATE IN THE
MINIS1IRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) It
has cometo the notice of Govern-
ment that in certain cases tractors sold to
farmers in some States are being resold by
them in blackmarket to purchasers in other
States,

(b) With a view to eliminating possible
blackmarketing in tractors, Government is
making available a substantially large
number of imported tractors through State
owned Agro-Industries  Corporations.
Import of tractors as gift from Indian
relations living abroad has also been allo-
wed with a view to eusing the supply
position. Ministry of Industrial Develop-
ment are taking steps to step up and
increase indigenous production of tractors.
Besides, Government has under considera-
tion the promulgation of a Control order
on sale and distribution of tractors.

Construction of Bibar Alloy Steel
Limited

3578. SHRI ~HYAMNANDAN
MISHRA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) the construction schedule of the
Bihar Alloy Steel Limited; and

(b) the progress made by it so far?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMAN
GALAM: (=) M/s Bihar Alloy Steels Limi-
ted, Ranchi expect to complete the erection
of plant and machinery of their alloy steels
project at Patratu, Bihar and to commission
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it by the middle of 1973. Regular pro-
duction is expected to start by third quarter
of 1973,

(b) It is reported by the sponsors of the
scheme that :—

(i) consultancy arrangements and
foreign collaboration  were
finalised in March, 1967;

(ii) order for the necessary machi-
nery are in the process of being
placed on indigenous and
foreign suppliers;

(1i1) nccessary finance has been
arranged;

(iv) required capital 15 fully subs-
cribed;

(v) land, water and power hme
been ananged;

(v1) subsoil and foundation mvesti-
gations, etc. are over,

(vii) con.tructinn of plant bul-
dings has started.

Assessment of Foodgrains requirements
for Bangia Desh Refugees

3579. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of LAB-
OUR AND REHABILITATION be pleased

to state:

(a) whether Government have made any
assessmont of the requirements of food-
grains for feeding the refugees from Bangla
Desh;

(b) the number of countries who have
assured the Government for supply of food-
grains for 1 he said refugees; and

{¢) whether help from this source will
fully meet the requirements and if not, how
Government propose to meet the situa.-
tion?

JULY 1, 911

Written Answers 68

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHA-
DILKAR) : (a) Yes, Sir.

(b) Offers of foodgrains for the East
Bengal refugees have been received from
the Government of USA, USSR, UK,
Japan, Switzerland and six member States
of European Economic Community.

(c) The assistance offercd so far from
these sources is hardly adequate to cover
the requirements of foodgrains of the
refugee populution. These requirements, at
present, a1c being met out of  indigenous
stocks.

ey q7 wifse sfrasg sl
& fad fraa wamr
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2. ferraer sRw (frdk feoraht
2 ¥ )
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5. qifel @

Ty g7 9fqaeT ST T q3-
w1 & wigsre &7 & "rar 1 e,
ANTTSHE, “HIara q97 TET7, IHA q97
g {7 usal ¥ wifas sfaaew a1
AqT &1 wrow ag § e 5w ueml ®
At aY Maa F wfy #E wrafa @
3 W T ¥ arguf e d
¥ aawd g1
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(2) feomemr sRw ¥, dorrar faf
wiafraw, 1872 &t arar 43 g A
w€ &, Fra® wawre oYaw o aw A
fear w1 wwar W09 f& OST @TAIT
w9, e &7 & a1 e fad
g & AR X FHT-JAT G FLA
aare | fgwrawr 92w @I X AT
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o g gr & Ay 1296 § ardr
fFg Tq wrEEr wRE ¥ wgEre T
g sfaaes §

(4) afagz ¥ ataw qu sfraew
LIRS r GBI U SIS
1936 ¥ 3w @wy & wfgye z@w
T wrdy 6l 0, "o & wgaww #
iy ardy ¥ aupy g @ar

Expenditure on Evacaees from Bangla
Desh

3582, SHRIS. C, SAMANTA :
SHRI SAMAR GUHA :
SHRI C. JANARDHANAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total financial burden fallen
upon the Government of India due to the
influx of evacuees from Bangla Desh in the
financial year 1971-72; and
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(b) the sums of money spent during
1st April, 1971 to 30 June, 1971 for feeding
and making all other arrangements for the
evacuees from Bangla Desh and from which
““account head" ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R. K. KHADI.

LKAR) : (a) The estimated expenditure for
six months on the basis of six million refu-
gees is likely 10 te of the order of Rs. 300/-
crores, during the financial year 1971.72.

(b) A sum of Rs. 2085 lakhs hkas been
sanctioned as on account advance to the
border States (including Bihar) during the
months of April to June, 1971. The actual
amount spent has not yet been calculated.

Lift Irrigation Scheme for Hill Areas of
Tripura

3583. SHRI BIREN DUTTA : Will the
Minister of AGRICULTURE be pleased to
state

(a) vhether any scheme for lift-irriga-
tion has been taken up by the Government
of Tripura for hill areas there; and

(b) if so, the amount earmarked for the
scheme for the year 1970-71 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI SHER SINGH):(a) and (b),
Material is being cnllected from the
Union Teiri*~~ Administration and wil}
be placed on the Table of the ’ha.

wey sdw # wrt & fawrw g7 sy
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(ii) o faarf aar wareE &
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Production Consumption and Export
of Fruits and Vegetables Preservation
Industries

3586. SHRI N. K. SINHA :
SHRI K. M, MADHUKAR ;

Will the Minister of AGRICULTURE
be pleased to state :

(a) the annual production of the fruit
and vegetable preservation industries State-
wise in India for the vears 1969-70 and
1970-71; and

(b) the quantity of consumption ai
home and export during this period ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) A state-
ment showing State-wisé prod uction
of fruit and vegetable products by ynits
which are licensed _under the fruit
Products Order, during the Culendar year

1969 is attached. Figures for 1970 are not
yet available.
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(b) During 1969, 12,830 tonney of fruit
and vegetable products were exported. In-
formation on the quantity consumed in
the home market is not available,

St atemem

Tonnes
(1) Andhra Pradesh 1,363
(2) Assam 481
(3) Bihar 21
(4) Gujarat 489
(5) Haryana 1,041
(6) Jammu & Kashmir 592
(7) Kerala 2.554
(8) Madhya Pradesh 76
(9) Maharashtra 11,501
(10) Mysore 4,609
(11) Nagaland 4
(12) Orissa 56
(13) Punjab 2,752
(14) Rajasthan 102
(15) Taml Nadu 1,446
(16) Uttar Pradesh 9,236
(17) West Bengal 3,941
(18) Delln 4,650
(19) Goa 230
(20) Himachal Pradesh “14
(21) Manipur 17
(22) Tripura 174
Total 45400

Seminar on Aluminiuny

1587. SHRI P. GANGADES :
SHRI RAMSHEKHAR PRA-

SAD SINGH :
Will *he Minister of STEEL AND
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MINES be pleased to state ;

(a) the subjects discussed at the two-
day Seminar on Aluminium held in New
Delhi on the 26th May, 1971;

{(b) the number of experts who parti-
cipated in the Seminar; and

(c) whether the recommendations or
views expressed in (fic Semmar fiave 6een
examined by Government ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM): (a) and (b). At the two-day Semi-
nar on Aluminium organised by Moessrs.
Hindustan Alummium Corporation Litd.,
on 26th and 27th May, 1971, a number of
papers on the problems of the industry
and the uses of aluminium in defence,
railways, packaging, architecture, clectrical
engineering, etc. were read and discussed.
While a number of represcntatives from
the aluminium producers and the users
attended the Semunar, the exact number
of experts who participated 1s not available

(c) The recommendations of the
Seminar have not been brought tu the
notice of the Government by the Sponsor

Centrul Grant to Cooperative Socleties
of Mysore

3588. SHRI DHARMARAO AFZAL-
PURKAR : Wil the Minister of
AGRICULTURE be pleased to state :

(a) the amount of money granted to
cooperative societies during 196970 in the
State of Mysore;

(b) the number of such societies m
Mysore and how many out of them are
running satisfactorily, and

(c) the number of cases pending for
settlement and the number of cases settled
and how much time it will take to settic
them ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) to (c).
Necessary information is being collected
and on collection and vompilation will be
laid on the Table of the House,

Finance from International Development
Association for Minor-Irrigation farm
Mechanisation and Land

Levelling

3589. SHRI M. M. HASHIM : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether the International Develop-
ment Association (IDA) have agieed to
finance investment in minor irrigation,
farm mechansauon and land levelling
projects 1n various regions of the country;

(b) if so, the rate of interest to be
charged by the International Development
Association and the period of repayment
ol loans;

(¢) whether the International Develop-
ment Association loans cover the entire
cost of these projects, it not, what are the
other sources;

(d) the criterion [or selccting the above
regions or projects; and

(¢) whether such benefits will be made
available also in other parts of the
country

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes Sir.
IDA have agreed to finance investment in
minor irrigation, farm mechanisation, land
Jevelling and drainage projects in the States
of Gujarat, Andhra Pradesh, Harayana and
Tamil Nadu. In Punjab, a credit project
for mechanisation has alsy been approved
by the World Bank, Projects for
Maharashtra and Mysore are ready for
negotiations.
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(b) IDA charges no interest. There
is only a service charge of 3/4%. The
repayment period is 50 vears including a
grace period of 10 years.

(¢) *‘*No Sir. In addition to the bepe-
ficiaries who make down payments in
varying proportions depending on the
purpose, the other sources are : Insti-
tutional agencies like Co-operative Mort-
gage Banks, Commercial Banks, Agricul-
tural Refinance Corporation and the State
and the Central Governments.

(d) and (e). No criteria are laid down
m advance but experience of the appraisals
on projects by the IDA teams has shown
that questions like cost benefit ratio econo-
mic advantages, feasibility, ogencies for
credit and recoveries of loans, capacity of
the implementing machinery etc,. weigh
with the IDA.  Proposals received from
the State Governments arc examined by
the Government of India in consultation
with the concérned authorities after which
mutial proposals are made to the IDA.

Projects under Minor Irrigation
Scheme in Manipur

3590. SHRI N. TOMBI SINGH :
Will the Minister of AGRICULTURE be
pleased to stale :

(a) the number of projects under the
Minor Irrigation Scheme taken up in
Manipur during the last three years;

(b) the number of acres likely to be
benefited by these projects; and

(c) the amount spent or being spent
projoect-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) 23 minor irrigation
schemes have aiso been taken up
Manipur during the years 1969-70 and
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1970-71 or are proposed to be taken up
during 1971-72.

(b) 9.5 thousand hectares are likely
to be benefited by these projects during

JULY 1, 1971
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{c) A statement showing the amount
spent project-wise during the years 1963-70
and 1970-71 and the amount proposed to
be spent during 1971-72 is given in the

this period. attached statement,
STATEMENT
Miaor Irrigation Schemes In Manipur
e e e e e o Ra, inlakhs)
S. No. Name of Schemes 1969-70 1970-71 1971.72
Actual Anticipated osed
Expendi-  Expenditure Qut
ture
1¢)) 2) 3 0] %)
1. Lousipat Drainage Scheme Part.], II
and III, 0.23 0.20 0.10
2. Sana Ichil Thingle Part 1 & II. 0.02 0.60 0.40
3. Itok M. L Scheme. 0.18 0.30 0.10
4. Sajaikhong M.I. Scheme, - 0.10 -
5. M.IL. Scheme on Kotwa Thingel 0.05 0.15 -
6. M.l Schemeon Fandu River near
Waithou Village. 0.02 —_ —
7. Tera Lok M.I. Scheme 0.02 -— —_
8. Modification of existing channel at
Khamelok. 0.32 - -
9. Survey and Investigation for M.L.
Scheme in Manipur - 1.00 1.00
10. Remodelling of Lalikhong. 0.20 — -
11. Tendongpan M.I. Scheme. 0.04 —_ —
12. Construction of lift irrigation scheme
at Lamphelpat. 0.15 0.30 —_
13. Construction of Ring buud around
the field of Paobitak Co-operative
Farming Society at Paobitak. 0.60 0.05 o
14. Construction of Lift Irrigation Scheme
at Mantripukhri. 0.13 . 0.30 -
15. Diversion weir at Challow. — 0.50 0.14
M. I. Scheme in Valley arca. -— 2.40 2.34

I6.
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¢} (2)

17. Remodelling of Singda River from
Kadanghan to Yaothong (Lamshang). —

18. Distribution of Pump Sets.
19. M. 1. Scheme at Yawa Lamjao

20. M. 1. Scheme at Bishenpur.

21. Remodelling of Bashikhong at Khoidum

Lamjap.

22. Re-modelling of Irrigation channel from
Mechanimanao Ching via Konthoujam

Bomdiar upto Tiddim Road.
23. Diversion of Loklao River
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3) - @ (s
0.10 0.50
— 0.50 1.00
- a 0.50
== = 0.50
- e 0.30
s = 0.22
= = 0.50
Total 1.96 6.50 7.60

Indians working as Labourers in
Foreign Countries

3591, DR. MELKOTE : Will the Minis-
ter of LABOUR AND REHABILITA-
TION be pleased to siate:

(a) the number of Indians working as
labourers in foreign countries, country-
wisc,

(b) whether these Indians are treated at
par with the local workers; and

(c) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K, KHA-
DILKAR) : (a) Information about Indian
Workers employed in foreign countries is
not available. However, the latest available
estimates of the people of Indian Origin in
some of the overseas countries are given in
the attached statement.

(b) and (¢). Available information
from some of the countries like West
Indies, Malaysia and U. K. reveals that no
discimination in matters relatling to wages
etc. of the workers is made in these count-
ries on the basis of racial origin.

Statement
Year to which Population of
Sonuiy information Indian Origin
relates
(n ) 3)
United Kingdom 1967 2,60,000
Asia
Burma 1966 2»mnm
Ceylon 1969 11,02,000*
Federation of Malaysia 1969

9,00,000 App.@
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(¢} ) 3
Singapore 1968 1,61,400
Bahrain 1969 6,000
Thailand 1967 18,000
Indonesia 1969 25,000+*

East & Central Africa
Kenya 1969 1,82,000@@
Uganda 1966 88,500@
Somalia 1967 1,000 to 1,200
Southern Rhodesia 1966 8,100
Surinam 1967 24,226%**
Zambia 1969 11,000 App.
Malawi 1962 10,000
Ghana 1967 1,750
Sierra Leone 1967 425
Liberia 1967 325
Barbados 1960 464
West indies
Jamaica 1960 29,150
(East Indians)
Trinidad and Tobago 1960 3,01,946@
Guyana 1963 2,96,770
Saint Vincent 1968 2,780
Others
New Zealand 1969 6,000
Mauritius and Dependencies 1969 5,31,780
Madegascar {Ist nga.lgsua.ry) 15,000@
Laos 1968 1,000 App.

*This includes an estimated number of about 63,000 Indian travel document
holders.
@Including Pakistanics.
s*Bstimated Mid year figures (taken from United Nations Monthly Bulletin
of Statistics, July, 1970).
***Indien Labourers only.
@@Relates to the persons of Asian Origin.
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Shouldering of Responsibility of Refugees
fro m Bangla Desh by the Central
Government

3592, SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister
of LABOUR AND REHABILITATION
be pleased to state :

(&) whether the Chief Minister of West
Bengal had asked the Centre to shoulder
the entire responsibility for refugees coming
from Bangla Desh; and

(b) if so, the reaction of Goveranment
thereto ?

THE MINISTER OF LLABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR):

(a) and (b). Due to sudden and hecavy
influx of refugees from East Bengal and the
congestion n the border arcas, the
Government of West Bengal had requested
the Government of India to take charge
of the refugees from East Bengal. It was
therefore, decided that with a view to re-
lieving the pressure of refugees in West
Bengal, the Government of India will esta-
blish Central Camps both in the interior
of West Bengal and also in other States to
which the refugees from the border areas
may be dispersed. Following this decision,
the programme of establishing Central
camps, is well under way and over 63,000
refugecs have been dispersed from West
Bengal upto 25-6-1971 to the Central Camp
at Mana, Raipur.

ot wgear o Wi Af  feet o
frerery W

3593, w10 wwimremw iy
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Cost of Production of Sugarcane
and Sugar

3594. SHRI IJYOTIRMOY BOSE :
Will the Minister of AGRICULTURE be
pleased to state :
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(a) The State-wise, average cost of pro-
duction of sugarcane;

(b) the average price at which the Sugar
Mills purchase sugar-canes from the pro-
ducers; and

(c) the state-wise average cost of pro-
duction of a kilogram of sugar ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
SHER SINGH) : (a) Studies on cost of pro-
duction of sugarcane in the major sugar-
cane growing States of the country werc
carried out by the erstwhile Indian Central
Sugarcane Committee during the period
1955 to 1963. The following table gives
the periods of studies and the estimates of
cost of production per quintal of sugar-
cane,

State

Period Estimated cost of production

I Jper quintal (Rupees)
Andhra Pradesh 1955-58 2.50
Bihar 1955-58 2.44
Maharashtra 1956-59 3.18
Mysore 1960-63 2.87
Punjab & Haryana 1955-58 243
Uttar Pradeh 1955-58 2.67

(b) During the year 1970-71 (lst

September 1970 to 30th September 1971)
the Sugar Mills have generally purchased
sugarcane at the minimum price statutorily
fixed by Government. The notified mini-
mum price payable by sugar mills for
sugarcane purchased during this year varies
between Rs. 7.37 and Rs. 9.22 per quintal,
depending upon the recovery of sugar from
sugarcane of the mills concerned.

() The cost of production of sugar

varies from year to year and region
to region depending upon the cost
of cane, the recovery of sugar from

sugarcane, duration of the crushing sea-
son and the conversion cost. A state-
ment is attached indicating the conver-
sion cost for factories in various rcgions
worked out by Tariff Commission (1969)
for the years 1969-70 to 1971-72 based on
the working results ol 1966-67 scason ad-
justed to recovery and duration for the five
vears 1963-64 to 1967-68. The cost of
manufacture of sugar is caiculated by add-
ing to conversion charges the cost of canc.
A return of Ra. 10.50 per quintal on capital
employed in the production of sugar is

also allowed as recommended by the
Tarflic Commission.
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Statement

(In paise per kilogram)

Punjab 33.80
Haryana 26.46
Rajasthan 50,79
West U. P. 33.34
Central U. P. 27.60
Bast U. P. 31.64
North Bihar 32.73
South Bihar 53.90
Gujarat 19.43
Madhya Pradesh 72.95
Maharashtra 23.67
Mysore 25.97
Andhra Pradesh 25.85

Tamil Nadu & Pondicherry 26 44

Oriss

Assam

39.06
Kerala

West Bengal

Recreation Facilities for Workers of Heavy
Engineering Corporation, Ranchi

3596, SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND MINES
be pleased to state ;

2) whether the workers of Heavy En-
gineering Corporation, Ranchi are getting
any recreation facilities;

(b) if so, what are the facilities provi-
ded; and

{(c) if not, the steps taken by Govern-
ment to provide recreation facilitios to the
workers ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMAA-
GALAM ) (a) Yes, Sir.

ASADHA 0, 1893 (SAKA)
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(b) The follcwirg recication facilivies
have been provided :

(i) Sports and Games : A Sports Stadium
has been constructed in the HEC Town-
ship for conducting sports and games.
Athletic meet for workers is arranged
every year. Inter-shop and inter-plant
tournaments in games such as football,
hockey, cricket, etc. are held from time to
time. Exhibition games of football and
cricket by out-station teams are also arran-
ged. Playgiounds have also been provided
in different sectors of township.

(1) Clubs and cultural activities : Wor-

kers are encouraged to form clubs and cul-
tural societies. Free accommodation has
been provided 1o twelve clubs and (includmg
one officers’ club). Financial assistance is
given to these clubs in the shape of annual
grants, The clubs provide facilities for
indoot and outdoor games, Library and
Reading Rooms and periodical dramatic,
musical and cultural functions. Two per-
maneni community and recreation centres
are under construction.

(iiiy Cinema <hows: The company's
Welfare Wing arranges open air cinema
shows in different soctors of the Lownship
for workers and their familhies. In addition
cinems shows are also orgamsed by recrea-
tion clubs.

(iv) Mushairas and Kavi Sammelans :
Mushairas and Kavi Sammelans ar¢ arran-

ged in the township by voluntary organisa-
tions for which the company’s management
gives financial and material assistance.

(c) Does not arise.

firdifeg wm ¥ Aa® w1 W
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Pending cases under employees provident
fund Act in Bihar Courts.

3598. SHRT RAMAVATAR SHASTRI :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :
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(a) whether a number of criminal cases
under the Employees Provident Fund Act
are pending before different Courts in
Bihar;

(b) if so, their exact numbers and for
how long they have been lying pending and
the reasons for the delay; and

(¢) the steps Government propose to
take for their carly disposals?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA.-
DILKAR) : The administration of the
Employees Provident Fund is the concern
of the Central Board of Trustees set up
under the Employees’ Provident Funds and
Family Pension Fund Act, 1952 and not
the direct concern of the Central Govern
ment. The Provident Fund authorities
have reported as under -

{a) to (c) Ason 31-5-1971, 2193 cases,
a statement of which is attached, were pen-
ding in the different Courts of Bihar. The
reasons for delay are heing ascertained
from the State Government of Bihar. The
matter has been taken up with the Govern-
ment of Bihar for taking appropriate action
to enablec expeditious disposal of Provi-
dent fund cases.

STAIEMENT

S. No. Year in which No, of cases pending

the cases were  for disposal as on
filed. 31-5-1971

I 1965 2
2 1966 a7
3 1967 600
4, 1968 832
5. 1969 676
6. 1970 36

Total 2,193

e

Note :—No criminal case was filed du-
ring the period from 1-1-1971 to 31.5-1971.
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Quarters for Barsua Iron Mines, Orissa

3599. SHRI KRISHNA HALDER :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether quarter facilities are pro-
vided to all the workers of Barsua Iron
Mines of Hindustan Steel Limited:

(b) if not, the reasons therefor;

(c) the total number of workers who
have not been provided with quarters; and

(d) the steps taken by Government 1o
provide quarter facilities to all the workers”

THE MINISTER OF STEEL AND
MINES (SHR1 MOHAN KUMARAMAN-
GALAM) : (a) No, Sir.

(b) There are not sufficient number of
quarters,

(¢) About iwo hundred workers.

(d) HSL are constructing one hundred
quarters this year and expect to construct
another 100 next year,

Scheme for Drought Affected Areas of
Tripura under Rural Works Programme

3600. SHRI BIREN DUTTA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether any scheme has been taken
up by Government of Tripura under Rural
Works Programme for chronically drought
affected areas there;

(b) if so, the nature of the scheme:

(c) the areas to be benefited during
1970-71 and 1971.72; and
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(d) the amount to be spent?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) As Tripura adminis-
tration has not furnished any data for iden-
tification of hard core of the drought
affected areas, no area of the Territory
has been selected for coverage under the
Rural Works Programme.

(b) to (d). Does not arise.

Punishment orders on Employees of Govern-
ment Press, Tripura

3601. SHRI BIREN DUTTA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether a large number of emplo-
yees of Government Press, Tripura are un-
der various types of punishment orders:

(b) whether some of them have been
discharged;

(¢) whether any atiempts have been
made to settle the dispute; and

(d) if so, the nature of conciliation
proceedings in the matter?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR] R. K. KHA-
DILKAR) : (a) to (d). The information is
heing collected and would be laid on the
Table of the House after it is received, -

Sale of rain affected wheat seeds of Pant
Nagar Agricultural University and Tarai
Development Corporation

3602. SHRI JITENDRA PRASAD:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether his Ministry is awarte
that the Pant Nagar University Wheat
seed is rain affected but still it has been
approved by the National Seeds Cor-

poration and is being sold by the Tarai
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Davelopment Corporatioa becaus® the Pant
Nagar University and the Naitiona! Secds
Corporation are shareholders in the Tarai
Development Corporation; and

(b) if so, the steps his Ministry pro-
pose to take in this matter.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The
National Seeds Corporation has been noti-
fied as the Seed Certification Agency under
the Seeds Act by the Government of Uttar
Pradesh. As such the Corporation has been
certifying wheat seeds produced by the tarai
Development Corporation during Rabi
1970-71 also. The Nati nal Seed Corpora-
tion certifies onlv such seeds as conform to
the minimum seed certification standards,
prescribed by the Central Seeds Commitiee,
in respect of germination, moisture, {rce-
dom from seed-borne diseases, and genetic
and physical purity.

(b) Does not arise.

Difficulties In Implementation of Crash
Plan for Removing Rural Unemployment

3603. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Central Government's
Rs. 500 million programme against rural
unemployment had run in to difficulties
and had only a poor start;

(b) if so, the reasons for this; and

(c) the steps the centre now proposes
to take the successful implementation of
this Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH : (@) No, Sir.

(b) and (c). Question does not arise.
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Fishing { Operations by Foreign
Vessels off West Const of Gujarat

3604. SHRI JADEIJA : Will the Minis-
ter of AGRICULTURE be pleased to state:

(a) whether Government are aware of
the large-scale fishing operations off the
Indian West Coast of Gujarat State by the
foreign vessels;

(b) whether it is because of the non-
existence of any Central Fishing Project or
the State Fishing Project in that area;

(c) whether being a non-meat eating
State Gujarat has never taken any initiative

for the development of fishing on its coast:
and

[

(d) whether Centra! Government pro-
pose (o start & project on the Indian West
Coast of Gujarat, if so, the main feature of
the vroject and estimated cost thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) The existing limu
of the exclusive fishing zone, which
i8 coterminous with the territorial
sea, 15 12 miles from the coast line
Foreign vesscls do not fish within
this zone. Government is aware that
foreign vessels conduct fishing operations
on the high seas in the Indian Ocean. No
report indicating special activity by foreign
fishing vessels off the West Coast of Gujera!
has been received.

(b) and (c). Gujarat hasa well develop-
ed fishing industry. Inthe Fourth Fi¢
year plan of Gujarat, provision of Rs. 350
lakhs has been made for further develop-
ment of fisheries. More than 20% of the
mechanised fishing boats introduced in the
country are operating from the Gujara!
Coast. These boats operate in the coasts!
belt, but largest vessels with a wider rang®
of operation are being gradually introduced:
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(d) There is no proposal under cansi-
deration for establishment of a fishing pro-
ject by the Central Government in Gujarat
or any other State. The programme of
mechanisation of small fishing vessels is in
the State sector. So far as deep sea fishing
is concerned, the Central Government is
providing the infrastructure. A jetty has
already been constructed at Kandla under
the State Pian In 1965 and it is capable of
hendling deep sea fishing vessels. The
Government of India has provided harbour
facilities for fishing vessels at Veraval at a
cost of Rs. 26 lacs. About 260 mechanised
boats are utilising these facilities, In addi-
tion, in May, 1971 approval was issued by
the Government of India to the deepening of
the entrance channal at Veraval at a cost of
Rs. 16 49 lacs to enable larger fishing vessels
to utilise the harbour. The Central Govern-
ment has also sanctioned funds for fishing
harbour facilities for mechanised boats at
mine other ports in Gujarat at a cost of
about 30 lacs.

The Central Government has been carrv-
ing out intensive surveys of fish resources
of the Gujarat coast for several years. The
suryey programme is being strengthened
by the addition of bases at Veraval and
Kandla from which five new vessels will
carry out exploration for demersal as well
as pelagic fisheries.

Meeting of Indian Board of Wild Life

3605. SHRI JADEJA : Will the Minis-
ter of AGRICULTURE be pleased to
state :

(a) the number of sittings of the Indian
Board of Wild Life that took place during
the last two years;

(b) the recommendation made by the
Board; and

(c) the suggestions accepted and imple-
Mmented by Government ?
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THE MINISTER OF STATE IN THE
MINJSTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Two meetings of the
Indian Board for Wild Life took place du-
ring the last two years for the VII and VIII
Session on (i) 8th and 9th July, 1969 and
(ii) 24th October, 1970 respectively,

(b) Recommmendations are available in
the Minutes of the 7th & 8th Sessions of the
Indian Board for Wild Life held on 8th &
9th July, 1969 and 24th October, 1970
respectively which are available in the
Parliament Library.

(¢) The recommendations have been
accepted by the Government of India.

Forest and Wildlife being State subjects
under the constitution, the recommenda-
tions have been forwarded to the State
QGovernments,

Summary of the follow-up action by the
State Governments on the recommendations
of the VII Session may bo seen in the Notes
on Agenda items for the 8th Sessions of the
Indian Board for Wild Life held on 24th
October, 1970 at New Delhi which is avail-
able in the Parliament Library.

Recommendations of the Bth Session
have been forwarded to the States for
implementation.

Constitution of Flora Wing recommen-
ded as per Item 3 of the Agenda is under-
way in the Ministry with the Director,
Botanical Survey of India as Convenor.
Most of the important recommendations of
the Expert Committee discussed at Item No,
6 of the Agenda have been accepded by the
Executive Committes and forwarded to the
States for implementation,
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Distribution of Evacnee Lands to
Harljans in Funjab

3607. SHRI B. S. BHAURA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Central Government have
given evacuee lands to the Government of
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Punjab under a package deal for distri-
bution among the Harijans of that area:

(b) if so, the area so far distributed
(acre-wise);

(c) the terms and conditiors of the said
package deal; f

(d) whether Punjab Government have
failed to fulfit the terms and conditions of
the said deal: and

(e) if so, the rcaction of Central Govern-
ment thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DIIKAR): (a)and (b) No Su. Surplus

evacuee agricultural land in Punjab wasttans-
ferred to the State Government of undr-
vided Punjab in June, 1961. No conditions
were imposed regarding the disposal of the
land by the State Government. Howeyer, i
the year 1964-65, the State Government of
undivided Punjab decided that all land,
excepting the land falling under certain ex-
cepted categories should be disposed 1o
members of Scheduled Castes in restricted
auctions. A statement showing the district-
wise position of evacuee lands sold to moem-
bers of Scheduled Castes in restricted auc-
tions is laid on the Table of the House
[Placed in Library See. No. LT-569/171]

(c) to (e). Do not arise,

Yield of Forest Timber

3608. SHR1 B. S. BHAURA : will
the Minister of AGRICULTURE be pleas-
ed to state:

(®) the per bectare yield of forest tim-
ber in India, as compared to Japan, Pakis-
tan, Malayasia and Burma; and
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(b) the steps being taken to improve the
yield ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI SHER SINGH): (a) Based on
the information available in regard
to forested land and production of
timber therefrom, per hectare yield of forest
timber in India as compared to Japan,
Pakisian, Malayasis and Burma works out
as below :—-

Country Yield per Ha.
(Cubic Meters)
India g 0.2%
Japan 2.33
Pakistan . 0.89
Malayasia 0.40
Burma 0.07

ASADHA 10, 1893 (SAKA)

This, however, may not give correct
comparative picture of the situation as ob-
taining in India, Japan, Pakistan, Malayasia
and Burma, because all the forest are as
not equiproductive or uniformly stocked,
being located in widely varying climatic
and soil conditions. The yield from florests
also depends on various factors like (i) the
species and the type of forest crop-natural
or artificial, (ii) density of forest crop,
(iii) type of management for which the
forest crops are principally managed.
(iv) market requiremnents and end-use patt-
ern, (v) biot:c factors such as grazing,
forest fires, etc., (vi) accessibility of the
urea for working, {vii) individual rights
and privileges of the populace staying
within and on fringe of the forests.

(b) The following steps are being taken
to improve the vield :—
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(1) Raising concentrated plantations of
fast-growing and other economic
species of industrial importance,
From the beginning of the First Five
Year Plan to 1968-69, 1,52 million
tiectares for plantations of above
species have been raised. Another
0.88 million hectares of these plan-
tations are proposed to be raised
during the current Fourth Five Year
Plan period,

{2) Rehabilitation
forests.

of the degraded

(3) Adoption of better and more inten-
sive management techniques and
tending operations.

(4) Complete extraction of all materials
felled by us of modern logging tech-

niques and equipment.

(5) Full and rational utilisation of all
the species available, whether pri-
mary of secondary, by improving
upon the wood conversion tech-
niques, wood seasoning and preser-
vation treatment.

{6) Improvement of communications
and other infra-structure.

Research Conducted by Forest Re-
search Institmte, Dehra Dun, U. P.

3609, SHRI B. S. BHAURA : Will the
Minister of AGRICULTURE be pleased
to state :

{a) whether the Forest Research Insti-
tute, Dehra Dun is working research
schemes specifically for increasing produc-
tivity of forests and for rational utilisation
of non-conventional timber by suitable
treatments; and
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(b) how far the researches have saved
the use of conventional Timber like Teak,
S4al, Wild Tack ete. in the building cons-
truction of Government since 1965-66 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) Yes Sir.

{b) Since 1965-66 twenty-eight Research

Schemes are under implementation at
F.R.1. and Colleges, Dechra Dune,
which  include schemes aiming at

increase of productivity of forests and
rational utilisation of non-conventional
timbers through suitable treatments etc.

Secondary species are gradually finding
use in the trade and have also been inclu-
ded in most of the specifications, of the
Military Engineering Services, Central
Public Works Department and Indian
Stsndards Institution. The provisions for
use of these species have already been
incorporated in Natinnal Building code,

Since 1965-1966 ncar about 2000 blue
print designs were supplied to various cons-
tructional agencics and Government De-
partments. All such designs have been
prepaied after carrying out researches on
non«conventional timbers. A number of
structures have been reported to be erected
by various constructional agencies inclu-
ding Govt. Departments and private enter-
prises in different parts of the country
resulting in minimum of 509% of saving in
conventional timbers by using treated, nos-
conventional timbers than teak, sal etc.

Preservation of Specles of Bengal
Tiger, Indisn Rbinoceros, Cheetah
from extipction

3610. SHRI B. S. BHAURA : Will the
Minfster of AGRICULTURE be pleased
to Atate :

(a) whéther the species of Bengal Tiger
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and Indian Rhinoceros are fast appro-
aching extinction ;

(b) whether Cheetah has already be-
come an extinct species; and

(c) the steps Government are ftaki
to presetve the species threatened wit

extinction ?

THE MINISTER OF STATE IN THC
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) Yes Sir. There has
been a decrease in the number of tigers
in the past 4-5 decades. But timely action
by the Governmentin giving protection
to these ammals has averted the danger
of their possible extinction,

(b Yes, Sii.

(c) The animals which are thieatened
with extinction have already been declai-
ed as protected animals.  Shooting of
those animals is banned, Theexport of
these animals and their products have
also been banned.

Incentive Awards to Yuvak Mandals

3611. SHRT BHUVARAHAN : Wil
the Minister of AGRICULTURE be
pleased to state :

(a) the total number and amount of
incentive awards given to Yuvak Mandah
in each State, Stete-wise during the last
three years;

(b) the method of selecting such incen-
tive awards for Yuvak Mandals; and

(¢) the number of such Yuvak M.un-
dals functioning in the country, State-wisc?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a)to (). A statement
is laid on the Table of the Subha. [Plaeed
in Library see No LT 570 1971]

Visit of Central Team to U.P. and
other States to Assess Dumage to
Food Crops due to Recent Rains

3612. SHRI RAMSHEKHAR
PRASAD SINGH :
SHRI P. GANGADEB:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Umion  Government has
decided 10 send a Central team m Uttar
Pradesh to awsess the damage caused to
the food grains due to recent rains; and

(b) 1f so, whether the same tcam will
be asked to go to other States where the
rains have also damaged food crops t

rHE MINISTER OF STATE IN THL

MINISTRY OF AGRICUI TURE (SHRI
ANNASAHEB P. SHINDE): (a) Yos. It

has been decided to depute a Central Team,
of Officers to U. P. to assess the situation

creuted by the rains in Aprid-May 1971

and the reyuirement of funds for relief
measures. The team is expected to  visit
the State shortly.

(b) The Central Teains are deputed to
only those States which have reported
damage due to natural calamities and
have asked for Central assistance. Thu
teams assess the situation and the require-
ment of funds for relief purposes. There
have been no request for financial assis-
tance in this connection from any other
State oxcept Bihar. A Central Team has

already visited Bihar in the end of May,
1971,

ASADHA 10, 1893 (S4Kk4)
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Distributica of Steel to P. W. D,
Manipur

3513, SHRI N. TOMBI SINGH: Will

the Minister of STEEL. AND MINES
be pleased to state :

(a) whether the atteution of Govern-
ment has been drawn to the in-convenie-
nce suffered by the Manipur Public
Works Department due to failure to re-
ceive steel and heavy engineering materials
in time;

(b) whether there are outstanding
orders awniting disposal from the Mani-
pur Public Works Department; snd

(¢) if so. thc steps being taken to
retnove the difficulties on a permanent

basis and the time by which the distri-
bution will be mude?

TUE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : (a). to (¢), The informa-
tion is being collected and will be laid
on the Table of the house.

L3

Labour Contract Cooperative Societies

3614, SHRI N. TOMPI SINGH : Will
the Minister of AGRICULTURE be
pleased to state :

(a) the number of Labour Contract
Co-operative Socictics registered under
the Co-operative Department;

(b) the number of them functioning
and the number of those defunct;

(¢) the works undertaken by such
societies under the Manipur Public Works
Department;

(d) whether the attention of the Mani-
pur Government has been drawn to the
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need for increase in the Government pat-
ronage for the labour contract societies
in Manipur; and

(e) if so, the steps taken in this be-
half 7

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) 121 in
the Union Twritory of Manipur.

(b) All are functioning.

(c) Works worth Rs. 38,07,000 were
undertaken during the three years ending

1969-70,

{d) The various recommendations made
by the National Advisory Board for La-
bour Contract and Construction Coope-
ratives with regard to patronage of these
societies at their different meetings were
forwarded to all the State Governments
and Union Territories including the Mani-
put Government for implementation.
Government of Manipur have generally
accepted these :ecammendatigns.

(e) Lt. Governor, Manipur, can award
building and road works to registered
Labour Cooprative Societies without call
of tenders upto an estimated cost of Rs.
one lakh. In addition, works can be
awarded to the registered Labour Co-
operative Societies at current market
rates, provided the same are within the
district schedule of rates without call of
tenders by the Executive Engineer upto
Rs. 10,000, by the Superintending Engi-
neer upto Rs. 15,000/- and by the Chiel
Engineer upto Rs. 20,000. Works upto
a limit of Rs. 35,000/- can also be assi-
gned by P.W.D, to the Scheduled
Casies/Scheduled Tribes Labour contract
Cooperative Societies, if their tenders are
within 7 % of the fowest teader.
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Changes in Administration of The
Cooperative Sector in Muanipur

3615. SHRI N. TOMBI SINGH : Will

the Minister of AGRICULTURE be ple-
ased to state :

(a) what structural changes have been
introduced in the administration of Co-
operative Sector in Manipur after the
Division of Manipur into five Districts;
and

{b) whether creation of new posts of
A.R.C.S.s and Inspectors of Coopera-~
tive Societies has been proposed on acco-
unt of the increase in the number of
districts ¥

THE DBPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) and (b).
Information called for from the Govern-
ment of Manipur 1s awaited and will be
laid on the Table of the House in due
course,

Development and preservation
of fruits in  Manipur

3616. SHRI N.TOMBI SINGH: Will
the Minister of AGRICULIURE be
pleased to state:

(a) the progress made in the preserva-
tion and tioning of fruits under the agri-
cultural Department of Manipur so far;

(b) the amount invested in the form of
permanent equipments;

(c) the number of hands employed for
this purpose;

(d) whether the products are sold out-
side Manipur also; and

(¢) if 50, the quantity thereef anaually?
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1ne MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a8) The
frait preservation faclory in Manipur was
sot up in 1958 with the initial target of
producing 1826 kgs. of different kinds of
fruit products. The production has grad-
ually increased to 17,000 kgs. during 1970-
71and the target for 1971-72 is about
30,700 kgs. Further expansion programme is
underway which will increase the capacity
to 100 tonnes per year.

(1) Rs. 1,37,740!-,
¢y 10
{d) Not yel.

(o) Does not arise.

Application of EP.F.ACT,
1952 to Mines

3617. SHRI R. P. YADAY: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

{a) the mines to which FEmployees
Provident Fund Act, 1952 hes been upplied
<o far and the mines to which it has not
been extended so far; and

(b) the ume by which the Employees
Provident Fund Act, 1952 is gowng to be
applied to those niines, to which 1t has
not been applied so far ?

THE MINISTER OF LABOUR AND
REHABILITATION {SHRI1 R. K.
KHADILKAR ) : (a) and (b). The Emplo-
yee's Provident Funds and Family Pension
Fund Act, 1952 has been extended to
vertain mines, a Statement of which is
enclosed. It is proposed to extend the
Act to the remaining mines (except coal
mines which have & separate Provident
Fund Scheme) as expeditioualy as possibie.

ASADHA 10, 1893 (S4KA)
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STATEMENT
1. Iron-ore Mines,
2. Manganese Mines.
3. Limestone Mines.
4. Gold Mines,
3. Mica Mines,
6. Bauxite Mines,
7. China Clay Mines.
8. Magnesite Mimnes.
9. Barvtes Mines.
10, Dolonutc Mines.
11. Fire clay Mincs.
12. Gypsun Mines,
13, Kyanite Mines.
(4, Sillimite Mines,
15 Steatite Mines.

16. Diamond Mines.

Introduction of E. P. F. Scheme in
Mica Mines in Bihar and
Rajasthan

3618. SHIRI R. P. YADAV: Wil th
Minister of LABOUR AND REHABIL)
TATION be pleased to state:

(a) whether Government are aware tha
large number of Mica mines in Bibar
and Rajasthan have not been surveyed
with the result that Employees” Provident
Funds Act, 1952 has not been applied to
such mines; and

(b) if su, the steps being taken to have
the intensive surveys completed within a
short period so as to apply Employees
Provident Fund Act, 1952 with retrogpec-
tive effest?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): The administrstion of
the Employees’ Provident Fund is the
concern of the Central Board of Trustees
set up under the Empjoyees’ Provident
Funds and Family Pension Fund Act,
1952 and not the direct concern of the
Central Government. The provident Fund
authorities have reported as under:—

(a) and (b). The Employees’ Provident
Funds and Family Pension Fund Act, 1952
alteady applies to mica mines employing
20 or more persons. Every possible effort
has been made to cover mica mines
in Bihar and Rajasthan under the Act.
However, some of the establishments
which are situated in remote arcas or deep
in the interior of the regions not served
by regular transport facilities could not
be surveyed due to inaccessibility. In order
toovercome these difficulties, & vehicle
has been provided to the Regional Office,
Bihar and the question of providing the
same to Rajasthan is being examined.

Memorandum by Coastruction
Workers

3619, SHR1 S.M. BANERIJEE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether no labour law is applicable
in the case of construction workers ;

(b) whether workers’ representatives
had submitted a memorandum to him in
the month of may, 197! ; and

(c) if so, the steps taken by Govern-
ment to get them covered under various
Iabour laws ?

THE MINISTER OF LABOUR AND
REHABILITATIDN (SHRI R. K. KHA-
DILKAR) : (a) No,

(b) Yes.
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(¢) A number of laboar laws are already
applicable to the workers in the constrec
tion industry,

The CPWD/MES Contractors’ Labour
Regulntions, though not statutory, are also
applicable to the construction workers in
CPWD and MES Departments.

Besides, there is a proposal to have a
legislation to provide for the safety of the
workers employed in the construction
industry.

Subsidy paid to Sugar Mills

3620. SHRI S, M. BANERJEE
SHRI C. JANARDHANAN :

Will the Minister of AGRICULTURE
be pleased to state the total amount of
subsidy paid to Indian Sugar Mills Asso-
ciation or Sugar Mill owners during the
last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI SHER SINGH): No subsidy was
paid to Indian Sugar Mills Association or
Sugar Mill owners during the last three

years,

Implementation of Abolition of Contract
Act ia Iron Ore Mines of Baragemda
and Gua, Bibar

3621. SHRI B. K. MODAK : Will the
Munister of LABOUR AND REHABILI-
TATION be pleased to state :

-(a) whether the Abolition of Contract
Act passed recently has been implemented

iniron oré mines Baragemda and Gua,
Mines (Bihay) ;

(®) il so, the number of contrasts abo!i-
shed; and
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{c) whether mjnimum wages and other
faciiities are given to the contract
workers?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHRI R. K.
KHADILKAR) : (8) and (b). The Central
Labour {Regulation and Abolition) Act,
1970 ceme into force with effect from
10-2-71, To mplement the various provi-
sions of the Act, the Contract Labour
Central Advisory Board, the Registering,
the Licencing, Appellate Authoritics and
Inspectors are being appointed,

(c) Employment in iron ore mines is
not covered by the Minimum Wages Act.

Shortage of Cotton in the Country

3622. SHRI N.S. BISHT : Will the
Minister of AGRICULTURE be pleased to

state :

(a) whether there isan acute shortage
of cotton in the country due to which many
textile mills are facing closurc ; and

(b) if so, the steps taken or proposcd
to be taken to remedy the situation and
increase the production of cotton ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Shortage
of cotton during 1970-71 had threatened
uninterrupted working of cotton textile
miils in the country.

(b) To meet the situation, the Govern-
ment have resorted to imports of cotton
from abroad. So far appoximately 10.5 lakh
bales have been imported. Besides this, the
Government took steps for arresting rise in

prices of eoiton, and for ensuring, as far as
possible, equitable distribution of the avail-
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able supplies. Efforts are also being inten-
sified to raise the production of cotton in
the country. In addition to Centrally
Sponsored Schemes in operation for a
few years, & new scheme for Intensive
Cotton Distt. Programme formulated on
the lines of the JADP with an outlay of
14.74 crores has been approved by the
Government of India. Being a Centrally
Sponsored Scheme, concerned State Govern-
ments will now sanction the projects so far
as they are concerned. Advance action
has been taken for early implementation
of the scheme, A statement indicating the
salient features of this programme is en-
closed. Considerable stress has also been
Jaid on research on cotton under the coord-
inated improvement scheme. A hybrid
variety of cotton (Hybrid-4) which has
a considerable potential of increased produ-
ction is being ecxtended to suitable areas.
The implementation of Intensive Cotton
District Programme and spread of Hybird-
4 is likely to augment the indigenous supply
of colton by 7-8 lakh bales during 1973-74.

STATEMENT

A new scheme for intensive cotton dist-
rict programme, formulated on the lines of
the Intensive Agricultural District Projects
with an outlay of Rs.14.74 crores, has
been approved by the Government of India.
This would extend to irrigated and rainfed
areas. In the irrigated belt, six districts in
five States having compact and sizeable
arcas under cotton, have been selected.
These districts account for 52% of the
total irrigated cotton arca. Every effort
will be made to popularise the package of
practices.  For .this purpose, adequate
fleld staff would be employed and provided
with transport for keeping close contact
with the farmers, To induce the growers to
adopt the recommended schedule of plant
protection, subsidy  on chemicals and'
equipments has been provided. For streng:
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thening plaat protection work, provision
has also been made for purchase of equip-
ment by the Stale Departments of Agri-
culture to be hired to the farmers.

In case of rainfed cotton, which is sub-
ject to uncertainty doe to the fluctuat.
jons in rainfall, the programme is proposed
to betakenup ona pilot basis over an
area of 20,000 hectares in each of the seven
districts sclected for the purpose. The
programme in such arcas would consist
of :

(i) Invensive pilot demonstration,

(ii) Expanded progmmune on somewhat
larger arcas where a few sclected
techniques would be taken up.

Whereas the entire cost of the intensive
pilot demonstrations would be met by the
Government of India, suitable incentives
have been provided under the expanded
programme by way of 50Y; subsidy in the
first two years and 255 in the last year
on pesticides and urea for foliar applica-
tion,

Farm Information Publicity Unit

3623. SHRI N. 8. BISHT : Will (he
Minister of AGRICULTURE be pleased

to state :

(a) the main features of the Farm
Information Publicity Unit alongwith the
number of posts and pay scales;

(b) the present strength of the unn;
and

(c) the methods of manning the posts,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) ;
(@) and (b). A statement is laid on the
table of the House. [Placed in library
See No, LT-—571/71]

(c) The post are either filled by direct
rec orruitment by promotion. The direct
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recruitment in respect of Class I & II posis
is being made through the Union Public
Service Commission and Class III posts
through the Employmeni Exchange.

Suggestion by Study Group of F. A. O. on
Rice Economy and Trade

3624. SHRI P. GANGADEB :
SHRI NIHAR LASKAR :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Food and Agricullure
Organisation Study Group which met at
Rome on the 24th to 28th May, 1971 had
made suggestions for the solution of prob-
lems confronting the World's rice economy
and tradc ;

(b) if so, the suggestions made; and

(¢) how far the suggestions have been
accepted by Government of India?

THE MINISTER OI‘ STATL IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SIHINDE) : (a) to (c).
The FAO Sty Group or Rice met
at Rome from 24th to 28th May, 1971.
The Report of the Study CGroup has not
yet been received from FAO. It has been
reported by our representative, who aften-
ded its Scssion, that the Study Group
discussed the Report of the Adhoc Work-
ing Party on International Action on Rice,
which had been set up by it at its previous
Session to examine the problems confront-
ing the world rice economy and the possi-
ble solutions thereof. The Working Party
had suggested that the broad objective
should be to achieve a balanced situation
in production, consumption and trade in
rice. Tts recommendations, inter alia
envisaged flexibility in rice production
policies 8o a3 to assure adequate supplies
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without Ieading to the accumulation of
burdensome surpluses curtailment of pro-
duction by developed exporting countries
in periods of over supply on world
markets; limjting the aim of ¢xport aids to
making rice eoxports competitive with
comparable grades being sold in internatio-
nal markets without under-cutting prevai-
ling world prices; minimisation of
recourse to export subsidies paymeénts o1
restitutions on rice; consideration by
Governments of the pessibility of entering
into longer term contracts for exports and
imports of rice over a period of years;
propagating greater use of rice in multila-
teral food aid schemes; adherence to the
FAQ Principles of Surplus Disposal for
concessional or food aid transactions, etc.
The Study Group endorsed the recommen-
dations of the Working Party and agreed
to request the Director General of FAO to
transmut formally these recommendations”
to all member-governments with a substa-
ntial intcrest in international trade in rice:
with the request that they bc 1aken into
account in formulating rice policies. The
Study Group also inrer aliu, rciterated
that (a) the objective of self-sufficency in
rice in developing countries is often part
of the wider stralegy of economic develop-
ment and required specinl  considcration
in evolving remedial action, and that (b)
adjuctments in national rice policies by the
governments concerne' would be neces-
sarily voluatary in nature.

The suggestions made by the Study
Group would be given duc consideration
when these are received from the Director
General of FAO,

Acreage of Mexican Wheat

3625. SHR1 N. E. HORO : Will the
Minister of AGRICULTURE be pleased
to state the State-wise acreage in India on
which Mexican wheat has been grown this
year and the extent to which the produc-
lion has increased or is likely to increase?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
Information has been called for from
the States/Union Territories and would be

placed on the table of the Sabha when
received,

Area Under Jute Production

3625. SHR1 BISHWANATH JHUN-
JHUNWALA Will the Mibister of
AGRICULTURE be pleased to state :

(a) whether the crop area of jute has
incieased during the last three years; and

(b) if s0, to what cxtent and what steps
have been taken to grow more jute outside
Bengal also?

THF MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ($HRI
ANNASAHEB _P. SHINDE) (a): The area
under jute during the three years has
bev as under:-—

Yeur Artea (000 hectares)
1968-69 526.7
1969-70 767.6
1970-74 750.1

(b) In orde; to siep up the production
of jute in the country, the Govern-
ment of India have taken up a number
of Centrally Sponsored Schemes in the
important jute growing States of Bihar,
Assam, Oiissa, Uttar Pradesh and Tri-
pura in addition 10 West Bengal. Efforts
are being made to popularise mesta in
Andhra Pradesh and Madhya Pradesh.
The schemes include Special Package
Programme aerial spraying of urea, sub-

- sidised distribution of cretified improved

jute seed and provision of relating tank
facilities.
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Mechanivation of Mines by Small Iron
Ore Mine Owners

3627. SHRI BISHWANATH JHUN-
JHUNWALA : Wil the Minister of
STEEL AND MINES be pleased to state

(a) whether small iron ore mill owners
are finding it difficult to mechanise their

mines owing to paucity of funds;

(by whether the production in such
mines will come to a bhalt before long,

(¢c) if so, whether Government or the
Minerals and Metal Trading Corporation
who are the sole buyers of the products,
have formulated any scheme for financing
the mine owners 1o mechanise their mines;
and

(d) il so, the main features thercof

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM; : (a) and (d). The repuirements
of funds for mine ownerh including the
gmall iron ore owners for purpoxes like
mechanisation are under consideration of
the Government. A proposal to constitue
a Mining Finance Corporation has been
examined. It has, however, beea felt that
even within the existing scope and functions
of the Industrial Developmeut Bank of
India Limited, these objectives could be
achieved.

A Commuttee inclusive of the represen-
tatives of the Department of Mines hss
been constituted to examine the matter in
detail so as to identify any further enlarge-
ment or modifications of the scope of the
I.D.B.I. that may bo necessary to serve
this purpose.

The Mincrals and Motal Trading Cot-
poration has also 8 scheme for extending
financial assistance t0 jron ore mine own-
erg for purchase of mining machinecy/
equipment for development of their mines.
Under this scheme, joans/advances are
given out of Corporation’s funds to the
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extent of 85% of the value of the machiery
and recovery is affected from ore supplies.
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Settiag up of Sponge Iron Plant
in Orissa

3629. SHRIP.K. DEO :
SHRI RAMKANWAR :

Wili the Minister of STEEL AND
MINES be pleased to state :
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(@) whether any proposal has been
received from the Government of Orissa to
establish one 0.25 m. ton sponge iron plant
in the State of Orissa in collaboration with
certain indigenous steel manufacturers; and

(b) ifso, the reaction of Government
thereto ?

THE MINISTER OF STEEL AND
MINFS (SHRI MOHAN XUMARA.
MANGALAM) : (a) and (b). No proposal
has been received from the Government of
Orissa for the establishment of a sponge
iron plant in Orissa with a capacity of
250,000 tonnes per annum, The Industrial
Development Corporation of Orissa have,
however, been granted a Letter of
Intent by Govermment on 8-9-70 for the
manufacture of 100,000 tonnes of sponge
iron per annum and 80,000 tonnes of
billets per annum in the Kalinga Iron
Works, Orissa one of their existing indus-
trial undertakings. An application for an
enhancement of the capacity to 300,000
tonnes of sponge iron per annum and
240,000 tonnes of billet per annum has
been recently received. It is being proce-
ssed in the Ministry.

Expansion of Sponge tron Plant,
Orissa

3630. SHRIP. K. DEO: Will the
Minister of STEEL AND MINES be
plcase 10 state ;

(a) whether the Orissa Industrial Deve-
lopment Corporation sought a licence for
expansion of sponge iron plant in Orissa ;
and

(b) if so, the reason for nol granting
this licence to a public sector enterprise?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN RUMARA-
MANGALAM) : (a) and (b). The Indust-



123 Written Answers

rial Development Corporation of Orissa
have boen guanted a Letter of Intent on
8.9.70 for the manufacture of 100,000
tonnes of sponge irone and 80,000 tonnes
of billets per annum. They have now app-
lied for the grant of an industrial licence
for an enhancement of the capacity to
300,000 tonnes of sponge iron and 240,000
tonnes of billets per annum, The applica-
tion has been recened in tke Depariment
of Steel on 29-5-71, and is being processed.

Rice Production

3631. SHR1 C. JANARDHANAN :
Will the Minister of AGRICULTURE be

pleased 1o state :

(a) the total quantity of rice produced
in the country at present ;

(b) whether there has been any increase
in rice production in the last three year :
and

(c) if so, the broad outlines thereof ?

THE MINISTER OF STATF IN THE
MINISTRY OF AGRICULTURF
(SHRT ANNASHEB P. SHINDE) ; (a) The
total quantity of ricc produced in the
country during 1969-70 was of the order
of 40.42 miliion tonnes, Similar inform-
ation for 1970-71 is not yet available,

(b) Yes, Sir.

(¢) The increase in production is due
mainly to the introduction of the High-
Yiclding Varieties of.rice which involves
and option of new technology.

Handing Over of Kalkafi Colony, New
" Delbi to Municipal Corporation

3632, SHRI B. K. DASCHOWDHURY:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state ;
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(a) whother the allotiees of the East
Pakistan Displaced Persons Colony at
Kalkaji are required {0 pay houss tax to
the Municipal Corporation of Delhi fiom
the day of registration of plots in their
names:

(b) if so, the reason why the Deparl-
ment of Rehabilitation is not handing over
the Colony to the Municipal Corporation
of Delhi; and

(¢) whether all civic facilities including
street lighting are being provided by the
Department of Rehabilitation ?

THE MINISTFR OF LABOUR AND
RFHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) and (b). The East Pakistan
Displaced Peisons Colony at Kalkaji has
not yet been handed over to the Corpora-
tion as some more plots still remain to bhe
develpoed. They could not be developed
so0 far on account of encroachment and
litigation. The Colony will be handed over
to the Municipal Corporation as soon as
the development of the Colony is comple-
ted. Property tax is levied by the Corpn-
ration on vacant land and building in acco-
rdance with the provisions of the Delhi
Municipal Corporation Act, 1957.

(c) Water and electric supply for do-
mestic purposes are adequately available in
the Colony. Sewerage system is also func-
tioning properly. As regards street lighting
the Corporation underiakes to provide 1t
only after 50°, of the houses have been
constructed in a particular area. Accord-
ing to the Agreements entered into by the
allotiees, 50% of the houses should have
been complcted by the end of May, 1971
but the progress in this regard has been

very slow,

Sugar Factories in Cooperative Secfof
and money spent on them

3633, SHRI D. K. PANDA: Will tbe
Minister of AGRICULTURE be pleased
10 siate: .
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(d) the total number of Sugar Factories
in the co-operative sector, State-wise: and

(b) the amout of money, if any spent
on them, factory-wise, in each State by the

Central Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI

JAGANNATH PAHADIA): (a) Licenses/
letters of intent have so far been issued to
117 cooperatives for est :blishment of sugar
factories: of these, 74 cooperative sugar
factories are in production, Siate-wise
information is given in the statement laid
on the Table of the Houst. {Placed in
library See. No. 1.'1-527,71]

(b) Upto 31st March, 1970, loans to
theeatent of Rs. 12.76 crores have been
gnen wo the State Governments for con-
tribution to the share capital of 79 coopera-
tive sugur fuctories by the Central Govern-
ment through the National Cooperative
Pevelopment  ( orporativon. Sociely-wise
miormation is given in the Statement laid
on the Table of the House. | Placed in
Library vee No. L1-572/71]

Area under Sugarcane Cultivation

3634. SHRI D. K. PANDA: Wiil the
Minister of AGRICULTURE be pleased
o statc;

(3) the total extent of lands brought
under sugarcane cultivation, Stale-wise,
and the production there of in tons State-
wise for the years 1969-70 and 1970-71;

(b) whether there is substantial reduc-
tion of arca under sugarcane in 1970-71; and
(¢) if so, the reasons thereof ?

THE MINISTER OF STATE
INITHE MINISTRY OF AGRI-
(:ULTURE (SHRI ANNASAHEB P.
SHINDE): (a) to (c). Statement No. ]
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s howing estimates of area and production
of sugarcane for different States for
the year 1969-70 islaid on the
Table of the House, [Placed
in Library. See No. LT. 573/71|. Similar
date for 1970-71 have not yet become
available. However, according to the All-
India Second Estimate of Sugarcape for
1970-71, the area- under the crop at the
preliminary State, shows a marginal
increase of 0.6% in the country during
1970-70 over the corresponding estimate
for 1969-71. Statement No. 11 shows the
exient of percentagc variations according
to the Second Estimete in area under
sugarcane in different States during 1970-71
over the corresponding Estimate for 1969-70
laid on the Table of the House. |Placed in
Library See No. L'1 573[71)
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Ahsorption of Iabourers working under
the Contractors of F.C.1., Darbhanga, Bihar

3638 SHRI BHOGENDRA JHA: Will

the Minister of AGRICULTURE be
pleased 1o state:

(a) whether seversl persons have been
domg the work of handling and transpor-
ing of foodgrains under the contractors
ippointed by, the Food Corporation of
- India from 1957 to 1971 at Jai Nagar in
Dusty it Darbhanga, Bihar;
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(b) whether it is now proposed to
undertake the work departmentally by
keeping labourers on monthly payment
basis; and

(c) whether the labourers already work-
ing for the Food Corporation of India
under the contractors appointed by it will
be absorbed as labourers under the new
set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR 1
ANNASAHER P. SHINDE) : (a) Yes, Sir;
but the Food Corporation of India took
over Jai Nagar depot from 26-12-1967.

(b) No, Sir.

{¢) Does not arise,

Amendment of prevention of cruelty to
Animals Act, 1960.

3639. SHRI BR1J RAJ SINGH KOTAH:
Will the Minisier of AGRICULTURE be
pleased to state :

(a) whether Government have taken
any decision about amending the prevention
of cruelty to Animals Act, 1960; and

(b) if so, when an amending Bill is
likely to be brought before Parliament?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI SHER SINGH) : (a) Government
have decided that it is not necessary to
undertaken legislation to amend the Preven-
tion of Cruelty to Animals Act, {960,
for the present.

(b) Does not arise.

National Social Security Scheme

3640. SHRY BR1J RAJ SINGH KOTAH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :
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(a) whether there is any proposal under
Government's consideration to formulate
a comprehensive National Social Security
Scheme; and

(b) if so, its matn features ?

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRI R. K
KHADILKAR) - (a) No

(b) Does not arise

Condition of Bangla Desh Refugees
and their Dispersal

3641, SHRI SAMAR GUHA . will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a8) whether a large number of Bangla
Desli refugees are still hiving in open fields
without shadc, shelter and food,

(b) the total figure of deaths of the
refugecs due 1o cholerd and gastro-erieritis
epidemics,

(c) the number of refugees removed
from esstern India 1o other states; and

(d) whether these shifted
belong to all communities ?

refugees

THE MINISTER OF LABOUR AND
RTCHABILITATION (SHRI R. K.
KHADILKAR) :(a) Although arrange-
ments have been made io provide food for
all refugees who have becen admitted to
camps it has not been possible to provide
shelter in all cases because of the sudden
and heavy influx,

(b} Upto June 22nd, 1971, 3,648 refu-
gees died of cholera in Hospitals, Health
Centers and Camps.

{c) About 63,000 persons have been

shifted to Mana in Madhya Pradesh till the
25th June, 1971,
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(d) Yes, Sir.
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Cost of Airlifing of Bangla Desh Refugees

3645. SHRI JYOTIRMOY BOSU :
will the Minister of LABOUR AND
REHABILITATION be pleased to state
how much airlifting of Bangla Desh refu-
gees in foreign planes is costing Govern-
ment of India ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : The amount of the expen-
diture on airlift operations and the Gover-
ament of India's liability on this account
will be known only after these operations
are compieted.
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Increase in per acre Yield of Rice

3646. SHRI M. KATHAMUTHU :
Will the Minister of AGRICULTURF be
pleased to state :

(a) whether there has been any ,increa-
se in the per acre yield of rice in the last
three years; and

(k) if so, the extent thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE : (SHRI
ANNASAHEB P. SHINDE) : (a)and (b).
The table below gives estimates of yield pet
hectare of rice m India during the last three
years 1967-68 to 1969-70 :
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Yield Yield per hectare Percentage
in Kgs. INcrease
over
1967-68
1967-68 1032*
1965-69 1076** 41
1073%* 40

1969-70

Simlar information for 1970-71 has not
yet become available.

Manufacture of Agricultural Machinery
and Equipment

3647. SHRI VIRENDER SINGH
RAO. :
SHRI N. SBHIVAPPA :
Will the Minister of AGRICULTURE

be pleased to state :

(a) the types of Agricultural machinery
and equipment being produced mdigen-
ously in the country at present,

(b) whether there is any proposal
under consideration of Government of

— — e — [P
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manufacture harvesting machines in the
country; and

(¢) if so, whether such plant will be
set up in Publie or Private Sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAIHEB P. SHINDE) : (a) At pre-
sent Tractors, Power Tillers, Pumping sets,
towed Combine Harvesters and other power
driven and Bullock drawn Agricultural
Implements aic being manufactured 1in the
country

(b) Yes Sur. One firm in the pinvate
sector has alieady gone nto production
A letter of intent has been 1ssued to
another firm

{¢) Out of the proposals under consi-
deratron, onc 1s from a State undertahing
and the rest are from the private sector

Area Under Tobucco Cultivation

in48  SHRI BIRFNDER SINGH
RAQ Will the Minister of AGRICUL-

TURE be pleased to state :
(a) the area under tobacco cultivation

mm the country in each State, year-wise
during the last three years, and

(b) the estimated yield 1n each State
during the same period ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE :
(SHIRI ANNASAHEB P.SHINDE)' (a) and
{b). A Statement showing estimates of area,
production and ywld per hectare of tobacco
for the different States during the three
years 1967-68 to 1969-70 is laid on the
Table of the House, | Placed in library, See.
No. LT-574/711. Simila1 ecstimates for
1970-71 have not yet become available.

* Based on partislly rovised estimates.
**Based on final estimates.
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Average daily employment in Textile
Industry

3649. DR. MELKOTE : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to statc the total ave-
rage daily employment in the Textile Indu-
stry in the country during 1970 and 1971
separately?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : The total estimated average
daily employment in Textile Industry was
1,210,000 (Provisional) in 196Y. The figures
for the years 1970 and 1971 arc not yel
available,

Violation of Industrial Employment
(Standing Ordoers) Act. 1946

3650. DR MI LKOTE ;: Will be Min)-
ster of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the number of cases sn which the
Industral Employment (Standing Orders)
Act, 1946 was violated by the employers
during the last three years, and

(b) the actron taken against the emplo-
yers in such cases ?

THE MINISTER OF |1 ABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) and (b). The information is
being collected and will bo placed on the
table of the House after it is recerved.

Certification of Draft Standing Orders
in Public Undertakings

3651. DR. MELKOTE : Will the Mini-
ster of LABOUR AND REHABILITA-
TION be plensed to state:

{a) whether the Draft Standing Orders
have been certified in case of all the Public
Sector Undertakings;
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(b) if not, the number of Public Under-
takings which still await ceriification; and
(c) the reasons therofor :

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) No, Sir.

(b) 24, upto end_ of December 1970 in
the Central spherc.,

(¢) Draft Standing Orders have been
submutted in certain cases but they could
not be finalised due to the requests made
by the parties for adjournments of hearings
fixed by the Certifying Officers.

A.V.B Emplosees’ Union Office

3652, SHRI MOIIAMMAD ISM :
Will the Minister of LABOUR ANDAII{EE-'
HABILITATION be pleased to state :

(a) whether the A. V. B. Employees’
Union Office, Durgapur has been forcibly
lucked up by the C.R.P. and police and its

members are not allowed to visit their
union office,

(b} it 50, whether it is with a view to
crush the democratic rights of the workers
and trade union movement; and

tc) the steps tahen by Government for
the proper functioning of the Union Office
and protect the trade union rights of the
workers ?

THE MINISTER QF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) to (c). The information is
being coliected aud would be laid on the
Table of the House after it is received.
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Corruption Charges against F.C.1. Autho-
rities In West Beagal

3653. SHRI INDRAJIT GUPTA : Will
the Ministor of AGRICULTURE be

pleased to state :

(a) whether Government have received
any complaints on behalf of the public
regarding corruption by the Food Corpora-
tion of India authorities at Bolpur and
Suri in Birbhum district. West Bengal;

and

(b) 1f so, the steps taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHESB P. SHINDE) : (a) Yes, Sir.

(b) The allegations arc under investi-
gation,

Mining Allowance to Workers of Barsua
Iron Mines, Orissa.

3654, SHR1 DINEN BHATTA-
CHARYYA : Will the Minister of STCEL
AND MINES be pleased to state :

(a) whether minung allowance is not
being paid to the workers of Barsua Iron
Mines, Orissa;

(b) If so, the reason thereof; and

{c) the steps taken by Government to
pay mining allowance to the Barsua Iron
Mines® workers ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM) : {a) to (c). In terms of an agree-
ment entered into between the Management
and the Unions functioning in the mines
recommendations of Steel Wage ‘Bosed for
steel industries were extended to workers of
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Barsus Tron Mines with effect from
1-1-1967. The mining allowance has been
discontinued with effect from 1-1-1967 in
terms of the said Agreement.

There is no proposal to grant mining
allowance to the workers.

Exemption from Coal Mines Provident
Fund Scheme to Workers in N.C. D.C.

3655. SHRI DAMODAR PANDEY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government a4re aware
that large number of workmen working
in Nn.yor:al Coal Development Corpora-
tion have been exempted from the provi-
sions of Coal Mines Provident Fund
Scheme, and

(b) 1f s0, how these workmen will be
benefited with the Family Pension Scheme,
1971 and the efforts Government are
making to bring them under the purview
of this Scheme?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : The administration of the
Coal Mines Provident Fund 1s the con-
vern of the Board of Trustees, Coal Mines
Provident Fund set up under the Coal
Mines Piovident Fund, Family Pension
and Bonus Schemes Act, 1948 and is not
the direct concern of the Central Govern-
ment, The Coal Mines Provident Fund
autborities have reported as follows:-

(a) The following categories of the
employees of National Coal Development
Corporation are now excluded froin the
scope of the Coal Mines Provident Fund
Scheme.

(i) Who dre under conditions of
service similar to those obtaining

in raltway establishmesty;
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§ii) Who are under conditions of ser-
vice which entitie them to pension
under Civil Rules,

(ili) Who are under conditions of ser-
vice drawn up by the National Coal
Development Corporation.

(b) The question of bringing the aforc-
said categories of workers within the
purview of the Coal Mines Provident
Fund Scheme with a view to enabling
them to get the bencfits of the Coal
Mines Family Pension Scheme, 1971 is
under examination.

Cotton Agmarked for Quality Supply
to Mill Consumers

3656, SHRI PILOO MODY : Will be
Minister of AGRICULTURE be pleased
1o stale :

(a) the cotton varieties and the num-
ber of cotton bales Agmarked with Red
Tubcl and Black l.abel separately in each
State for the last three years: and

(b) the steps Central and Swate Govern-
mwnis have taken and propose to tahe
further to get more and more votton
Agmarhed t0 guarantee quality produce to
mill consumers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURI (SHRI
ANNASAHEB P. SHINDE) ! (a) and (b).
The information is being collected and
will be placed on the table of the Sabha.

Central Assistance for Rural Un-
Employment Scheme in Chandigarh

3657. SHRI A. N. VIDYALANKAR :
Will the Miuister of AGRICULTURE be

pleased to state :

(a) whether the Chandigarh Adminis-
tration has collected any figures to indicate
the extent of rural unemployment ;
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(b) the measures proposed to be taken
to meet the problem of rural vmemployment;
and

(c) the funds sanctioned for this object ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (&) 10 (c). “The Chandi-
garh Adminsstration has reporied that 200
rural families are unemployed or under-
emplo¥ed and has pioposed  to create
employment for 200 persons at the rate of
one person per family through some affore-
station and soil conservation projects. The
total cost of the proposed projects is Rs.
7.50 lakhs for thc three years 1971-74. A
sum of Rs. 2.60 lakhs has already been san-
ctioned by the Central Government for
the year 1971-72.

Unemployment amongst Chandigach
QOustees

3658. SHR1 A. N. VIDYALANKAR :
Will the Minister of LABOUR AND
REHABILITATION be pleased (0 state
the number of peisons who had been
tendered unemployed or under-omployed
out of the {otal numbers of oustees fiom
the lands acquired for building up the
aty of Chandigarh?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHA
DILKAR) : No specific cases have come to
the notice of the Chandigarh Administra.
tion in which peisons were rendred unemp-
loyed or under-employed owing to their
land being acquired. The oustees had been
duly compensated for the acquisition of
their land,

Lignite Deposits in Kutch

3659. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of STEEL
AND MINES be pleased to state :

(&) whether deposits of lignite have been
founed reciitly in the Kutch area;
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(b) if 80, the quantity of deposits that
may be available in that area ; and

{c) whether any steps have been taken
to exploit this source of lignite 7

THE MINISTER OF STEEL AND
MINES (SHRT MOHAN KUMARA.-
MANGALAM) : (a) and (b)., As a result of
investigations carried out by the Geological
Survey of India, a total of about 19.5
crore tonnes of lighnite has been estimated
in six localities of Kutch disirict. Out of
this, about 13.5 crore tonnmes is in shape
of seams of individual thickness of morc
than one metre.

(c) The Gujarat Minerals Development
Corporation a State enterprise, have
carried out pilot quarrying in the main
deposit at Panandhro and collected 100
tonnes of bulk sample in collaboration
with the Central Fuel Research Institute,
Jealgora The Central Fuel Research
Institute have carried out briquetting tests
for Kutch lignite and have taken up the
work of preparing a techno-economic feasi-
bility report for the exploitation of this
lignite.

Project for Improvement of Tubar
Crop in Salem, Tamil Nadu

3660. SHRI BHUVARAHAN : Will

the Minister of AGRICULTURE be pleased
to state.

(a) whether there s any proposal 1o
start an all India Coordinated project for
improvement of Tubar crops especially of

tapioca in Salem District in Tamil Nadu ;
and

(b) if so, how much amount has been
set apart for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE, (SHRI
ANNASAHEB P. SHINDE) : (a) An All-
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India Coordinated Project for Research on
Tubar Crops  has been sanctioned by the
Indian Council of Agricultural Resecarch at
an estimated cost of Re, 9.20 lakhs during
the 4th plan period, It has 4 Centres and
sub-Centres besides the Project Coordina-
tor’s Centre at the Central Tubur Crops
Research Institute, Trivendrum. One of
these Sub-Centres is located at Coimbatore
in Ianul Nadu State. The other Centres/
Sub-Centres are located one each in the
States of Bihar, Andhra Pradesh and
Assam,

There is no proposal to start any other
Centre in Tamil Nadu State.

(b) Does not arise

Effect of Saper Bazars in Stabilising
of Prices

J661 SHR1 RAIDEQ SINGH Wil
the Minister of AGRICULTURF be
pleased tu state .

{s) whether Government are satnfied
with the working of Super Bazars in Delln
and in other big towns,

(b) whether the experiment of Supel
Bazar has contributed to the stability of
the prices ; and

(c) whether Government are contemp-
laing to liquidate this experiment o
extend it to other towns and citjes nthe
country ?

THE DEPUTY MINISTER IN THL
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) The po-
formance of Cooperative Departmedt
Stores (Super Bazars) differs from one nsti
tution to another. While some instit ution
have done well, o thers have not been work’
ing efficiently and have incurred loss®
Measures for streamlining aod improvité
their business and operational efficier®
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have been suggested 1o State Governments.
In regard to the Pelhi Super Bazar, it has
incurred losses and sieps arc being taken
to improve its working so s 10 ¢nable it
1o function as a viable unit.

(b) The Cooperative Department
Stores (Super Bacar) exercise @ healthy
infiuence on the market, and help in the
adoption of fair trading practices.

(¢) Government do not contemplale
Cooperative Super HRazars. Efforts will.
however, be continued to improve then
working. The Fourth Plan envisages
establishment of cooperative department
stores and large-sized retail units at sclected
centres, where there is good demand and
potential for such stores. The programme
of development of consumer cooperative
is now in the State Sector ond it is for the
State Government ¢ decide upon the
nature and extent  of expansion
programme.,
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Disputes Referred by Ruilway Emplo-
yees Associations to Regional Labour
Commissioners

3064. SHR1 ONKAR LAL BERWA ;
will the Minister of LABOUR AND RE-
HABILITATION be pleased to state ;

(a) the number of disputes refcrred by
the Railway Employees’ Associations other
than the recognised Federation, received
and dcalt with by all the Regional Labour
Commissioners during 1970 and 19715

(b) whether the All India Railway
Commercial Clerks Association ieferred
certam disputes during the mouth of May,
1971; and

() if so, the main points of the dispu-
tes add the action taken th weoa?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) ;: () The infarmation is being
collected and will be placed on the table of
the House after it is recvived.

(b) and (v). The Association referred
one dispute to the Regional Labour Com-
missioner, Bombay regarding the transfer
of Shri Dina Nath Khanduja, Parcel Clerk,
Ahmedabad to Broach. The Association
has been asked to produce relevant docu-
ments, The matter is thus pending
decision,

Employees Provident Fund Claims

3655. SHRIR. P. YADAV . Will the
Minister of LABOUR AND RLHABILI-
TATION be pleased to state :

(a) whether large number of clam
apphications are pending in various offices
of the Regionul' Commissioners under the
Employecs Provident Funds Organisation
and if so, the position thereof as on the
3tst March, 1971, region-wise:

(b} whether subscribers are being harra-
ssed by the Accounts Branch of various re-
gional offices and whether Government
have cver got the matter enquired mto so
far about the genuine claims being not
passed by the Accounts Branch on some
flinisy grounds; and

{c) the total number of transfer ol
accounts cases as on the 31st March, 1971,
rogion-wise and the reasons for the delay
in the transfer of accounts from one region
to the other and the steps being contem-
plated to expedite the same ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) ; The administrafion of the
Employees’ Provident Fund is the concern
of the Central Board of Trustees set up
under the Employees’ Provident Funds and
Fmaily Pension Fund Act, 1952 and is not
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the direct concern of the Central Govern-
ment. The Provident Fund authorities
have reported as under :

(s} The information as on 31-3-71 is
not readily available. A Statement show-
ing the region-wise number of claim appli-
cations pending as on 31-12-70 in respect
of the members of the Statutory Fund is
laid on the Table of the House [Placed in
Library See, No. LT-575/71].

(b) No. The claims received, complete
in all respects are generally passed for pay-
ment within 10 to 15 days of their receipt
in the Regional Offices. As passing of
claims involves payment of huge amounts,
proper scrutiny and due care arc¢ required
to be exercised to avoid over/wrong
payment.

(c) The information as on 31-3.71 1s not
readily available. A statement showing the
region-wise number of cases pertaiming to
transfer of accounts pending as on 31-12-70
is luid on the Table of the House, [ Placed
en Librarv See. No. LT-575/71]. The
main reasons for delay in the transfer of
accounts from one region to other are :

(i) non or incomplete receipt of the
prescribed form;

(i) long correspondence undertaken
with the various parties concerned
cliciting additional nformation
mostly to trace the credit entry; and

(ili) delay in eflecting transict of
amounts on the basis of the trans-
fer advices issued by the Regional
Provident Fund Commissjoners by
the various branches of the State
Bank of India.

Recently orders have been issyed for
transferring provident fund accummula-
tions from one Regional office to another
by & crossed cheque/demand diaft drawn in
favour of the receiving region. This mea-
sure has staried yielding fruitful results.
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Distribution of Amoaia Suiphate to
Tea Plantations

3666. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE be plea-
sed to state :

(’) the total quantity of Ammonia
Sulphate distributed for the tea plantatiuns
during the period April-June, 1971; and

(b) the agencies through which it was
distributed ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) During
April-June, 1971, a quantity of 19236 tonnes
of Ammonia Sulphate has been distributed
to Tea Plantations.

(b) The Central Fertiliser Pool has
distributed imported Ammonium Sulphate
through Food Corporation of India and
Central/State Warehousing Corporations.
Fertiliser Corporation of India and
Hindustan Steel Corporation have distri-

buted Ammonium Sulphate produced by
them through their distributors, and

Feriiliser Chemicals Travancore Limited
have supplied the material direct.

Interest Free Loan to Mannam Sugar
Mill Limited, Kerala

3667. SHRIMATI BHARGAV]
THANKAPPAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Central Government
have under consideration any proposal to
give an interest free loan to Mannam
Sugar Mill Cooperative Limited, Pondalam
in Kerala State to enable the concern to
clear its dues to the Industrial Finance
Corporation of India and the Life Insu-
rance Corporation; and
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{b) whether any request has been made
by the State Government in this regard and
if so, the action taken in _this regard so
far and the time by which it would be
done ?

THE DEPUTY MINISTER TN THE
MINISTRY OF AGRICULTURE (SHRI1
JAGANNATH PAHADIA) : (a) and (b).
The Government of Kerala had requested
the Central Government for an interest-
free loan of Rs. 150 lakhs to cnable the
Mannam Sugar Mills Cooperative Ltd.,
Paandalam in Keralfa State to clear its ducs
to the Industrial Finance Corporation and
the Life Insurance Corporation. The
Government of India have constituted a
Committee which includes a representative
of the State Government, to consider the
economic viebility of this cooperative and
the possibility of its rehabilitation. The
Committee 1s expected to submit its report
by the end of August, 1971. The need for
further assistance 10 rehabililate this coo-
perative will be considered on receipt of
the Commuttee’s report.

Geological Surveys in Kerala

3668. SHRIMATI BHARGAVI THA-
NKAPPAN : Wil the Minister of S1EEL
AND MINLS be pleased (o slate :

(a) whether in view of the availability
of the large deposits of various minerals at
Karunagapalli, Churava, Quilon nand
Badagara in the State of Kerala, Govern-
ment propose to conduct extensive geologi-
cal surveys of these areas so that these
mineral deposits may be prospected; and

(b} if so, the time by which 1t would be
done 7

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMA.-
NGALAM) :"(a) The Geological! Survey
of India has already conducted investiga-
tions for clays, graphite, mica and bauxite
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in the districts of Quilon, Alleppy and
Kozhikode, The investigation for mercu-
ry in the Badagara area in Kozhikode dis-
trict has been aken up last year and is con-
tinving during the cuirent season. Syste-
matic geological mapping and surveys to
locate mineral deposits in areas covering
Karunagapally and Churava in Quilon dis-

trict and Badagara in Kozhikode district
are also in progress.

(b) It is difficult to specity at this stage
the time by which this survey, including
prospecting for any mineral deposits that
have been located in the State, will be
completed.

Research Centres in Kerala for Beach
Sands and China Clay

3669. SHRIMATI BHARGAVI 1THA-
NKAPPAN : Will the Minister of STEEI
AND MINES be pleased 1o state:

(a) whether Government  have unde
cunsideration any proposal for conducting
geological surveys at Badagara in the St
of Kerala about the occurrence of mercurs
in the area and to establish Research Cen

tres in the State for beach sands and Chind
clay;

(b) whether any request has been made
by the State Government in this regard;
and

(c) If so, the action taken in this regad
so far and the total amount of expendr
ture likely to be incurred on the same

THE MINISTER OF STLCEL AND
MINES (SHRI MOHAN KUMARAMA-
NGALAM) : (a) The Geological Suncy
of India has already taken up the investud
tion for mercury near Badagara, Kerald
State during the last year and the work 1§
being continued on priority basis dur
the current field season. A numbct ®
samples taken from the arca have been 4183
lysed in the laboratories of Geological Sur-
vey of India and two samples have becdl
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sent to Ausiralian Mineral Development
caboratory, Adelaide for tests. Results of
sthese tests are awaited.

The Geological Survey of India has at
present no proposal to establish any resca-
rch centres in Kerala for Beach Sands and
China Clay.

(b) and (c). A request has been received
from the Government of Kerala for accele-
rating exploration work for mercury in the
State. The scope for intensification of
operation is under continuous review by the
Geological Survey of India and further
ncceleration will depend upon results ob-
(ained from the tests being carried out in
the aica. An expenditure of about Rs. ?2
lakhs is Itkely to be incurred i the current
investiganons,

Job Security in Foreign Qil Companies,

1670 SHRI RAJA KULKARNI:
Will the Mmister of LABOUR AND
Ri.HABII ITATION be pleased to state :

(a) the steps taken to protect job sccu-
rity of employees in the foreign private Oil
Companies after acceptance of the recomm-
endations of the Gokhale Commission;

(b) the employment level of workmen
and management stafl «n Burmah Shell,
% sso and Caltex Marketing Companies and
theii refining companies during the last
three years;

(c) whether desirability of giving prio-
tity in allotment of agencies for new retail
outiets and other petroleum products distri-
bution to the ex-employees who were dep-
rived of their jobs involuntarily earlier (o
normal retirement from the foreign oil
companies has been vonsidered; and

~ (d) whether he is considering evolving
schemes for full utilisation of the technical
knowledge, maragerial skill and industrial
experience of a large number of employees
whose services were terminated by the fore-
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ign oil companies due to shrink age in busi~
ness and being rendered surplus because of
computerication of administrative, mana-
gerial, operational and technical functions?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR):(a) Certain proposals for amend-
ing the Trdustrial Disputes Act, 1947 for
ensuring a measure of greater job-security
to workers in the Oil Companies, as in
other similarly placed industries, have been
circulated to the various interests concer-
ned for comments. Some comments have
heen received; others are awaited.

(b) The requisite information is given
in the statement laid on the Table of the
House. [Pluced in library, See. No. L.T--
576/ 71

(c) and (d). 1t is the policy of the Indian
Oil Corporation 1o give fullest opporta-
nity, for recruitment, to the former emplo-
vees of foreign oil companies as and when
10C need staff. To facilitate absorption
of such employees, the IOC have also con-
sidered relaxation of minimum educational
qualificatior s in favour of these employees.

Reduction of Working Hours In
Factories and Mines to solve
Unemployment

1671, SHRI R. P. YADAV : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to siate:

{a) the total working hours daily inthe
factories and mines in India; and

(b) whether there is any proposal before
Government for reduction of the working
hours as one of the solution for reducing
uncmployment?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI1 R. K.
KHADILKAR) : (a) Under the Factories
Act, 1948 and the Mines Act, 1952 the
daily hours of work in the case of adult
workers are not to exceed nine hours (eight
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hours in the case of those employed below-
ground in mines).

(b) No such proposal is under consi-
deration, ar present.

Stoppage of Min eral Concessions in
Goa

3672. SHRI ERASMO DE SEQUEIRA:
Will the Minister of STEFL AND
MINES be pleased to state:

(a) whether Central Government has
issued an order to stop certain mincral
concessions that were given in Goa;

(b) ifso, for which minerals and the
date on which these orders were issued;
and

(c) the names of the partivs in Goa to
whom such concessions were granted and
the dates on which each of these concessions
was granted for the threc months preceding
the date of the aforesaid order?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : (a) and (b). Yes Sir. In
order to faciliate the exploration work
proposed to be done by the Geological
Survey of India, the Government of Goa,
Daman and Diu was asked on Y-7-196Y not
to grant mineral concessions for bauxite 1n
the territory to private parties, till comple-
tion of the investigation.

(¢) The information has been called for
from the State Government and will be
laid on the table of the House, on
receipt.

Copper dcposit in Tamil Nadu

3673, SHR1 BHUVARAHAN : will
the Minister of STEEL. AND MINES be
pleased to state:

(a) the action taken on the report
submitted by the Geological Survey of

JULY 1, 1971

Wrinen Answers 156

India about the rich deposit of copper at
Mamondur in South Arcot of Tamil Nadu

State;

(b) whether thercis any proposal to
exploit the copper deposit there and if so,
when the work will be started; and

(c) if not, the reasons for the delay?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : (a) As a result of investi-
gations carried out by the Geological Survey
of India, reserves of 9 lakh tonnes of ore
analysing 0.63%, Cu, 2% Pb and 2.73% Zn
were indicated. As the available reserves
are not larg enough to be exploited indivi-
dually, the State Government of Tamil
Nadu, under the auspices of the United
Nations Development Programme, has
taken up further prospecting in the area for
proving additional reserves. The United
Natrons  Development  Programme iy
contemplating geophysical exploration by
the induced polarisation method for jocat-
ing parallel hidden deposits, if any, in the
area. The final report on these investigat-
1ons by the United Nations Development
programme is awaited.

(b) The question of exploitation can be
considered only afier the results of the
investingations contemplated for proving
additional reserves are obtained.

(c) Does not arise.

Occupation of a Part of Dum Dum
Aerodrome by Refugees from Bangla Desh
3674. SHRI SAMAR GUHA :
SHRI JYOTIRMOY BOSU:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether & large number of Bangie
Deah refugeas have o ccupied a part of Dum
Dum aerodrome;
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(b) whether this will endanger any
possible distress-landing for any air craft;
and

(c) if so, the steps taken by Government
to provide alternative centre for the Bangla
Desh refugees?

THE MINISTER OF LABOUR AND

REHABILITATION (SHR1 R. K.
KHADILKAR) : (a) Yes, Sir.

(b) No, Sir.

(¢) These refugees being shifted to

alternative sites. Actually some  thirty
thousand of them have alrcady becen
moved to the Mana Group of Camps
(Madhya Pradesh)

Return of Defective Rs-09 Tractors in
Andhra Pradesh

3675. SHRI GANGA REDDY : Will
the Minister of AGRICULTURE be
pleased to sfate :

(a) the Number of defective RS-09
tractors taken bach in Andhra Pradesh;

(b) whether full cast of the tractor is
refunded:; and

(c) whether the refund of cost is in cash
o1 not?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The
Andhra Pradesh State Agro-ladustrics
Corporation has reported that 21 modified
and 20 unmodified RS-09 tractors have
been surrendered so far.

(b) Cost of the Tractor has nat been
refunded so far.

(¢) Dots not arise,
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Working of Steel Plants uvnder Hindus-
tan Steel, Limited

3675. SHR1 ACHAIL SINGH: Wwill
the Minister of STEEL ANT) MINES be
pleased to state:

(a) the date f{rom which Hindustan
Steel Limited is in operation?

(b) the name and number of plant, with
the names of their Chairman, under the
Hindustan Steel Limited; and

(¢) the total amount invested in each
plant so far?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : (a) Hindustan Steel
Limited was incorporated on the 19th Jan-
uary, 1954,

(b) and (¢). The names of the plants
under Hindustan Stecl Limited, the names
of their General Managers and the Capital
Expenditure  incurred  thereon upto
31-3-1971 are given below:

*Capital ex-
renditure
up to 31-3-1971

Plant Gencral Manager

e s — - —

(Rs.[crores)

t. Bhilai Steel Plamt

Shri G. Jagatpatbi 401.76
2. Rourkela Steel Plant

Shri R. P. Singha 405.72
3. Fertilizer Plant Rourkela 21.42
4. Durgapur Steel Plant

Maj. Gen. B. P. Wadhera 27425
5. Aloy Steels Plant Durgapur

Dr. A. K. Bose 63.34

*The capital expenditure for the year
1970-71 included in these figures is pro-
visivnal as accounts for the year 1970.71
have not yet boon fipaljsed.
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Aren Development Programme for
Expansion of Agriculture

3677. SHRI BHUVARAHAN : Wil
the Ministe of AGRICULTURE be

pleased to state :

(a) the main features of the Arca
Development Programme for expansion of
agriculture, State-wise;

(b) how much amount has been set
apart for this purpose for Tamil Nadu
Stale; and

{c) the places being selected in each
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a)and (c).
Two kinds of area Devclopment Pro-
grammes have been undertaken so far und
their salient features are explained below ;-

1. An integrated development pro-
gramme in some of the newly deve-
loped irrigated project areas with a
Plan provision of Rs. 15 crores
(Rs. 1.5 crores for each of the swlected
command aredas) has been undertaken
during the Fourth Five Year Plan
with a view to uulise the irrigation
potential to the optimum. Under
this programme, regulated markets
would be located at suitable centres
and all weather roads built to link
them up with the surrounding areas.
The Expenditure on these items
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through the States concerned. Before
any command area becomes eligible
for inclusion in the above wmentioned
programme, the State Government
concerned has to agree to arrange for
all other nocessary services and inputs,

.8
(a) Improved administrative arrange-
ments,
(h) Soil Survev,
(c) land ievelling and land shaping.

(d) Determination of proper ircigation
practices and drainage require-
ments,

(e} Cropping patterns.
(fy Consolidation of holdings.

(g) Provision of mputs s, credit,
sceds, fertilizers, pesticides and
agricultural machinery.

thy HBuilding up of an adequate research
base,

(iy [ xtension and farmers’ aducation
and training.

(1) Planning of towns and new urban
centres around Mandi towns,

(k) Processing industries.

(1) Supplemental irrigation through
exploitation of ground-water,

2. For the present the following areas

would be met from the Central Scctor have been included m this pro-
and the schemes would be executed gramme ; -
Srare o Command area
1 2
1. Bihar Kosi Command
2. Andhra Pradesh Nagarjunasagar and Pochampad
Commands,

3. Mysore Tungabhadra Command.

. e s s =
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1 2
4. Rajasthan Rajasthan Canal Command,
5. Gujarat Mahi-Kadana Command,
6. Madhya Pradesh Tawa command.
7. Tamil Nadu Cauvery Command.
8. West Bengal Kangsabati Command.
9. Maharashtra Jayakwadi Stage I.
Il. Agricultural Development Pro- construction/improvement and market

grammes with technical and material assis-
tance from the Government of Federal
Republic of Germany are in  operation in
Mandi and Kangra Districts of Himachal
Pradesh, Nilgiris District of Tamil Nadu
and Almora District of Uttar Pradesh.
These arc arca development programmes
with emphasis on mixed farming including
inter alia food and fodder cultivatic, soil
conservation, development of horticulture,
farm mechanisation, development of animal
husbandry. dairying, etc. and also dcvelop=
ment of infra-structure such as creation of
irrigation facilities, construction of god-
owns, development of marketing and streng-
thening of training facilities for agricultural
personhel and farmers.

An arca development programme with
assistance from the Government of Japan
has also been undertaken in the Kolaba
District of Maharashtra for promotion of
Agricultural production through intensive
farm planning, facilities for Inputs, field
guidance and custom service for the
farmers in the area and by development
of production potential by including such
activities as land shaping, crop develop-
ment, irrigation  development, farm
mechanisation and processing of paddy.

(b) As will be observed from above,
Cauvery Command area in Tamil Nadu is
at present included in the integrated area
development programme and is eligible for
8 oentral assistance of Rs. 1.5 crores during
the Fourth Five Year Plan. The Schemes
costiug Rs. 1,50 croves relating to road

vards have recently been sanctioned for
this area,

The Indo-German Nilgiris Development
Project is also Jocated in Tamil Nadu and
is receiving technical and material assis-
tance from the Government of Federal
Republic of Germany, through the Govern-
ment of India. The amount of funds
depend upon the nature and volume of
Techincal aid items mutually agreed upon
from time to time.

Condition of Bangia Desh Refugess
in Meghalaya

3678. SHRI B.K. DASCHOWDHURY:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether large number of Bangla
Desh evacuees have taken shelter in the
State of Meghalaya who are not adequately
looked after, in spite of specific directions
of the Government of India.

(b) if s0, the number of those evacuoes
and the arrangements made for their
rations and other necessitics;

(c) whether Meghalaya Government
are not allowing the evacuees to leave
camps for their relations residing in other
States, who are cager to take them with all
responsibilities; and
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(d) whether Government have received
any such complaints aad if 30, their reaction
thereto 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K
KHADILKAR): (a) No, Sir. The State
Government are looking after the refugees
properly according to the directions issued
by the Central Government.

(b) As on 226-71 2,54,927 persons
in Meghalaya and out of these 2,39,800
persons were in camps. Arrangements
have been made for supply of rations and
other necessities to inmatcs of the Camps.

(c)and (d). Yes. Some complaints
have been received in this regard. Accor-
ding to the provisions contained in Section
3 of the Foreigners Act, 1946 all refugees
from East Bengal arc required to be regis-
tered on their entry into India and they
are issued temporary residence permits
for a period of three months in the first
instance. Normally they are not allowed
to leave the place where they are registered.
In exceptional circumstances however, the
State Governments are authorised to relax
this condition and allow them to move
out.

12.00 Hrs.

RE : FLOODS IN KCRALA AND
OTHER MATTERS

DR. HENRY AUSTIN (Ernakulam) :
May I respectfully sumit that I just
now got a communication from the
Government of Kerala regarding the deva-
station and havoc caused hy heavy floods
in the recont past. I understand similar
devastations are taking place in U. P. and
Bihar also. So, I request you to arrange a
discussion on this issue.

MR. SPEARER : I could do nothing on
my own, except to 'allow a colling atten-
tion motion. If you want a discussion on
it, that will go to the Business Advisory
Committee. I will call the Business Advi-
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tory Committese on Monday next. The
discussion on sugar and the discussion on
floods, these are two important subjects
pending. We will try to find time some.
time. We may have to sit even after
6 p.m.

SHRI S. M. BANERIJEE (Kanpur) :
We read the newspapers and the Minister
also reads them. When there are certain
important matters, the Minister should rea-
lise its gravity and make a statement swo-
moto. Why should he wait for a calling
attention? We know your limitations.
You cannot agree to more than one calling
attention on a day. I request you to ask
the Minister,

MR. SPEAKER : 1 have already asked
the Minister,

SHRI S. M. BANERIJLE : Please direct
the Minister to make a statement on Yahya
Khan's statcment. The Americans have
started sending further shipments of arms
to Pakistan, The\v have said they will not
stop. I would request the Minister to make
a statement on that also.

SHRI SAMAR GUHA (Contai) : 1
want to make a respectful submission.

MR. SPEAKER : You are worried
about the appointment of Shri Siddhartha
Shankar Ray. You sent me a letter. I
cannot give any ruling on how certain port-
folios should be distributed. I sent that
letter to the Prime Minister., They have
appointed a Minister; they have not done
anything bad.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : If it is ultra vires the Consti-
tution?

MR. SPEAKER : You know the con-
stitutional side as well as I do. Can I
give any ruling on that?

SHRI SAMAR GUHA : I have not
asked for your ruling. I want 10 raise 1he
mateer on the floor of the House as the
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tehman of the Constitution. It is cons-
tionally and legally improper-—this ap-
intment: and this cannot be done. It
pears he has already started functioning.
"He can do so only on the advice of the
Home Ministry. How can a person ille-
gally appointed, ultra vires the Constitution
start functioning? [ wanted to raise the
point.

| MR. SPEAKER : I am sorry; it is the
- prerogative of the Prime Minister to allo-
cate business among the Ministers.

SHRI SHYAMNANDAN MISHRA :
It can be done through Presidential notifi-
cation, not a Prime Ministerial o:der.

MR. SPEAKER : I have already sent
this to the Prime Minister for her views.

Y gw AT FPAT (FIAT): AT
WEIRT, WS AT FFAr 1§ Az
ferdt & %Y faeft 2 1 g faal & G
@agr st wrg 5 fgedr & wfa
g ITeAT ATAY ST @Y

REWer AT §  gasr qar F3
1 AR 1T F var A8 ar 2

SHRI H. M. PATEL (Dhandhuka ) :
You have said that you have remitted this

to the Prime Minister to indicate her views
on the subject. When will that be? This

matter should be clarified earlier, whatever
views the Government may have...... (inte-
rruptions)

SHRI PILOO MODY (Godhra) :
You have sent the letter to the Prime
Minister who is the offending party. The
House must discuss it.

MR. SPEAKER : I can not do anything
in this matter.
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12.08 Hrs.
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORT OF
TUNGABHADRA STEEL PRODUCTS LTD.

THE MINISTER OF STEEL AND
MINES (SHRT MOHAN KUMARAMAN-
GALAM) : T beg to lay on the Table a copy
of each of the following papers under sub-
section (1) of section 619A of the Compa-
nies Act, 1956 :—

(1) Review (Hindi and English ver-
sions) by the Government on the
working of the Tungabhadra
Steel Products Limited, for the
year 1969-70,

(2) Annual Report of the Tungabha-
dra Stee! Products Limited, for
the year 1969-70 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-548/71]

REVIEW AND ANNUAL REPORT OF NA-

TIONAL SEEDS CORPORATION AND DELHI

RoLLer MiLLs WHEAT PropuUcTs PRICE
ConTroL (25D AMD.) ORDER,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : I beg to lay
on the Table.

(D A copy each of the following
papers (Hindi and English versi-
ons) under sub-section (1) of
section 619A of the Companies

Act, 1956 ;:—

(i) Review by the Government on
the working of the National Seeds
Corporation Limited New Delhi,
for the year 1969-70.

(ii) Annual Report of the National
Seeds Corporation Limited, New
Delhi, for the year 1969-70 along
with the Audited Accounts and
the comments of the Compiroller
and Auditor General thereon.

[Placed in Library, See No. LT—549/71]
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(2) A copy of the Delhi Roller
Mills Wheat Products (Ex-mill
and Retail) Price Control (Second
Amendment) Order, 1971 (Hindi
and Eoglish versions) published
in Notification No. G. S. R,
943-A in Gazette of India dated
the 14th June, 1971, under sub-
section (6) of section 3 of the
Essential Commodities Act, 1955.

{Placed in Library. See No. LT—567/71]

12.09 Hrs.

DEMANDS FOR GRANTS, 1971.72—
Contd.

MmISTRY OF LABOUR AND REHABILITA-
TioN—Contd.

MR. SPEAKER: For the demands for
grants of this Ministry, we have about an

hour at out disposal. How much time
would the hon. Minister take ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHA-
DILKAR):About an hour, because so many
points have been raised.

MR. SPEAKER : He may better start
now,

SHRI R.K. KHADILKAR: | am grateful
to the hon. Member for their participation
inthe debate and for the informed
criticism that they have made. Many of
the oriticisms are in fact as much mine as the
theirs. Before however 1 proceed to own up
or answer individual points which 1 shall do
a little later, may 1 say a few words by way
of setting the current labour situation
in perspective. I think it is necessary to
bear in mind that we are almost in & state
of emergency, That there has been no for.
mal proclamation to this effect makes little
difierence to the stark realities of the situa-

tion. We are facing an invasion on our
economy. The influx of millions from
scross the borders is much more than a
human problem or even a political ome,
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In their desperats bid 10 establish con-
trol over the peopie of Bangle Desh, the
military rulers of Pakistan are seeking also
to disorganise our cconomy. In a situation
like this, our response must be one of
determination and disciplined action. One
recalls with pride the people's reaction to
similar situations in 1962 and 1965. When
hostilities were started by our neighbours,
the whole country reacted with firmness and
determination and oneness of purpose.
There was an almost miraculous transforma-
tion of the industrial scene. Conflict gave
place to unity of endeavour. The preseat
emergency demands no less If we are to
see our economy safely through the crisis
created by evens in the neighbouring
State, the minimun we can do is to keep
it free from strife at least for the duration
of the crisis. This places a special obliga-
tion on all of us, Government, cmployers
and workers. Self seeking is out and all must
act in a spirit of self-discipline. There
must be no hold-up in production. This
is the way to counter the designs of the
desperate man of Islamabad, and this is
the way to honour our pledge of solidarity
with the people of Bangla Desh.

Coming to the annual report, as 1 said
calier, quite a number of suggestions and
criticisms were offered. I will just touch
some of the points in general and later
on, as some hon. Members naturally expect,
I will try to touch individual points or
matters brought before this house during
the course of the debate.

The annual report placed before the
house presents & grim picture of mounting
loss through industrial disputes. The
Jatest figures relate to 1970. But in 1971
we are in a different world. Can we afford
such a loss in the present critical situation?
This is not to say that the workers’ right
should be curtailed or whittled down in
soyway, but the leadership of the working
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class has 1o realise that whatever the work-
ers’ gricvances and there are genuine grie-
vances—the times are such that any action
that holds up production is action against
_the national interest. The employers also
must act with understanding and insight.
Resort to closures has been for too frequ~
ent, throwing thousands into unemploy-
ment. The other day I gave figures. It
comes to about two lakh people thrown out
of jobs because of closures. I am giving
rough figures.

There may be cases beyond the control
of managements which at times compel the
concerns to close, but often enough, closure
also is employed as a weapon in industrial
conflict. This must stop. There again
are occasions when closures result from
malpractices of managements. Such manage-
ments must be brought to book. Wher-
ever closure becomes inevitable, 1t should
be preceded by appropriate notice. We
shall certainly take steps to ensure that a
bad employment situation is not made
worse by the actions of self-secking ma-
nagements.

This point was raised by several hon. Mem-
bers, particularly Dr. Ranen Sen, Shri S.M.
Banerjce, Mr. Pandey and others. I would
like to assure them that this question will
be taken up in the next tripartite meeting,
and appropriate measures with the full co-
operation of all the parties concerned will
bellkﬂniommatclosumthumhpuu
at the present juncture with out proper
notice and rendering lakhs of peopie job-
less are stopped.

SHRI DINEN BHATTACHARYYA
(Serampore) : Then you arenot going to
bring in any legislation in this respect ?

SHRI R, K. KHADILKAR : The posi-
tion is, whatever steps we take, they are
finalised in & tripartite meeting with the
consensus, therofore, in the next tripactite,
this issue will be taken up and appropriate
measures will be taken,
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SHRI §.M, BANERJEE (Kanpur) : The
Indian Cotton Mills Federation hive al
ready threatened to close down the mills.

SHRI R.K. KHADILKAR : 1 have seen
thag threat. A part from textile industry,
I have some instances before me where un-
less State Governments guarantee some
financial accommodation, factories are thre-
stened to be closed, Some have a'rcidy
been closed. Therefore, we will have 1o go
in depth into this aspect to avoid closurcs.

On the general question of indu trial
relations and settlement of industrial dis-
putes, a public debate has been going un
for quite some time. The house is aware
that specific recommendations in this regard
were made by the National Commission
on labour, These were processed through
the National Tripartite, but important
sections of the labour movement expressed
their reservation. We had naturally to ex-
plore all possibilities of securing the widest
possible measure of acceptability for these
proposals. 1 am happy to say that the
latest dialogue I had in May last with the
trade union leaders and leaders of industry
has been fruitful, We are nearer to a reso-
Jution of some of the contentious issues in
this field. There is a discernible change in
the attitude of trade union leaders. The
employers are also willing to recipro-
cate. What is most heartening is that a
move for trade union unity is underway. 1
am hopeful that when we meet in the natio-
nal tripartite next time, sometime in
August, it wall be possible to come to cop-
crete conclusions on issucs like recognition
of unions, and machinery for dispute settio-
meat, which have proved intractable so far.
Some trade union leaders also have mentio-
ned to me that the present structure of the
tripactite must be reconsidered. That issue
also will be taken up when we meet next in

tripartite.

At present, employers' represenitatives on
the tripartite come from private industry. A
suggestion has been made by the public
soctor managements that manageraeats of
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public sector undertakings should also be
invited for these deliberations. This also
will be given dus coasideration,

The workers' gricvance rega-linz the
constant etosion of their 1€al corrings due
to rising prices is a geauisc o, Buta
lasting solution dues a0t Le wholly in the
upward adjustmeac of wages, We have
reached a s.agc waerc u con jadous mnise 10
real wages can be susidived only through
corresponding risc in producis.itv.  1n the
mat.er of adjuslaic 1i oF Wales to price rise,
the workers cmp.oyed in the organised
sector have not fost s muca as those in the
less vrgamsed sectors. It would not be
correct to hoid that the vicul scctions of
workers who we mostly employed in the
modern sector of (e indusley have beon
lusing all along and losing nwure than otler
sections of the bommunity because of ris-
ing prices. The s.atisties that we have
seem to indicate that tiie rea] wages of
the woikers n 1atcories liave remained
more or luss sleady during the last few
yiars, If neutrabsation iws not been  come
plete, it has been very nearty so.  For
mne workers tii: newralisation scems to
huve been more than complete. There are
differences of degree in duferent sndustries
but the basic tact js that the industrial
workers employed in the modern s clor
of economy are not the worst vicums of
the piice rise. Other classes have sutlcred
more. Shri Chandrika Jiasad referrcd to
this yesterday. The unorganised sector,
particulariy the agricuitural Jabourers and
others have sutiered more. That also
should be borne 1o myad, When oue takes
into account the fact that ouly a small
minority of worsers are employed n

organised industries, the vast majority
being empioyed in ugriculiure and allied
occupations, onc realises that a great
mass of workers, who do not have the
benefit of wage adjustments to price rise,
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18 suffering much more and the income gap
between the workers in the modern sector
and the unorganised scctor has widened,
All this is nov to argue that the industrial
workers do not have & case. That is not
my point. I am just explaining how this
gap has w deved. Questions like income
policy and wage policy should be con-
Sideid aresh and - detail by the Planpn-
ing Comnussion, as that is the most
appropriate forum for that. My plea is
only for seeing things 1n perspective and
wiih lor bearance, particularly in the
abnuimal situation in which the country
is placed today.

There has been some discussion on the
question of bonus also. That issue was
raised by several members during the
debate-both the quantum of bonus and
coverage of the bonus laws,

DR. RANEN SEN (Barasat) : Change
the Bonus Act,

SHRI R. K. KHADILKAR : I have
alceady decidid  to cover even those
industiies in the public sector which were
Litherto vuiside the purview of the law.

SHRI S M BANERJEE: Will it cover
railways, defence and P&T 1

SHRIR. K, KHADILKAR: 1 cannot
say that off hand. T will bring fresh
legislation when the House will get an
opportunity to review the entire situation.

SHRI S. B. GIRI (Warangal) :
Will the railway workers get the benefit
of the Bonus Act because of the change
which you contemplate ?

SHRI R. K. KHADILKAR: At present
only the competitive sector is covered by
the Bonus Act, The proposal is that the
non-competitive sector  must  also
be broyght under the purview of the Act,
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e point of view of both the workers
d the management is before us. As
said carlier, we are going to Teview
he whole position in consultation with
the parties concerned.

Hon. Members are rightly agitated over
the question of the provident fund arrears.
Employers not only defanlt in paying
.' it own contribution to the worker’s
provident fund but they also sometimes
fail tocredit to the fund the workers’
contribution which they have deducted
from the wages of the workers, It is true
that this contribution is ultimately made
good to the workers through a special
reserve fund which the provident fund
authorities have set up. Nevertheless, these
are very reprehensible practices of employ-
ers and we are determined to put an end
to them. We have already prepared
 [egislative proposals which provide for
deterrent penal action against employers
who fail continuously to credit the provi-
dent fund contribution in good time. We
- hope to bring proposals before the House
- as soon as possible.

| SHRI DINEN BHATTACHARYYA:

The same is the case with ESI contribu-

tion.

SHRI R. K. KHADILKAR : I am com-
ing to that. Now I shall touch on some
of the points raised yesteiday.

Our experiment with the scheme of
the worker's participation in manage-
ment has not hitherto been much of a succ-
ess. We now propose to have the workers’
representative in the board of management
of the undertaking in the public sector.
The workers’ representative as director
will be nominated from among the actual
workers of the undertaking. So far the
nominees of the particular trade union
were there, Now the proposal is that the
workers themselves will be nominated to

the Board of Directors. In the case of

the nationalised banks the law already

—
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provides for the appointment of such
employee directors. Similar steps would be
taken in respect of other public under-
takings and once the question of recogni-
tion of trade unions is settled on the basis
of agreement we have every hope that this
experiment will yield results. Here I may
point out that when we want to appoint
a worker, a shop man, on the Board of
Directors, it is the responsibility of
the trade unions to see that the proper
person is nominated, because this nomiia-
tion is not justa glorified presence given
to the worker on the Board. He miust
be effectvely functioning and his func-
tion is that of a watchdog. He must keep
in the view the entire policy regarding
banking, steel or any other public sector
undertaking and as a watchdog he should
sec that when certain proposals are

brought before the Directors the objective
is not lost sight of. I would like to
appeal to all the trade

here to cooperate in this measure as it
would benefit the workers and will give
new shape to the entire production

union leaders

machinery.

ofl g% 43 wgawg : (garn) faa
g1 " AR qi gaad s s g
TEN AT FIT H4GT ?

nea WEglRw - fafqeel @Ee
qgT AT & | qa A1 F7 @
27 § afsT wia feaz 51 377 difsg

SHRI S.M. BANERJEE: Where there
are the three or four unions what will
happen there ? If one member is to be
taken on the Board how it will be

decided ?

SHRI R. K. KHADILKAR: Mr.
Banerjee I would like to point out you are
trying to shirk the respounsibility which now
you have to shoulder, because there is qua-
rrel about the methods of representation,
whether by ballot or by verification. Then
what should be the role of minority section?
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AR these gquetions will have to
be seriously considered by the trade union
Jeadenbip in this country if they want to
sep that the repressntation on the Board
is more cffective and purposeful,

Further, it should be borne in mind
that adopting the pracedure of election by
ballot will not solve the problem. I would
invite their cooperation. For example,
Minister of Steel has announced that he
would like to appoint two directors on the
Steol Board. There is negotiating machinery
where all unions are represented. Therefore
1 wounid like to appeal to the trade union
leaders that they should give serious
thought and find out a by method which
their representation in the interests of
working rlasses made effective, He is not
there to ventilate trade union grievances.
His role is very effective representation
in the general interest.

There has been a demand for
extending the protection svailable under
the Industrial Disputes Act to other
groups, like those working in hospitals, in
teaching institutions, etc. The recommen-
dation of the National Commission on
Labour in this regard has eircady been
processed through the tripartite. Further
action will follow. I have received a
number of representations from hospital
workers unions and tecacher's unions and
solicitors’ employees unions. Some Members
have referred to the problem of agricul-
tural Jabour. I shall not take shelter
behind the plea that the improvement of
their los is the responsibility of the State
Governments.

The fact is that the very magnitude
of the problem has baffied even modest
offorts at solution. It is only when agri-
culture is reorganised, agrieultural produc-
tion and productivity start steadily rising
and rural industries get modernised that a
real solution of the problem of agricultural
labour will be possible. I think, the
Green Revolution s one of the potent
factors that will eventually transform the
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Iabour scone in the couatryside. It is
possible that agriculture will partake
more and more of the character of planta-
tions. Meanwhlile, I would invite the
leaders of trade unions to lend a helping
hand to agricultural workers in establish-
ing their own authentic organisation,

Concern has been expressed over the
hardship suffered by the contract labour,
The newly enacted law on contract labour
has alrcady been brought into force. When
the preliminaries are completed and the
enforcing machinery 1s placed in position
both at the Centre and in the States,
contract labour will receive the protection
which 1t hos hitherto lacked.

I fully share the concern expressed by
hon. Members over the unsolved prob-
iem of unemployment and underemploy-
ment. It is common knowledge that
whatever progress we werg able to make
during the first three Plans has been nega-
ted by the rapid growth of population. 1If
we look at the figures, we find that during
the course of the first three Plans, total
employment opportunities were provided
to 3,15,00,000. Because of drought in the
year 1966, 1967 and 1968 and some iece-
ssion later on, this probelm has become a
little more acute:

One of the main issues before the coun-
try during the last general election was
expansion of employment opportunities.
The House is aware of the programmes
that have been put into operation. Basi-
cally, however, the question of employment
creation is the same as the question of
activising the economy and it is in this
sphere that efforts are ihwarted by the un-
toward development across the border.

This is a sort of & general survey cover-
ing basic and important points that were
placed before this House during the debaste,
1 would now like te touch upon some of
the points madé by hon. Members. I am
very glad that Professor V. K. R. V, Rao
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bas starteéd taking interest in problems of
Jabour. It is very good.

SHRI M. SATYANARAYAN RAO
(Karimnagar) : That means, he was not
interested earlier.

SHRI R. K. KHADILKAR : He has
mentioned two or three things. Firstl
will dispose of sane good suggestions
which require & little more thought. He
made a suggestion, a very good suggestion,
of establishment of a workers' university.
1 would like him (o prepare a scheme and
submit it for our consideration because
with his very long experience in the acade-
mic world he will be able to guide us. He
also suggested that the univers'ty should
le called the NM Joshi University. He
was, as we know, one of the pioneers in
the labour movement; if 1 may say so, he
was the father of the Indian labour move-
ment in a way and he deserves such au
institutionin his name to be started. I
hope, this suggestion will not remain here
and Dr. Rao will come forward with a
concrete proposal. We will give conside-
ration to it.

DR.V.K.R. VARADARAJA RAO:
(Bellary) : Set up a group. That is what
I had said.

SHRI R. K KHADILKAR : The seco-
nd suggestion he had made was for a
socio-economic survey of the displaced
persons who have come to India during the
Bangla Desh movement. Here I must
caution him, Such a survey would be
useful provided we are considering them as
refugees in this country permanently. We
are not. When we are determined to send
them back and not to give an impression
oven to them that they are likely to setile
in this country—we will send them back
ag early as possible—I don't think this
suggestion will have any effect 3o far as the
current problem is concerned., On the
contraty, it may give & wrohg impression
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because there are certain things which we,
by our observations, do seek for ourselves,
But the socioeconomic survey is a compo-
sition showing age groups and a'l other
faciors will come and I don’t think I will
be ablo to do anything in the matter, So,
I don’t welcome this suggestion.

He mentioned certain problems regard-
ing training facilities and the functioning
of the Employment Exchanges and certain
malpractices. Imay point out to Prof.
Rao that so far as the minagoment of Em-
ployment Exchanges is concerned, it is with
the States. I know there are certain mal-
practices to which he referred. But, on one
point, T would like to tell him that we are
doing a better job and arc given better
skills to those who are employed and to
those who aro seeking employment. There
is an institution—I would not take much
time of the House to give this informa-
tion.

The Central Training Institutes for Ins-
tructors (CTIs) : Amongst the substantial
achievements of the Labour Ministry, pei-
haps one of the most significant, even if it
may appear to be comparatively unobtru-
sive, is the establishment of an extensive
vocational training programme throughout
the country to train workers at different
levels of skill, according to the require-
ments of the industry.

The primary requiremont for the succe-
ssful implementation of this programme
was the training of craft instructors. Seven
Central Training Institutes for Instructors
(CTis) have been established for this pur-
pose with about 1200 training places. They
are located at Calcutta, Bombay, Madras,
Hyderabad. Ludhiana, Kanpur and new
Deolhi, the last one being for women instru-
ctors only. Apart from training fresh ins-
tructors for the ITIs as well as private
ones the CTJs also conduct refresher trai-
ning courses to bring the existing instruc-
tors uptodate with new processes and train-
nig techniques. They also re-train instry-
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ctors from one skilt to another. Special
ocotsrses 1o suit the requirements of industry
are conducted as well, although T am sorry
to say that industry has not taken much
advantage of the training facilitres in the
CTls. The CTlIs als give practical train-
ing to graduates and diploma-holders in
engineering for one year, under the practi-
cal training scheme of the Ministry of Edu-
cation and Youth Services. This has been

well appreciated.

The expertise gained by us in the tr::tin-
ing of instructors has been recognised
abroad also and so far, we have tramed
over 800 persons both as craftsmen and
craft instructors from 21 countries. Out-
asiders are also taking advantage of these
training courses. So, the hon. Member's
suggestion has been put mto practice and
it is bearing fruits.

Now, there is another pont. Dr. Ranen
Sen mentioned about closures. I don’t
think § will again have to go into it.

SHRI DINEN BHATTACHARYYA :
You have not dealt with it satisfactorily.

SHRI R. K. KHADILKAR : Hon. Shri
Chandrika Prasad dealt with agricultural
labourers and rural unemployment
problem. I have also dealt with that.

Hon. Shri R.N. Sharma said that the
Central Implementation and Evaluation
Committee Is not meeting frequently......

SHRI S.M. BANERJEE : What about
the implementation of Wage Boards'
awards for electricity workers 7

PROF. MADHU DANDAVATE:
(Rajapur) : Sir, in regard to the Alcock
Ashdown, il the Government makes some
one from their cadre available 10 take up
the responsibility of Administrator, then
the lquidation of the concern can be
prevented. The matier is already before
the High Court,
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SHRIR. K, KHADILKAR : I would
like to bring to the notice of the hon.
Member as to what has bappened in Alcock
Ashdown as well as Mc Kinnon Mackinzie,
Some of the representatives of the workers
met me and because of the speculative
element which got hold of these concerns,
they have taken out the profits and showed
these concerns as losingones. I am told
that the Maharaihtra Government is taking
some steps. 1 will keep a track of it.

SHRI P. M. MEHTA (Bhavnagar) :
The State Bank of India had advanced
Rs. 100 lukhs to the Alcock Ashdown and
the Maharashtra Bank has given Ra. 50
lakhs, The State Bank of India can have
an Administrator appointed and he should
take over this concern, This 15 an
engineering concern. It is working at
Bhavnagar also. The workers are thrown
out of employmcnt. 1 have come to know
that orders are issued for investigation,
but, meanwhile, an admunistrator should
be appointed. 1have wmentioned this ia

my speech also,

SHRI R.K. KHADILKAR : It is not
80 edsy to take over the concern, m the
existing situation, But, as 1 sad, the
Siate Governnient has taken some interest
and I am also pursuing. On what would
be the outcome, 1 am not 1 a position
to say just now; but, it has not escaped our
notice. Tnat I can assure the hon. Member.

PROF. MADHU DANDAVATE: If
you provide & proper person from your
cadre to take the responsibility of the
Administrator, thea the higquidation of the
concern ¢an be prevented and the problem
can be solved. It need not be left to
Maharashtra Government,

SHRI P.M. MEHTA : Financs
Minisury can do it, They can ask the
State Bank of India to appoint the
Admiunistrator.

SHRI R. K. KHADILKAR : | have
taken note of your suggestion. Beyond
that I cannot say anything,
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v SHRI DINEN BHATTACHARYYA:
What is the role of the Industrial Recons-
truction Corporation to take over closed
factories and help sick mills ? There 15a
Committee of which Mr. B, B. Ghosh is
the Chairman and cerfain industrialists
are also there, Has there been any decision
taken to take over closed factories and
helping sick mills 7 1 want to know what
is 1ts role.

SHRI R. K. KHADILKAR : | This
suggesuon should go to the Indusinal
Development Depaiiment. We are con-
cerned only trom the point of wview of
employment.

Mr. R.N. Sharma made one point and
1 would like to reply to um.

The Central Implementation and
Evaluation Ccommittee neid s tust mesung
on deptember 20, 198, 19 meeungs of
the Committee nave been held su lar,
Tne next mueeung of the Commitlee s
being ueld oo August 4, I¥/1, L1he 19th
neeung wds held oo November 25, 19/0,
lue Commutiee 4l 1ty turd meeung heia
on Apri 25, 1vol, diu decide that *in
future the Lential 1 & L Commiies snould
meet at jcast onwe & Juarter . lne Com-
et gt s Lo meeang beid 1 Augusi,
1¥0/, decided that i shwould meet at  jeast
thie & year. it has, huwever, nov been
pussivie joi the Cenual &k Commiice
w0 hold 1S Muclitig unce 4 Judrier or thiice
a yedr duting L¢ idst severdl yedrs, lora
valiely 06 ivdbuls.

In fact, the Comnuttee could hold only
Ont mecuug cacll Juring ine yedr l1Yyol,
1903, 1904, cte. 1 need not gne you au
we detaus, bue & would say, 1 pave taken
noie 01 the puint and 1 suall see taat Lpese
things are iproved.

SHRI S.M. BANERIJEE : The demand
of the employees of the ikl whicu wece
pending lor long has been setted due to
your kind and timely interveation. In the
matter of J&K Rayon, the workers have
accepted the arbitration of the Chief
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Minister, U.P. But the company bas
rejected that. You arein the picture and
we would request you to kindly help in
this matter.

SHRI R. K. KHADILKAR ; It is
primarily the responsibility of the State
Government. In several cases, T must
say, also our conciliation machinery has
intervened effectively during the last 2
months. Mr. Banerjee knows very well
howin IEL and ICI concerns, due to
closure, the country has lost Rs.4 ecrores,

and with great difficulty we have brought
that strike to an end.

In this case, I had a talk with the Chief
Minister and he said he will settle the
matter. But, the latest position, I am told,
is that the Management 13 not prepared
toaccept him as an Arbitrator. I will
have to find out what the position is,

SHRI 5. M. BANERJEE : The Chief
Munister of UP has agreed to become the
arbitrator. The workers' organisation of
JK Rayouns has also agreed to 1t and they
have awcepted 1t. But the JK manage-
ment I8 80 arrogant that they are defying
the Chiet Mimusier. Ihe Centre has given
more than a croie of rupevs to JK Rayons.
Cau the hon. Minister not compel them
and see that they accopt the arburation of
the Chiet Minuster 7 Alflter all, the Chief
Mmuster 18 not the unjon president. I
hope the hon. Mimster will intervene in
the matter,

SHRI R. K. KHADILKAR : If the Chief
Minuster reports failure, 1t will be possibie
for us. 1may mention here that the union
1epresentatives came to me and gave me a
surt of assurance that ‘L you appeal to us,
we will immediately join work without aay
condition’, but 1 wds somewhat helpless
and I could not do anything and it was
very dufficult for me.

One point raised by Shri R, N. Shama
was about the Ceatral Wage Board on coal
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mines, The Central Wage Board on the coat
mining industry recommended the intro-
doction of a gratuity scheme for workers
in coal mines to be financed by the levy of a
cess on despatches of coal. At the meeting
of the Industrial Committee on coal min-
ing held in November, 1969, Government
announced its acceptance in principle of
the need for such a scheme. The guestion
of fingncing the proposed scheme has been
ynder consideration in consultaiion with
the Ministries and Departments concerned,
The Government of India was requested m
May, 1971—becausc the matter was taken
to the Cabinect—to approve of the proposal
for financing of thegratuity scheme by the
levyof acess as iecommended by the
wage board. The Cabinet has desired that
the matter should be examined further n
consultation with the Finance Mimstry,
having regard to the principle that gratuity
is a liability of the employers. Further
action is being taken accotdingly.

SHR1I R. N. SHARMA (Dhanbad) :
It has been under consideration since

1967,

SHRI R. K. KHADILKAR :
mention that it has reached a final stage.
We have taken up the matter to the Cabinet
and only a small difference of opinion
was there. After this consultation, the

scheme will be finalised.

SHR1 DAMODAR PANDEY (Hazari-
bagh): If this is the speed of consideration,
I do not know what will happen. We may
have even to wait even for the next wage

board award.

SHRI R. K. KHADILKAR : Shri
R. N. Sharma had also mentioned that the
minimum attendance qualification for pay-
ment of attendance bonus to workers in
coal mines has notyet been removed as
recommended by the wige board, I would
like to point out that this was nota
unanimous recommendation of the wage
board. The matter was considred by the
industrial Committee 0n Cosal mining at

¥ mav
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its moeting held in November, 1969. The
conciusion reached was that the preient
condition  regarding the minimum
attendance needed to be reconsidered with
a view to this requirement being dispensed
with., The Department of Mines and
Metals and the Ministry of Finatce are
not agreeable to the proposal on the ground
that this would result in increase in
absente¢ism. The Department of Labour
and Employment does not subscribe to this
view and the matter has been referred back
to the Cabinet for decision.

SHRI R. N. SHARMA : That means
that anybody can veto the decision of the
wage board.

SHRI R. K. KHADILKAR ;: We aro
taking up the matter at the Cabinet level.

What else can we do?

SHRI R. N. SHARMA : By a recent
notification, some more disqualifications
have been added, which were not there
before.

SHRI R. K. KHADILKAR : I shall
cxamine it.

Dr. Kailas had raised a question regar-
ding the ESI corporation. The facts given
by him are totally wrong. I shall give the
correct position, even if it might take
a little time to give the figures; the House
should not geta wrong impression from
what he has said, and I am sure that he
also will appreciate what the correct posi-
tion is.

Idonot thinkI should go into the
details of the capitation fes question,
because there isa demand by the panel
doctors that it should be further increased,
The last increment was Rs. 2.5 and they
are getting now Ra. 20, but they are not
satisfied. I am seized of the matter, 1do
not know what steps we shall take, keeping
In view the finantial position of the corpos
ration.
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SHRIS. M. BANERJEE : How many
new hospitals are going to be construc-
ted?

SHRI R. K. KHADILKAR : [ shall
be coming to ali that, the number of hos-
pitals, the number of beds in hospitals, how
much of funds are lying idle and so on.

Itis not correct to sey that noteven
five per cent of the amount recovered as
contribution is being spent on benefits. On
the contrary, mo e than 90 per cent of the
income is spent on providing cash and
medical service to the insured workers.
A little less than half is spent on providing
medical benefits.

It is correct that reservation charges
at the rate of Rs. 12 per bed per day are
paid to the private and Government hospi-
tals where beds have becn recerved for ESI
purposes in Bombay. In every State the
rates vary, The amount of Rs. 12 was
suggested by the Government of Maha-
rashtra, and it was agreed to by the Corpo-
ration, The State Government has not
proposed any enhancement. At the same
time, it is felt that the comparison of costs
withthe MGM and other Government
hospiteals is not appropriate as the stan-
dards of services rendered in different
institutions are not the same.

In Bombay proper, the number of T. B.
beds reserved in Government and other
hospitals is 565. According to the latest
expert opinion, T. B. can now be effectively
treated by domiciliary t(reatment. The
number of T. B. beds at present available
is not, therefore, inadequate.

The surplus available is Rs. 4.5¢ crores
which represents the normal working cash
balance required for about 400 local offices
spread over the country for making pay-
ments on account of cash benefits to the
workers. The Corporation owed, as on
31-3-1971, o the State Governments Ra.
748 crores on sccount of expenditure in-
curjed by them on medical benefits.
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During the future years, the Corporation
has to build up surpluses to wipe out this
deficit. From 1-4-1970 the increase of 0.5
per cent in the Emplover's Special Contri-
bution is being utilised for clearing past
liabilities.

The Corporation had, ason 31.3-197],
earmarked and committed reserve funds to
the extent of Rs. 16.96 crores. These
represent mainly special reserves created
for pavment of permanent dssablement
benefits to insured employees dependents
benefits payable to the dependents of
insured employees who lost their lives due
to employment injuries and for meeting the
lialibities on account of pension and
provident fund of the employees of the
Corporation.

So, the impression created by my hon.
friend Dr. Kailash is totally incorrect,

SHRI S. M. BANERJEE : What about
the demands of the ESI and provident
fund employecs?

SHRI R. K. KHADILKAR : [ do not
think in the gencral discussion anything
can be said about them.

SHRI RAJA KULKARNI (Bombay--
North East) : What about man-days lost?

SHRI R. K. KHADILKAR : Shri
Banerjee referred to the recommondations
of thc wage board on hotels and resta-
urants and said they should be implemen-
ted. He also referred to the non
implementation of the recommendations
of the Electiicity Wage Board,

SHRI 8. M. BANERJEE : The Board
has made a recommendation, and T have
made a suggestion. What aré you going to
do? The strike is going on in every hotel,
and we cannot go to any restaurant,

SHRIR. K. KHADILKAR : Was it a
statutory Board ? What can we do about
134
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SHRI S. M. BANERJEE : [ never asked
you not to make it statutory. Howam 1
responsible?

SHRI R. K. KHADILKAR : T assure
him I will look into the matter. So far as
the Delhi Hotel workers are concer-
ned, some persons have met me and it is
difficult for me to say anything at the pre-
sent moment,

DR. RANEN SEN: The employers are
refusing to pay them 16 months
due.

SHRI R, K, KHADILKAR : These are
some of the points. The other points have
been taken note of and I shall try to write
to them on these matters. One point was
about the national minimum wage. This
is an important issuc. It is true that a
vast majority of the labour force in the
country has been working under sweated
conditions and hence the fixation and
enforcement of a national minimam wage
suggests itself as an answer to this problem.
However the National Labour Commission
had considered this matter and came to the
conclusion that a national minimum wage
is necither feasible nor desirable hut a
regional minimum wage could be notified
for the different homogenous regions in
each State. This recommendation will be
taken up with the State Governments for
early implementation so that in the light of
the experience gained in this process the
question of a national minimum wage
could be cxamined for implementa-
tion.

Reference was made to railway porters.
It is difficult for me to touch on all points.
My friend Mr. Pandey referred to
Rajnandgaon mills and other sick mills
taken over by the Government, There are
certain difficulties and Iknow that there is
a corporation which is looking after it.

Controllers are appointed. But things
ar¢ not as they should be. This is the
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position,
it.

I shall see what I can do about

SHRI R. N, SHARMA : The Govern-
ment must try to give legal shape to the
wage board recommendations.

SHRI R. K. KHADILKAR : 1 have to
conclude in five minutes. I have taken
note of the points which the hon. Mem-
bers have made.

DR. RANEN SEN I raived one
imnortant point the award of the coal wage
board; it is being flouted. What is the
Government doing about it?

SHRI R. K. KHADITKAR : I must
devote at Icast 5 10 minutes to the refugcee
side of my responsibility.

SHRI S. B. GIRI - Could the hon.
Minister say something about the points
raired about the Industrial Disputes Act
and the Trade Union Act? These are impor-

tant points. They are very fundamental
issucs.

SHRI R K. KHADILKAR : Some of
them are quite fundamental and they will
be taken in to consideration at the appropr-
iate time. [ cannot reply off hand to all
the questions.

Coming to the refugec problem, I must
make clear only one point. Shri Samar
Guha made son ¢ siatement regarding the
rations we give them and said that salt,
vegetables and fucl are not being supplied.
That gives a wrong impression. I should
like to give the correct position. Accords
ing to the order issucd by us cooked food
is to be supplied to the refugees from East
Bengal. In some places however it has
been reported that duz to administrative
difficulues. dry rations instead of cooked
food are issued. The Central Government’s
ceiling for supply of cooked food is Rs. 1
per head per day in West Bengal and Rs.
1.10 per day per head in Assam, Megha-
laya and Tripura.
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This includes the cost of salt, vegetable
and fuel,

15.00 brs,

About the influx of refugees, all
sorts of figures were quoted by him.
They are not correct. 1 need not refer to
his other suggestions. Naw, on the ques-
tion of the refugee problem, it was debated
in this house on several occasions, Yester-
day, my colleaguv, Shri Verma, alsn dealt
with some of the aspects of the problem.
I would like to make one obse1vation before
I conclude,

So far as the Fast Bengal refugees are
concerned, the influx is,son etimes increas-
ing and sometimes it 1s a little lower. But,
on the whole, it is on the increase. As I
have said earlier, our expeciation s, duting
the course of the next few months, tho fig-
ure might reach eight million. This is our
expectation based on the present inflow,

DR. RANEN SEN: What is the present
average?

SHRIR. K. KHADILKAR : As I said
it is going up and down. If you like, I will
give you the latest figure. T will give you
the correct picture. As on 30-6-1971,
the total is 63,73,816. If you want the
breake-up, for several States ......

Dr. RANEN SEN : This is registered
There are many who have not registered
their names or who do not register their
names in the camps,

SHRI R.K. KHADILKAR : There may
be some who escape registration, but jg
would be very difficult —

DR. RANEN SEN : 10 lakhs.

SHRIR. K. KHADILKAR : It is very
difficult. It is al} guess-work or estimates,
There may be a few thousands or itis a

‘;g;h but not 10 lakhs. That is something
I cannot accept, because that is ot
possiblg

.
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As I said, we want to sos these refugess
return to their homeland. They are still
citizens of Bangla Desh, and that has been
admitted cven by the Pakistan Government
that they are still their citizens. When this
issue was raised in the ILO Conference in
Geneva, on behalf of their Government,
their representative there, one Mr. Ahmed,
the Labour Secretary, said categorically
that they are citizens of Pakistan. With
this admission, we should not try to give
an impression as if they have come perma-
nently to scitle down in our country. AsI
said in the beginning, it is indeed a burden
on our economy and it is disrupting our
economy. In a situation like this, I caniot
go further than this, As the Prime Munis-
ter has reiterated, the pressure of world
opinion is there. Our determination, come
what may, is that ultimately a situation
will be created to sce that they return to
their homeland, Beyond that I do not
think 1 should go.

SHRI S M. BANERJEE : What are
you doing to create those conditions?

SHRIR K. KHADILKAR : As1 said
you must have seen from the world opinion
that it is rallying round and our position is
further strengthencd because of the diplo-
matic move that we have taken. (/rturrup-
tion)

Whatcver arragenments are made at the
prescnt juncture, there aro certain deficien-
cies, ond I would like to appeal to the hon.
Members not to highlight them—because we
have got to take immediate measures—and
not to give an impression that they have
come here to seitle down permanently,
Hon. Members should be cautious, mode-
rate and modest in their criticism, and if
there is any deficiencies they skould bring
them to our notice,

With these words, 1 conclude.
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MR. SPEAKER : I will row put the
cut motions—Nos. 8, 10 to 14,15,22,23 to
25,26,27,28 to 36 and 38 to 40—to the
House.

The cur motions were put and negativ ed.

MR. SPEAKER - The question is .

That the respective snms not exceeding
the amounts shown in the fourth column
of the order paper inciuding the sums al-
ready voted ‘on account’ for the re'evant
services be granted to the President to de-
fray the charges which will come in course
of paymen! during the year ending the 31st
day of March, 1972, in respect of Demands
Nos. 63, 67 and 132 rclating to the Ministry
of Labour and Rehabilitation.

The motion was adopt »d.

MR SPEAKER : The question is ¢

That the resp:ctive sums not exceeding
the amounts shown in the fourth column of
the order paper be granted to the President
to complete the sums necessary to defray
the charges that will come in course of pay-
ment during the vearending the 3ist &y
of March, 1972, in respect of the heads of
demands entered in the second rolumn
thereof against Nemands Nos, 64, 65 and 66
relating to the Ministry of Labour and Re-
habllitation,

The motion was adopted.
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»
[The motions for Demands for Grants,
which were adopied by the Lok Sabha, are
reproduced below—FEd.).

Demand No. 63  Ministry of Labour
and Rehabilitation.
“That a sum not exceeding Rs. 1,13,64 000
including the sums already voted ‘on
account' for the relevant services be
granted to the President to defray the
charges which will ecme in course of
rayment during the year ending the
3ist day of March, 1972, in respect of
“Ministry of Labour and Rehabili-

LIEL )

1ation’.

Demand No. 64 Director General,
Mines Safety
*“That a sum not exceeding Rs. 41,89,000
be granted to the President to com-
plete the sum necessary to defray the
charges which will come m course of
payment during the vear ending the
31s1 day of March, 1972, in respect of

‘Director General, Mines Saferv’.™

Demand No. 65. Labour and Employment
“That a sum not esceeding Rs.
17,01,73,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1972, in respect of

L L

*Labour and Employment’,

Demand No 66. Expenditure rn Dis-
placed Persons

“That a sum not exceeding Rs.
37.64.97,000 be gianted to the President
1o campiete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1972, in respect of ‘Ex-

"

penditure on Displaced Persons’.

Dcmand No. 67.  Other Revenne Expendi-
ture of the Minbstry of Labour and
Rehsbilltation

“That a sum not exceeding Rs. 9,67,000
including the sums sltesdy voted ‘of
account’ for the relevant services he
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granted to the President to.«defray the

charges which will come in course

of payment during the year ending the
31st doy of March, 1972, in respect of

Other Revenae Expenditure of the Mini-

stry of Labour and Rehabilitation.”
Demand No. 132 Capital Outlay of the

Ministry of Lahour and Rehabilitation.

+“That a sum not exceeding Rs. 7,57,60,

000 including the sums already voted

‘on account’ for the relevant services be

granted to the President to defray the

charges which will come in course of
payment during the vear vnding the 31st
day of March, 1972 in respect of Capital

Outlay of the Ministry of ‘Labour and

Rehabilitation®,”

MINISTRY OF SFEFL Ann MINES

MR. SPEAKFR : The house will now
take up discussion and voting on demand
Nos. 78 10 80 and 137 reltaing to the Minis-
try of Steel and Mines for which 5 hours
have been alloited.

Hon. Members present in the house who
are desirous of moving their cut motioas
may send slips to the table within 15 minu-
tes indicating the serial numbers of the cut
mot*ons they would like to move.

Demand No. 78 Ministry of Steel and
Mines

MR. SPEAKER : Motion Moved.

“That a sum not exceedimg Rs.56,16,000

including the sums already voted ‘on

account’ for the relevant services be
granted to the President to defray the
charges which will come in course of
payment during the year ending the 3lst
day of March, 1972, in respect of

‘Ministiy of Steel and Mincs*."

Demand No. 80  Other Revenue Expen-
diture of the Ministry of Steel and Mines.

MR. SPEAKER : Motion Maved,

“That a sum not exceeding Rs, 17,07,61,

000 including the sum already voted ‘on

account’ for the relevant services be

granted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1972, in respect of, other
Revenue Expenditure of the Mynistry of
Stecl and Mines”,
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Demaad Ne. 137 Capital Outlay of the
Ministry of Steel and Mines.

MR. SPEAKER : Mot on Moved,
*That a sum not exceeding Rs. 1,50 00,
5200 including the sums already voted
on account,” for the relevant setvices be
groted 10 the president to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1972, in respect ‘of Capi-
tal Outlay of the Ministry of Steel and
Mines’,

Demand No. 79  Geological survey.

MR. SPEAKER : Motion Moved,
“That a sum not exceeding Rs. 9,32,99,
000 be granted to the President to
complete the sum necessary to defray
the charges which well come in course
of payment during the year eading the
31st day of March, 1972, in respect of
Geological Survey.”

SHRI KRISHNA HALDER (Aus-
gram) : Sir, on the demands of this
Ministry I would like to place before the
House & few points. Steel is the major
basic industry and I need not elaborate its
importance. The target of steel production
set by the Government from time to time
was never fulfilled. The biggest public
sector undertaking-—~Hindustan Steel Limi-
ted - holds a pivotal position in the sphere
of economie and industrial development of
our country. From that point of view, its
successive failure to meet the requirement
of steel is a matter of most serious concern.
Even in 1969-70, import of iron and steel
was to the tune of Rs. 81.01 crores.

To justify this failure it may be argued
that we also export steel and also export
iron ore. But does this cover up the fail-
ure of Hindustan Steel Limited or the Steel
Ministers! When India's Engineering in-
dustry is demanding more and more steel,
the public sector steel plants are unable to
utilise more than 60 per cent of their capa-
cities. While the Economic Survey says:
Utilisation- of installed capacity in steel
during 1970-71 has beea of the order of
only 67 per cent against 71 per cent in the
previous year. In the case of Public Sec.
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tor steel plants, the utilisation was also as
fow as 59 per cent. Organisational defici-
encies have held back progress in the heavy
engineering sector. None of the Public
Sector steel plants could reach their target
of production, always working under capa-
city. As 2 result, we are still lookiug to
foreign sources for our needs.

In West Bengal alone, out of about 260
closed Engineering factories affecting about
83,04 0 workers, a sizeablg number of facto-
ries were closed because of the non-availa-
bility of the raw materials—mainly steel,
and none was closed due to the so called
‘Labour Trouble’—the bogey often raised
by the Government and the employer

Why the Public Secctor steel plants
could not achieve their targets 7 What
is the reason behind it 7 I it due to
labour trouble ? No. then what " The real
reason for the nuserable, criminal per-
formance of the steel plants i< the rotten
and corrupt manageanaal of  the  plants.
When [ say this, you may say ‘no’. |
am quoting from the Pande Committee
appointed by the Government of India,
The Committee charged that the manage-
ment are responsible for negligence in
maintenance work and for other acts of
commission, But the Government ins-
tcad of taking strong action sagainst those
guilty officials, corrupt officials, protecting
them and blaming the workers for the
management’s failure. The Government
and its apologists are widelv propasating
that it Is due to labour trouble and loss
of labour productivity. This is the fault
of the corrupt, inefficient managemen,
of these plants. Does the Government
know all these facts * Yes. All these
matters were brought hefore the Govern-
ment so many times.

The Hindustaa Steel Employees Union
had submitted a long memorandum to the
Government—*Truth behind all sfander”.
The Pands Committee had submitied its
teport on the Hindusian Steel Plant, The
Officers’ Association of Durgapur Steel
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Plant had submitled its memorandum to
the Government sbout the same matter.

In &8 memorandum submitted to the
Steel Mmister, the Officers’ Association
of Durgapur Stesi Plant has formally
charged some of the top officials with
gross pegligence, holding them responsi-
ble for the serious imbalance in produc-
tion, particularly in the Siect Melting
Shop and Blast Furnace, and concealing
the position from the Government by
passing the blame on to [abour unrest.
The management has also concealed from
the Government the sharply decreasing
availability of locomotives and other pro-
duction cquipment as compared with
1968.

The Association has further charged
the management with having no definite
policv or rational plan tfor procurement
and quality control or raw malerials al-
though these cost the plant no fewer than
Rs. 22 crores a vear Mere is a fine ox-
ample of how the minagement 1S respon-
sible for mismanaginz the plant. The
mnagement have enabled two private
suppliers of raw materials to avail them-
<elves of ‘bonus’ payment for B. F. grade
ijron ore and lime stons supplies 10 the
tune of Rs. 1.9 lakhs a month over the
last ten years, making a clean gift of Rs.
18 m'ion to the suppliers, Repeated
requests for remedial measurcs have been
ingnored and now the contracts are likely
to be renewed for a further long period.
In addition to all this, the management
frecly buys non-scheduled supplies of
raw materials at abnormally high prices,
despite the extremely poor quality of such
supplies, all in the name of coping with
frequent ‘crisis’ even when the plant pro-
duction hes so far remained much below
one million.

This state of sffairs is not confined
to Durgapur alone, It is kuow that in
Bhitai, tho ore supply i8 sub standard.
The ineficiency of the Heavy Enginecring
Corparation and its management were alsp

1

’
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exposed when the equipment supplied by
them for a vital plant was found to be
sub-standard. The inefficiency of the Heavy
Engincering Corporation and its manage-
ment were also exposed when the equip-
ment supplied by them for a vital plant
was found to be not according to specie
fications.

The mismanagement, corruption and
jobbery of the public sector bureaucrats
and the private contractors and capita-
fists in league with them are virtually
ruining these plants. The combination of
private owners and public sector bureau-
crats is systematically defrauding the
country 1 will give one example to show
how a top bureaucrat in the Durgapur steel
plant indulged in corrupt looting practic.
Ten wagons of scrap steel 1ngot was
scheduled to be despaiched to a Calcutta
firm. A top official of the steel melting
shop of Durgapur ste:l plant himself
supervised loading of the wagons and
despatched puie quality ingots in place of
scrap ingot This 18 what 15 happening in
Durgapur, The Hindustan Steel Emplo-
yees' Union (Durgapur) brought this
matter 10 the notice of the Steel Minis-
ter m their lettter dated 7th Jume 1971,
I wish to ask the hon. Stec! Minister
what action he has taken on these comp-
laints

I-will give another example; quoting
the Economic Times of 3rd February;
where it is stated :

“‘At the end of the Second World War,
accumlated heaps of black stones, ashes
etc, almost by the side of every colliery,
presented & sight of black hills and
mountains. But within a decade of
independence these hills and mountains
vanished as if by magic. The colliery
owners took full advantage of rampant
corruption in the railways and they
were sucoessful  in selling eveiything
black coming out of the cpllieries as high
grade cosl, mostly to the railways, steel
tnilis, thermal power stations and other
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public sector or semi public sector
undertaking."

The struggle of Durgapur workers against
deployment of Central Industrial Security
Force in steel plant and arrest of leaders
is well-known to every body. Durgapur
workers heve shown their mettle against
unprecedented repression let luose by
25,000 CRP and para-militarv forces in
August 1970. 1 do not want to go into
detail. But the Steel Minister should
realise that repression is not e substitute
tv increased production. The CISF preson-
nel are constantly creating friction. The
presence of CISF inside the plants will
always corrode good industrial relation.
The repression is still continuing. The
leaders of Unions are first inplicated in
false charges and when the court ordersd
their realease as the charges would not be
proved, they were detained under the
P. V. A. Act. Active workers of the Union
are being murdered. assaulted and inti-
midated .

The other day comrade Gopal Sinha,
Join Secretary of M. A. M. C. Employees
union was murdered. The whole itmos-
phere is vitiatod under the direct patronage
of the District Magistrate and the Superin-
tendent of Police of Burdwan. I want to
point out to the Steel Minister that the
workers will never yield at the point of
guns, If the Steel Ministry is really seri-
ous to improve production of HSL, then
the workers, employees and lower grade
officers should be taken fnto confidence,
freedom of top bureaucrats should be
curtaifed to remove inefficiency and corru-
ption and the CISF, CRP and other armad
forces should be withdrawn immediatly.
Workers should be allowed to work in e
proper atmosphere,

Sir, 1 would mention om® or two more
things about the steel workers. About 700
security staffl of Durgapur Steel Plant
retrenched following deploment of CISF
have still not besn reinstated. Thes
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employees refused to join CISF for fear
of being victimised as they took initiative
in forming their upion. They should be
reinstated without delay.

1 urther, a vast number of contractors’
labour employed in all the plants of HSL

have neither been made permanent nor
given any benefit under the act on Contract
Labour. This 1s a matter of serious griev-
ance. These workors are being most ruth-
lessly exploited by the contractors.

The wae agreement 1n the sieel industry
has still not been implemented by the
Indian Iron and Steel Company. This is
a very serious matter. Immediate steps
should be taken by thc Steel Minister for
the implementation of the agreement by
this Company. The clections to the works
committee should be held at Bhilai and
Jamshedpur plants where 1t is long over
tue.

Sir. before | conclude 1 would like to
say a fe v words about coal mines. The Coal
production of coal as usual is tar below the
target. Coal production m 1970 was 75.8
million tonnes as against 79.6 million
tonnes in 1969. For lack of a well defined
policy on allocation and utilisation of the
available sources of energy. the mine
owners have arrogated to themselves the
right to close down the maes whenever
they want taking vaiious please and their
uitimate object 18 to deceive the coal mine
workers., In Jharia coal field aboui 25
collieries were closed affecting 40,000
workers and in Ranigan) coal field 20
mines are closed affecting about 18,000
workers. Workers are being denied of
their living wages on various pleas from
accumulation of coal at the pit heads, for
lack of railway wagons to rising cost of
production. But in actual fact coa]l mine
workers are still not being paid variable
Dearness Allowance as per Wage Board
recommendations.

In the Raniganj coal belt only one group
of collieries agreed 1o pay D, A. at Rs,1.86
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per day after prolonged struggle ; in five
collierres at Rs. 1.62 per day, in 38 collierles
at Rs. 1.53 per day and in the remaining
collieries D. A. is paid at Rs. 1.29 per
day. This is the state of affairs, Still the
coal mine owners talk of increase in coat
of production and there is practically no
initiative from the Government to enforce
Wage Board's recommendation.

At least 8 mines were closed recently
without making payment of wages to the
workers ranging from 4 (0 9 weeks. So,
when closure was declared the workers
were already starving. Then the mine
owners come out with their proposal wking
the workers 10 accept reduced wage »ther-
wise the owners threatened that the mines
will not be rcopened The coal mine owners
of Raniganj arva have been cieating a reign
of terror with the holp of police and local
adminsstration. Two  thousand  workers
have so far bheen arrested and about 400
false cases have been instituted mnvolving
about 3000 workers

Sir. I want to hear from the Hon'ble
Minister as (0 what staps have been 1aken
by the Governmeni to rcopen the closed
mines and to protect the workers, T deman«
immediate measures should be taken to
reopen all closed mnes and easure full
payment of wages to the workers as per the
wage board. | stronglv demand that the
Government should nationalise the coal
mines, nationalise the coal industry.

With these words, | oppose the grant,
Thank you, Sir.

MR. SPEAKER : The hon Members
may now move their cut motions.

SHRI KRISHNA HALDER : I begto
move :

“That the Demand under the Head
Ministry of Steel and Mmes be
reduced by Rs. 100.”
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[Need to take assistance from socialist
coungries in order to enable steel
plants to become self supporting

M1

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs, 100,

|Collusion with the monapolist capita-
lists to defume the public secior
steel and heavy engineering indust-
ry (21

“That the Demand
Ministry  of Steol
reduced by Rs. 100.”

under the Head
and Mines be

[Failure to make country self depen-
dent, 1n stcel and heavy engmeering
industry (3)]

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by R-~. 100.”

|Failure (o pay adnguatac compensation
for land acquired for setting up steel
plants (4))

**That thc Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”

[Need 10 give workers the right of pro-
per participation in the management
of steel .and heavy engineering
industry in the Public Sector (3)]

*That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100."

[Nead to fix ceiling on the profit of Tata
Steel Factory, Jamshedpur {6)].

“That the Doemand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”

[Mal-administration which caused heavy
Joss in public undertakings (7)]
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“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”

[T treatment by Central Industrial
Security Force of workers which
has obstructed the production (8)].

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs 100.™

[Failure o0 check the closure and lock
out of coal mines in time (9)].

*That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100,

{Failure to supply adequate quantity of
steel to the small scale industries
(1001

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100."

[Failure to abolish contract labour in
the mines particulacly in the Govern~
mont owned mines (11)1.

SHRI1 D. K. PANDA
I beg to move :

(Bhanjanagar) :

“That the Demand under the Head
Ministry of Siteel and Mines be
reduced to Re. 1.”

| Failure to set up another steel plant
in Orissa during Fourth Five Year
Plan (16)}.

“That the Demand under thc Hea
Ministry of Steel and Mines be
reduced to Re, 1.

[Fajlure to establish secnod f steel plant
in Orissa during Fourth Rive Yaar
Plan (21},
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“That the Demand under the Head
Ministry of Steel and Mings be
roduced to Re. 1.”

|Failure to set up Five *‘‘Mini-steel
Plants” in the public sector and
granting licence to private sector
for the said plants (22)].

SHR1 BHOGENDRA JHA (Jainagar) :
1 beg to move:

«That the Demand under the Head
Ministry of Steel and Mines be
reduced to Re. 1.”

{Failure to nationalise the cooking coal
producing mines. (1Nl

+That the Demand under the Head
Ministry of Steel and Mines be
reduced to Re. 1.

{Failure to nationalise [ISCO and

TISCO. (18)l.

“That the Demand under the Head
Ministry of Steel and Mines be
reduced to Re. 1.”

[Failure to make the country self-
sufficient in steel production (9l

“That the Demand under the Head
Ministry of Steel and Mines be
reduced to Re. L.”

[Failure to produce steel upto rated
capacity in the Rourkela and Durga-
pur steel plants. (20)].

“That the Demand under the Head
Mimstry of Steel and Mines be
1educed by Rs. 100.”

{Failure to reduce the price of steel
23]

«“That the Demand under the Head
Ministry of Steel and Mines be
mwumo."
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{Need to make the country self-sufficient

“That the Demand under the Head

Ministry of Stesl and Mines be
reduced by Rs. 100,”

[Need of workers participation in
management in all the steel
mills. (23)]

“That the Demand under the Head

Ministry of Steel and Mines be
reduced by Rs, 100.”

[Need for
coal. (26)]

reducing the price of

“That the Demend under the Head

Ministry of Steel and Mines be
reduced by Rs, 100."

(Urgency of rehabilitating the muslim
employees of the H. E. C. uprooted
during the communal disturbances.

@n)

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs 100.”

{Urgency of stopping the holding of
R.S.S. Shakhas and participation
of H. E. C. employees therein in
the H. E, C. premises. (28)]

SHRI N. SREEKANTAN NAIR
(Quilon) : 1 beg to move :

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs, 100.”

(Slow progress in assessing the gquantum
of deposits of iron ore in the Calicut
region of Keraia (41)}

«That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100,”

[Necessity of setting up & steel plant in
Kerala (42))
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“That the Demand under the Heed
Ministry of Steel and Mines be
reduced by Rs. 100.”

{ Inability of the managements to utilise

the installed capacity of the steel
plants. (43)]

“That the Demand under the Head
Ministry of Steel and Mines be
reducod by Rs. 100."

[Heavy losses incurred by the steel
plants in the Public Sector. (44)]

“That the Demand under the Head
Ministry of Stecl and Mines be
reduced by Rs, 100.”

[Inefficiecnt management of the coal
muines in the Public Sector, (45)]

“That the Demand under the Hecad
Ministry of Stecl and Mines be
reduced by Rs. 100

| Mal-admunistration in  the leavy
Lngineering Corporation. (46)]

SHRI RAMAVATAR
(Patna) : I beg to move :

SHASTRI

“That the Demand under the Head
Ministty of Steel and Mincs be
reduced by Rs, 100."”

(Failwre (o nauonalize the coal
mines. (47)]

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”

[Need to re-open the closed coal
mines. (48)]

“That the Demand undér the Head
Ministry of Steel and Mines be
reduced by Rs, 100.”

[Failure to develop the coal mines.
(49)]
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“That the Demand under the HHead
Ministry of Steel and Mines be
reduced by Rs. 100.”

| Faifure to over<come He coal crisis
in the country. (50)}

*'That the Demand under the Head

Ministiy of Steel and Mines be
1educed by Rs. 100."”

[Need to abolish contract labour system
in the coai mines. (51)}

“That the Demand under the Head

Ministry of Steel and Mines be
reduced by Rs. 100.”

|Misuse ot Government funds on]
the pretext of filling coal mines
with sand. (52)]

“That the Dcniand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”

[Need to give recognition 1o Bokaro
Steel Plant Workers Union. (53)]

*“*That the Demand under the Heed

Minstry of  Steel und Mines be
reduced by Rs. 100,

{Failure to attain seclfesufficiency in
steel. (54)]

*'That the Demand under the lead
Ministiy ol Steel and Mines be
reduced by Rs. 100.”

[Need 1o inlarge the scope of collabo-~
ration with sociaiist countries with

a view to increasing stoel produ-
ction in the country.(55)]

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”

| Failure to implement the recommend-
ations of Coal Wage Board, (56)]
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[Shr! Ramavtar Shastri[
“That the Demand under the Head
Ministry of Steel and Mines be

reduced by Rs. 100.”

[Need to improve the pitiable condi-
tion of mines workers. (57)]

“Thet the Demand under the Head
Ministry of Stecl and Mines be
reduced by Rs. 100."

[Failure to end mal-practices prevalent
in N.C.D.C. (58)1.

**That the Demand under the Head
Minjstry of Steel and Mines be
reduced by Rs. 100.”

[Failure to accede to “the demands of
the workers of H.E.C Hatia

(Ranchi). (59))

“That the Demand under the Head
Ministry of Steel and Mines be

reduced by Rs. 100.”

[Need to make a judicial inquiry into
the incident of recent lathi charge
on the workers of H.E.C., Hatia

(600}

“That the Demand under the Head
Ministry of Stecl and Mines be
reduced by Rs. 100.”

[Failure to give compensation to fami-
lies of the workers of H. E. C.
Ranchi, killed in the communal
riots of 1967. (61)]

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”

[Need to commission the Bokaro Plant
with its full capacity at an early
date. (62)]

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100,
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[Fallure to accede to the demands of
the workers of Bokaro Plant. (63)]

‘‘That thc Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100,”

[Need to regularise the workers of
public sector industry after aboli-
shing the contract labour system.
(64)]

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100."

[Failure to gyve recognition to Hatia
Workers Union. (635)]

*“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100 "

{Failare to rehabilitate the muslim
employeces of Heavy Engineering
Corporation, Hatia (Ranchi). (66))

**That the Demand under the Head
Ministiry of Stcel and Mines be
reduced by Rs. 100"

[Encouragement being afforded to the
Jan Sangh by the Heavy Engineer-
ing Corporation, Hatia (Ranchi).

(67)

*“*That the Demand under i1he Head
Ministry of Steel and Mines be

reduced by Rs. 100.”

|Failure to nationalize the TISCO,
Jamshedpur, (68)]

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”

[ Need to fix responsibility of manage-
ment in respect of wastage in public
sector industry. (69)]



209  Demands for

*That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”"

{Failure to appoint the persons having
faith in public sector to high posts
in public secior steel and engineer-
ing industry and in mines. (70)]

“That the Demand under the Head
Ministry of Stecl and Mines be
reduced by Rs. 100."”

[Failure to put an end to the loss being
suffered by public sector industry
under the administrative control of
the Ministry. (71)]

“That the Demand under the Head
Ministry of Stec! and Mines be
reduced by Rs. 100.”

[Need to reduce the expenditure in
respect of Ministry of Steel and
Mines. (72)]

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”

[Failure to change the burcaucratic
attitude of the officers of the
Ministry of Steel and Mines (73)]

SHRI D. K. PANDA : 1 beg to move !

«“That the Demeand under the Head
Geological Survey be reduced by
Rs. 100.”

(Need for a full-fledged geological
survey of Orissa for iron orc
deposits and mineral deposits.
(741

SHRI RAMAVATAR SHASTRI :
I beg to move :

“That the Demand under the Head
Ministry of Steel and Mines be
teduced by Rs. 100.”
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|Failure to minimise accidents in coal-
mines. (75)).

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100"

LFailure to control spread of fire in coal
mines (76)].

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100,

[Need to make special arrangements to
protect Jharia city against the
threat of fire (77)].

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”

| Failure to make country self-su flicient
in copper production (78)].

*“That the Demand under the Head

Minisiry of Steel and Mines be
reduced by Rs. 100.”

[Need to develop sulphur mine of
Amjhor (79)].

“That the Demand under the Head
Ministry of Stecl and Mines be
reduced by Rs. 100.”

{Failure to removc unrest in Durgapur
Steel Plant (30)).

**That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100."

[Need to set up steel plants in Orissa
and Kerala (81)].

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”

[Failure to reduce the price of Steel
(82)L.
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“That the Demand under the Head
Ministry of Steel and Mines bo
reduced by Rs. 100.”

[Failure to provide workers’ partici-
pation in management in public
sector underiakings (83)).

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100"

{Failure to prevent the workers of
Heavy Enginecrinug Corporation,
Ranchi from taking part in the
activities of the R.S.S (84)]

“That the Demand under the Head
Ministry of Steel and Munes be
reduced by Rs. 100.”

[Failure to abolish contract system m
N.C.D.C. (85)].

“That the Demand under the Head
Ministry of Steel and Mines be
reduced by Rs. 100.”

[Unsatisfactory functiomng
Board (86)].

of Coul

MR. SPEAKER : The Demands and
cut motions are before the House

off satw  Wx(qIETEYL) ; SAE
TYFT |IEE, | UOST SR FIEIF
qifeariieedt Qead faeeT &1 smird
gfogh @9 el & a1 A §9
W BT AveT T | wd A @
T G T & REYH F@T g F4
f wra a1 9T IF fHY qare & i}
# wg ®g AT § Y I F ATY
firs dze W @ § 1 AR A FATA
#1 foren & 3¢ 7% O fowmg st ar
qa ¥ & o 3y A }, o Ay g
pra ff § ) W fe e 15 arer
@ KT W W g, AT e
g ara fan el w1 0w ar ¥
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YT gL qre §, Ig® w1 ¥ wRwgrd
Ay gt §

wa AT Arar Y A FATCHTAR
WA 7 a1 gaw! fyedY alc 9= garoe-
X AX F o wArgar 91 1 79iE 35
T AL I7 & Ay qreYFIE § WY
AT & W NE QLA § ITHT qreq-
Fra § fow 93 Wi g a1 v
FLHHAT &, AAT GFA! A0 o & ITQ
frar @ &3 g7 o arw adt or wr &
f& mra T garera g ar w419
gaedt srfze & | &Y TR FEr mir
ZIAT R ¥ T W T w1 1 w0 fw fag-
@ € w1 o afFw foer g, a®
faer & =&Y #1 ®r7 oM T AeIAT A
frarra ar &%

ax fgrgrara W afsaw dwv
et faar &1 gfaama wdr v Ay dfea
SATEC §TW St 7 g v fgrgwrT @
wefegdarfdng a1 mF 797 O gE
FW amen g Wi A ofsas e A
fas et ag gfvardt argT & a9
Fw i faa 9 ofeqs sz
PENT I TH MAZIT FATT FA4 |
wifs faar @ wewl & &1 g
@ a® ¥ sefgdarimT aft &<
gRar WX g el 8 el
N qU A HC AT 9w % fi§ gAR
da & e fasg 4 €1 we faed 1S
ar &1 A qer §, ¥ O Sed ¥ S
fas1 %1 fore & 471 Q% a1 NERW 1
o ga feedisqae %1\ a9 shewg
Fart & & & @ arw Y foodt efiwr
& o afeerw Gzt ¥ & 97 87 9
9 P gl gen & awdue 30,40
oredt sy &1 we® oavwy § weft
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T ag wF fe ger g #
. Zwehew fegw qr SRet e
T ey & fe e 9T 27 SAET
R ) W R enw ¥
TR € av o Pr€ s W o e
TR AWH IR A F N R
e freg § o Fareg wmT qwedere
fear 8, Swwr N @« § qr A AR
gard fosf ¥ o f ofems dxex #
g, =A% gwlaw 10,15 90§z & §09
&7 & | W W =W F, HIfger
w7 FHEAAT HL fFAAT & GATY FreAt w7
W TFgee Srewe e § @Y o
ot qeltT &1 AwqT EATT /TN wTaT
¢ fora¥ fag gw w&r 78 &7 a%a §

foemé & e ¥ fAfedr @
2154 gETXET | WIT (AN SiewEA
1966-67 % 1852 garv za gar |
qge O &t 91 f 9 a=% &7 Afew
z3=a &, wnfiea wrfigem 3 gt sy
T HN qFAT AAT FqT 54T AT WY |
1967-68 ¥ gardr ¥ FAfaH aywz
2500 garT = g W | AU wER
gEax ¥ qgd gro T Swww 1852
gATL 27 ¥ &% T 1785 gwiv 2+
@ war | 1968-69 # wgl sqfgd
2,500,000 = %! ot agt gwrr
srewer Wi @ f %% 1,785,000
& 1,735,000 =7 g W€ (969-70
& fafedr 2,500,000 z7 oY, ¥
shewer 3 Y wd fwe ag
1,859,000 & § W) SEE aa
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1970-71 % wapwsr sivywe 1,940,
000 z g war 1 oz aY oY firer &ad
ol Tt § Tu% fprg HF aTowy
& 1w wr i eher frwr WY R |
TRl 9T gEwr dlew Ry Afadt
10,16,000 z7 1 ¢ agt 1967-68
¥ 7,54,000 =7 Ygquw e guv,
AT q1A 7% 7,54,000 = ¥ Freww
7,38,000 =¥ 17 war | I wwA
T Fg 73T WX 8,23,000 2T
3T | IEF AT WS qT 4% 8,23,000
Z7 TET WX 1970-71 ¥ freww e
fad 6,34,000 zv w® wmar) B
34-35 qTAZ A WIS AT FTE
#t Wfwr 1 st w@%  §@
10,00,000 =z ) ¥r #¥fgd sa&
gHrad ¥ ey Wewwa  9,43,000
TN T | WY g IgEr Ly fAfed
a@ET 1,400,000 =z & wE wAT
TFqwe Yree 9,43,000 27 ¥ wewR
9,24,000 =7 ¢ 7§ o wafedt @
F07 40 qudz @7 amar &1 wwfs
Yeque S1ewA F4T S0 T W
FTAC R | @ e are ey e gard
T #AfgA 1,800,000 = O R
A% EEA | Trgwe s 11,62,
000 z gur | 8% v A e Ve
#yfrdr  1,8,00,000 zwr T ¥few
g steaw 1104,000 &7 gwm
gtz ¥ 1970-71 ¥ ¥ ffad
1800,000 z7 4t wafs Fwyww
wigww  1038,000 =7 gwri ug
gfers § 55 owdz ¥ qter wamar §
oT @Z WG wRRIEAr wmd fnogaw
FO =Y 0% ¥ T odfy
wart ¥ far ¥ ¥fier gow) g Yot
T am W @} &
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[oft sray w7z )

W e gFay ¥ oz IR N
ue R o & fay wvr wgy € B
fear waar #9TA & Wi o1 wr A
§) oo arom AW 1966-67
¥ 2tew sdfger 2000,000 zq ¥ @
WX qrgwe g gwr 200,000
A | X| arer ogr gAY fret Y e
wifefc 1500,000 =7 N F¥ g
1038,000 z %1 YFgmer WrEwT
fiear gt zver & fog &Y Dzw FofE
2000,000 == #Y W gy 1715,000
= qagwe rew ey ag g
frel & gwed ¥ W€ 25 acdE ST
2| ag @ guTd qETATT H g

% g qg T ¥T 3@ gt &
g agT T fay e seawa A FH
® A § for wl| A AT,
@ fa 7 fraar fs 97 981 ferd

1T & #Y GETaT 9 g 9 g )
13.34 hrs.
[MR. DePUTY SPEAKER 1 the Chair]

migat 7ff feerdt 1 war W A<
oo Y, fow & Fs9 ¥ gy &
HEEX g1 a1 4g A A% gEA §, Afwa
W% UF §) TN g, arv feqrene odt
A F oA R A g @ R ag
fedma Fam 1 @ F0 &1 g ag 9,
T ag 71§ wrfad wer ava § WR A
wmR A dmdeg e A qFAT §

ag arq W far ) Azt g
rwrorfoeer ferw, Aaoifge ferr ar
Fu g oW ¥ foy foedare § awi
FIRl g7 8% ag AERUW W fyeRe
g, foor &Y e & @t  gm wrow A
¢, wre ag w-uarst § 1 %€ wrko qo qw
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AFAT 4€ F@ owef T &, Wy TRy
RIIFE FLAsI rag & &
TR A FAr ? g ftAT wY @ e
fom sl &Y gaoma ¥ w7 W@ &
fo¥r fasier gAmar mar § 9w W
FAa 93 T AT AT WY

oA §2 § A WX wa-

e ¥ aEw ¥,
fasg 1 T wrar,

TET & T ATH WTAT )
fag Frww e AT ez A g N @ F7
WY qar a8 2 37 ¥ gavA AZ FIH W7
fgar war &, faw & $08, 100 03
ar 500 7 A 1,000 F7re 7 FaX
nTHTET JAT g 0 ZW o oo Ay
ATHT § FANT AGIT § 48 WIT & qTq
g f& ag fagdr @ &z 9w §
I T F@A FY w& @ ¢ A1 Y wyre
fomr wifaer gY 39 &1 3 wwg 9%
AT AT |

33 o adwr frsmr ¢ faw
9T IT &1 A4 IEAE @ g€ § W
ag 78 ¥ fergea & foan W ¥ E
W ¥TERFEH & I9 H A1 gATER ®a¥
® fad ara®, ot f fergram & @t
gfsam @ fr D fael & aX &
WITH H AT AW T F qg@ T A9
wET WY gEar ) wifow 53 | gw
% ara § iz Xw wwd g Ak g
fog H g M A& fosw §,
qfessm e & AR gTEAT AT A,
A% wEAl Y geww A wifow &
wriet | dfer & qud Algrow aalx
¥ ey fe oY A ¥ wAdE §
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fas gafad 7€ O F N & wagn
ww fwdy & ga¥% @9 @19 WA
qgg W § 1 g NETw gATE AWH Y
F 1 A AT WART T FIART IIT W
FIA GRIT ® TIARz Iq X AT
AFNE S @ERF IR N gwa
gl F qurgR & Ay § 1 =T W
¥ amu giawm ga oy a1 §WY
fgrgeatT & @ are) w) gl R )
wire & Iy g fr ag avo wAder
I QLA W@ fogar W ¥wfeee
qrefor &, @ 4 ow Awfzez §, fafadz
agfeee &, 3dta = am siifenr a1
A war g fF 9z Awy wave faw
qg AT JEATE AR F fAY, AT
Iwa smE e & fag adr 93r w2
g & SAFT arfex waws woAY A%E &
AHe fgeam ® qmr 8, I IEN
UF FEATT AT ATHA & | WA AV H
¥egq § 37 H fpad warat wer gq ?
fwd G & | a9 a9 ar | #,
WA A vwaEl 9gy TE Y T
THAHE B ATHTY F7& AT gAIR ATEEA
@rged &, %7 qegw g, eAq AT @
I & freent 4%, gow ar faad
THAT § 99 F1 T@H T@A FIAT
wgd § arfs &Y & gale @, e
WA A faar A qug § 9T #
WACFMTH 2 § A qAaa 8
Yag ¥ A A y@ Y, ooy maAnz &
fawrs feasdz @1 ok Iasr AT
faw fw ag woer @ardY sveit ® gy
Fargd | w WY gt AT Az
7g wifw %7 5 aqogRl &1 ganfaa
qurER ), I W WRr ¥ wanr
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wazT g, agl ag A q® g fw A
o} w7 gF wgrel gz A & )

hara % agwgrargar 2 e
UATEW W A A ¥ wrAr wrgy §
¥ gagat & faAar I¥w § ST
fomnr siEsma & arg ararfgg
¥ U 98X qI7A0 # FHL N FT qF
e |qrar o F o IEF w9 9wy~
AHA UF WG F AT | §G
o agt 457 & q1q 45 AT GEY TG
A fro wr, g ww F g T T At
wafewcy dax ? AX wary feur 0w
T wAfeer I T 5 WA WL
ferses 3wT FTB ¥ 12 94 ox 37
I WA FTFT AT : o wr g2
zaw | & gww f5 wraz 9g PR
qATE FW g1 7 ogr v g ww A
E?7 e @ 15820 s Aw W)
T FEr Az A% § fw aw 1S maw
W E, wTT AT FALT TR AAZL
5 ¥ w9 AlE g v wAT )
&% mrt w2 ¥ ar e $1€ qure &A@
srar & +1§ fawye A ImEr g
AT MR gEE F WA AT W W
fem grar & A Frdlt 31 o gEe Ag
DI FY WA A T TAT HT X |

T § ¥ 917 7wgT a1 gATd A%
HAFE FE T @Ry ANEK
wgar qgar ¥ oy garo Y AW
ey § 3w felt 7 fodt aq@
ATegF STAAA ¥ WG AT ATRY
St sarer far % gEw dow afes
fagr AT | G W5 W B AT
wra & 45 oG WX w7 agw o
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[ watw W]
R N gus) W feura § W7 ATLAT-
fw aer @Y

wa & fesfoqua &Y s wAT §
yrewe ¥ @ dvefoww few ar
W gater ot vy Fefore fefs-
AW & ara WAy ¢ Nfew agr aw
feedegma w1 wvaw § Sy ar fearg
Fewa & wte W vy A AW
sarE & wrar g B gt w&@w W ww
aga dar § | gk aw § o AW &
1962 T 1964 & wrEwr T ¥ Y
fawr ot AfFT RAd qrtawag &
ey ¥ fggeam Aa a1 ¥ faw 17
g T w\r g7 sawar R
o sa®Y ar o feemm 3% &% W€ o
aft ar ar 7 fawrfor 4 g
2R A orwt qar A fF FE F
TR X on At o faad R
AR &1 Ot arafd X w7 Fw
ot 3w v ¥ foasr draT @
T § WX ot qaearg Y &t sed
TEAT B, IRX AT@Y T FATAAL FAT AY
& wx W 29 v Y §Y Twar wE
qr T few g7g ¥ W@ AT YRR
a9 AT g

g ot feehiegfer o3 & 97
# Nt fore = & gafar A
fomt =ifgg 1 &t agx @ I
gg fa¥r wle ot g ¥ g 9§ a8
§ fadr

W oY W& 4 STew 13§,
fegsarm &w & 1150 w¥ &y
qree frem s g€ &) ww gy SR
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oY st § 9 we foredrard wedy
¢ fir gad oY sreAe Qv WY o ¥
IAE gTU W1 TAw Sy fegr amar §
TAET WIAA A AW § SATRT WA ¥
T, W% ¥g ¥ | foger oY ¥T
wyer AT agat § Ay § wras) sawrar
g 1 gt uw famr 3 e e ) 3R
frga A A@AT ¥ 110 =% @y e
T T 9199 3T A ) 0F 6N
famr & fer A7 vy fafagex 1 A
qA qIX I WP A Ay 1490
w9y 6t 2 A o7 | fegy avw IR
IAF FI FT 1900 TIX Y = FT
faar | = ava & gE 7 1950 vadr &
w7 fagr) wa W @ Ay
FET ¥ IFEN TA FAT WY 2250
U7 §Y &7 FT fear 1 97 A %
¥fsrsr 1 warm go ar fEl st sTom
¥ oAt gt & &7 faqr mar @ ow
AT ¥ /AT 40 AT 45 qHE NAA A
7 & AF AT AT FART WAL FILHA
9T F4T AV HAT &, TTHT  WERTAT W9
qT A /A § | ATEAT FIGRN FT AL
FEAT @ AT A AZF TAAHT FY
@ W GAFT FUA F 1 gwd
TgARz deer BT 1150 @y 1200
=y G 7 & fgae ¥ gy a0
AfFT oA waAdz Aoy faferaar
AT AVEIEHET BT A T RAE
¥ 1700 ar 1650 sa¥ &y ex &
fraayamsP{ e ¥ s fe
aifee & g v fgara § Wy fawar
§ 1 AR B FOT WA & I9T &Y
arft 8 ATC &7 ¥ v AN ayAT
yeud & yarfaw fomar gy gy
Sfey g :2redal ¥ elx gasy
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%% fr yowr T2 mTow W wTE WX
e oy ot wrawy femrom @ @
It s g s ME

W wrfead & 9% 9T g o @
g=ft woit wifge ok g & S
aTe ¥ grT g | aRfEewh ¥ g%
fre® ofw g 91y § fagend &9
¥ gwqdl ¥ faex w1 w7 faem @0
e % "l ¥ Wik sfega waw
vr & & weAd ¥ fad & o
gk whr faar 2 & R\ B
grrdz grfan & M wwaT § ar M
e WHAT F 3 ;g & WEA &
q19 w17 rowd & grq e & qaf
fgrgram =49 & wedY AET W
€ ¥ ¥ orr &1 gwA =g AFE
T @wg 7 frmr & Afer  gwrd
AN F g TR TATEr A W ?
fear & faaR quA agrEr & arsfan
arary § wfes ad a1 ag oW
WERE ¥ a9 F2Ar qeAr ¢ % @y
FuaT fas vw a 4@ g =2feF wree
Foff g gm0 an wf &1 o§R
TAaTs gATIA A 2|™r @ fFoaw
qATE W Y qE FZ ) w7 AN A3y
A SN Fg @Y & gEA) IN
w4 ¥ amy g fv few ave
¥ A% WEAT @ AN F wGA 4T
IAHY A AEY e afew IAE) T
o g v &

% qg @t wgar wgar g fv S
fafreflor st Imdw § W FAlE-
I Par g afr T A&
Wy gur€ 7 w7 g% o N
P HT |
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% qg W swar g fe wir e
carfar @ar wifgg ) P & s
w5 for s adt faerlt & 19
AT ZHTLT TURT &R AT & | AT AE
sgfrarmr ¢ s &% 73 gaT &)
HUT FE FF ST &Y 77 § AY IgWY
NAFFE ¥ §I€ WHA 97 TCE
g% agT Arar wRE &) ey Wi
fs &t g sarer faad & ar faasy
w+fY  «IAAT q¥ AwaAr ¥ X
gy Tmm w1 foRsdw W
AT & AT IARY WA G AT 4
odY argy A3 @ By fopsdior a7 799 )

T qTHT wrgAT § fe gard .
#er fa7 & ¥ gAIt 4ew & AL F1TC
Ay & fam =y ¥ wrsdz e A
gl ar AT AFT { &, UF AGAT I
AMT AT X YA AFTD HT T F @AT
grar faa Y $qragrd 9 9 foq v
wrafaga a3 frat Y a6 7 €11 w13
g gaufrs qof A frgs zw o=
¥ AN aFaT AT F vy wafezy @
& wig 7g fagrdl wrad g ar ey
gl 344 WRIE T AT W q¥AIS
£780 3 AT T ST wrw A fwgr Y
ve dY aet AT wraay fRarg X
i fearr afidd® & g5 ot wd
21 AEY AN | AgTQAT  ATIHT WY
AME | AR WG IAHY ST AT
Fiemadar Ay g wrq a@i § o a@y
Y Qe @ §, W dwiee dea § wae
gy gAifaa and ar ¥y W & fag
arge ¥ 0t qar qex § arfe ¥ wreanr
SIE Y wWIF)
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[ wary s

8 wrawt gl s ww@r g O
oo weAr g e e | 9 4T
qTgw AT HY

SHRI D. K. PANDA (Bhanjanagar) :
The Budget of Steel and Mines is based on
an economy of shortage. We find that there
is shortage of steel, there is almost a
famine. Not only that, we find unutilised
capacity, rising prices of steel and increas-
ing imports of stecl every day. Above all,
we find lack of supplies. So, under such
circumstances, a very bold, forward-
looking plan is necessary in order to meet
this shortage.

It is well known that steel is really a
barometer of the economic development
or the growth or the prosperity of a
country. Therefore, long-term plans are
necessary in this respect. FEspecially when
there is an adversity, we must be bold
enough not only to face it, but also to plan
for the future.

The Report of the Ministry says :

*“The accent in 1971-72 would, there-
fore, be on the maximising production
of steel from the existing capacity,

“though import policy for steel would
remain liberalised with a view to
ensuring that the requirements of
priority consumers are met as far as
possible.”

Itisnot a bold policy. Apart from
statistics, the very wording shrws that it
is not a bold forward looking policy. We
want more steel. Nature has gifted most
of the States, especially Orissa with all the
rich mineral resources, especially iron ore.
Iron ore deposits are in abundance and
they can meet the requirements ol steel in
Orissa. When we are going to start three
Steel plants, there is absolutely no point
why we should ignote having a steel plant
in Orissa, at Nagaur or Borai.
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The Government continues with the
same old hackneyed policy. We felt that
after the massive mandate, Government
would at least be bold enough to decide on
a policy and execute it. Not only has the
Government not shaken off relationship
with capitalist and big monopoly houses,
but we also find that in the name
of mini plants, big monopoly houses
Itke Modys had already been issued letters
of intent. Mini steel plants which are
scheduled to produce 50,000 tonnes have
been given to the private sector. Why
should we invile the private sector ? Why
should we invitc some big houses whom
we have found to be corrupt, whom we
have found to be exploiting the working
class and the ordinary consumers and
cheating the Government itself ? [T it is a
question of meeting a defigit of 1.5 to 2
mlillion tonnes and the total requirement
is about Rs. 60-70 crores, these mini plants
will produce only 50,000 tonnes. | may
put this question to the Government,
They claim, it is a fact also, that 92 per
cent of the total production is 1n the public
sector undeitakings; only 8 percent is in the
hands of others. Then why these mini steel
plants 7 For just Rs. 60-70 crores, why
should we invite those industrialists ?
There 1s absolutely no reason,

Itis not a very simple question. Here
in the Lok Sabha and in the Rajya Sabha
also, everywhere there was  general
suspicion on a very reasonable bnsis. I
raised my voice of protest against giving
such a licence to the private sector in
the name of mini steel plants, [If the
private sector is given the mini steel
plants, then whatever be the explanation
given, at least in this particular sphere
they are bound (o have their own say,
their own contacts and their own power.

So, when the declured policy of the
Government is to minimise the concent-
ration of power in the hands of a few,
that big mouopolistic concentration of
both power and economy should  be
reduced, and, at the same time, why
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should we invite those very big mono-
polists in the country to start mini piants ?
All these explanations which have been
given are not at all satisfactory. 1t not only
offends the industrial policy resolution but
also the ordinary policy which has been
decided and declared, that we must not do
anything in granting licences so as to
Jtrengthén the hands of ecither the big
monopolists or those in the private sector.
8o, I am totally opposed, to this. Tn spite
of such a big public censure and a serious
discussion, there is nothing mentioned in
this, There 1sa demand, and a genuive
demand, to revoke the licences that have
already been granted, but still that has not
been mentioned in this annual report or
in the policy statements.

Now, I will come to the next topic, and
that is, with regard to Onissa. The porblem
of Orissa is this, Though industrially itg
is a backward State, Nature has gifted it
with all the mineral and fion ores in
abundance. Here [ again, [ may be dubbed
ds having a parochial outlook. That is
not 0. The entire national economy has
1o be developed, and when we say that
steel is the main plank for [Industiial
development in India, why should we not
80 forward with the other steel plants and
star! the processing work and then proceed
ahend ? Unless we plan out the thing and
include it in the fourth Five Year Plan,
we canuot go ahead with the execution of
the work during the fifth Five Year
Plan.

MR. DEPUTY-SPEAKER : The hon.
member’s time is up.

'SHR‘[ D. K. PANDA : Sir, Orissa is
Boing to make the maximum contribution.
Just only three or four minutes, and I
shall finish, With regard to this point, 1
would like to say that expert opinion of
Destir & Co., has boen ohtained, and
they have recommended and have cate-
Sorically meatigned that Bosai and
Nayagith are the two places in Orfssa
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which bome in the order of first preference
out of the 28 sites which were recommended
by the committes. But what do we find ?

There i5 a absolutely no reason, nor any

explanation has been given, as to why

they should not start it in Orrisa.

Just a few points here will clarify the
position. In the past, there was much
discussion on the subject, [ want to
mention only one thing here. The
Committee says that as for the cost of pro-
duction, it is the lowest, for Bonai and
Nayagarh. Then it mentions the location
advantages, raw materials, power, water,
port and cheap transport facilities,

14.00 Hrs.

There is a comparative table according
to which in all these respects, Orissa comes
first. The cost of production is less than
at other places. FEven the delivery cost
from Orissa to any point in India becomes
cheaper. So, while concluding 1 would
demand with all the emphasis at my
command that it is necessary not oaly
from the point of view of Orissa but from
that of national economic development
that it should be included.  Also, econo-
mic advancement cannot be separated from

political advancemeat. A steel plant
in Orissa is going to burm down
the relics of feudalism. We know

very well the weight of feudal reaction in
Orissa that has been ruling there. Why
not the ruling party take the country,
including Orissa, in the path of political
advancement and see that the reaction of
feudalism is eliminated ? 1 also press for
the revocation of the steel plantsa given to
the private sector.

MR. DEPUTY-SPEAKER : We started
round about 1 o'¢lock and 5 hours have
beea allotted. So, we should conelude
it by about 6 o'clock. The minister wants
1 hour. 1 will call him round about § .
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f wRee R (gardanr)
ArAAry v wgrew, ¥ @ foara
¥ HIT €T ARdT w@T g I W
g W ok g oI 3@ oaww & oww
oy N oowd § ag ww F Aoy A
AT WEAT g 1 owlt @ IS
T ¥ IgA T FFr aAv A7 wf 6
nEagy $9 FFT 1§ Tw WET A
WYAT WG A AT ATAAT )

% fd e AW & wvay T
XA WA AEYET & ATAA TAAT ATZAT
g | BT AL AT TN FT QOAAF 2
I9 H APTH FT OF TI7 ATATT TG
8wt wraer g fra frafa & oo
@ Y 9 ¥ AT T oAga mivara©
fagre &L A1 oAwg W W M@
1956 ¥ vy TWH IA N F1A Ay
QAATNT T FAZT BICFATT AT |
W A ¥ 91 5w TTA &
wrr oz Ay 2% 7w fav %
N AR @ @ F, Faw oavg ¥
Farar Ffaw w1 77 a<ard ¥ 3
qg FAAT G A qg a97 qgT AIEE &
fis WIS &Y oW FUT w1 TFAQT w7y
2, g Wt A1 g AT TE AT
N @t Ay o gt fer e,
qr3T wATT AT W7 ANAT F7 g F @AT
g w0t f5 wwer ) fodrm At
AT T & AT AT wAI | gafg
99 ¥ ag a0 aww W e sifer
Fley Y oq¥ 2w ¥ § W qgwaw
Ay WA agw  FIH § N Fry fa
a% W YwAT §, AT weg womT §
¥ ¥, 90 B Wi A §, e aw
ar & s § B Bifen Wia 2w
m it agy W § W gt el § o
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forw g & ot g@ RN e @}
TE TR AT A e O &
7g & 20 @9 & w7 d WA TTer
twa f5 wifew ww o gt a@
TEAT | AT WTH TG WTAMAF E) AT
ff @ fiw & avas @y g
AIFIT GANI ® (& wq I¥ T FAT
F? 1956 ¥ maemRwT FRAST S
frie ot g€ Wik wrw 1971 #t
T 1 I 9T WE FRAT A@ g |
At Ffgqz y wrar & wrwey w7
@17 g 97 fawT gAr g ot 6§
nfeaw futr 78 faar am &1 a8
7éy aar v 2 5 e 3w R aitas
TH HIFA H FIG AAT 2 1 AT ALY
et fr 33 w1 frdy gvre ofer A,
afen S1E T SgeE W A|T A4,
v 31 F FAY A gvew 3 7E,
T I A A A ¥ rafAw gy
aug w1t vt F fr o Fsr oImm AT
g Idlam v foar wta ) w9
& mray ¥ 1% Y faare graw faesa
gt s frafy sar &7 sq T
AT & AmAmIEAaA Ay 9T g9 A
F9in g7dT &y wifas & g A
ft 17 119 qgEer & oY gert Eygen
I8 & mifas oF da1, oF gEw W
277 & fawra 9 @« F87 @)
A HT uF § Agg § B o
A aeqt g § fyaar sarer @
ST W17 fRFrar or g% fawrer A
WIT ¥ 29 wrgwT a3 ¥ Qe garv
TH 137 F( A I gy Aty F1 IF
) qTETE THY €T | BT ATGE &
s [Eww A qEAw A T
fireft Bad ST T IR A w9
QFRIT TEEY W9 9T qd) wa § e
g & s wyaar g oy fedy | b
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AT Jw Y Naar Prerax &
PraaX &7 g AT FQ@ ) ¥ R fag
Iw! afsgd faad &1 afww S g
¥ vrawr fasea & w19F N wrgar
NN 1 W AT FT AT A A
%) fefewsdy garde & s¢ & fawar
¢ o Fifagdw = @ & fag fow
arg W wrAwEAT AT F, A IT A
o faadY 8, fowr & fao 80 whea
afer® $rq Y Jar & 3w W Ay
N F 1 wgh &Y e g Ao
Y FATATAFAT ST § FBT a9 HTT W
FCHIT Y famar W e we fzar
fox 37 7 «f19 T@7 FT qEIT EAT
2, 7 Fq% A1 @A vgar § G N
I 1§ qeare TE  FqTL A @,
ANY & Frardy, FrgAT X @A
war &t wAw, PEx 3 A qTEE
T NIT AT AFW IS @&
gEr i afagds af disT A
UF gAY F AT 9T qWrT FE T
afwt g gegar ) afwe & am
9T FTET IA FIAAT HAT TAH H A
Fifer #iw @ W gardamr rE A
qET gwT ¥ 1 3§ w1 wry fawre A
q%X | wT H wATE ) wYT X
A gafag & fr 39 & waT-wen
atfers § wtv s d@frre ad @ O
TF g FT WAEr A F, g 6T
FIZFT N gwAR ¥ W N
e A T @, wfw
et W a@rd W g W e
qFY o1 O T TqRAT AR W@ G4
i m A g @ sw A wwr Ak
fear atr « o wger wnr @
utey 7 ¥0% T waw wifade g
At wgediag o How F
Efhdr &t e wm v
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wfaad wwrX § | 22 faw oF amEw
wfadz g &7 &1 W@ & worar AN
TGt @ TAAHE §T woraT § AF
w1 IO ¥ fag g ww @ §)
ey ¥ g% woar A SR
GrE A1ar § | &) GIed AT 4y ey
auw § | TafaT 9 SURTAT gEER
T T WIX I FEA U A7 3
Ffrs dr Al AW 1 W Aw@ W @A
AT FL FNE FUT qAT  AFTL FT
FMFFIHqE gAY & dwr W
FRANT AL AT qFMT WAL
IUN FT USKEFQ  FAT MWL
fods Y IT & FAX TFEAT § I N
FgAT €1 A7 | UF §) TAAT Iwrar
FAT & ZT AT Hw ave Ny afewdt &
w7 # FOE AT IT WY Rar g1 2
T 80 arw wqar fogdr aver H
fear &1 &Y 98 #a7 qw § 9 SO
¥ T grar |

oF a<h A1 gHeRy E e xm
vroeTaRE ag, M & fad Qe
a3, ¥feT WIT WY G $T ATSYE 1T
fr wTor FYaeT IO § qrEAETARTE ¥
WY & | W AT NG FT TART WA
D WE,IW F o F A wgen
ﬂ'ﬂ'{aﬁﬁﬂmmmmrﬂ
At Tt <7 & 1 g agt aw agw
fr arad) fg 7o @iw st g9 o @®
T wAW SR wagd TT GOd o
Wt & foad Frmear gotT § qug o
ot wgfoaa §, a8 ¥% 2 & gt &
wghraa &g’ o1 W &+ W 4g
gare & @ § fF gagdt ®r wd A
¥ HX qEAT &1 A AT FoTAT WHED
HE AT T §— T aE ¥ 4w A
¢ fo g veung AfY Y awar ...
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ft gt wx wgmw (TA)
Jarerw wAvRd, ¥ |WAeqr WEATE,
waw ¥ ot A g

MR. DEPUTY.SPEAKER : Since the
question of quorum is being challenged the
hon, Member may resume his scat, The
bell Is being run... ..., Now there is
quorym. He may continue his speech.

ot wlae qe¥: gATSTW ARy,
wragA-ars-gien Wiz Ff-ghew
s & TEeq & ot Aifr fgifea
m™ R, I HF agag gur o f
sl §aeT &Y § 77 s fea
ot W IE E FRAMT FW £
afea g% g & ama vzt Tz g
@ 9 Ifwa g Agr fear smar
o Q@ W Swgw s g fR oA
g Tvr @, 99 v Iyaw faw-
T F =19 Perr arar 2 M A
¥ =F & ¥ ¥ faorr o gwAr @,
@-TT F Fgx ¥ Frar 51 gwaT
Iq & %} HIwa W 7 fEar om
W & faw Y 3w # aga suner 9w
1T gT ww @ @y W
A fasg ®T A} FIA-HRIEAT El
aAr-fer Y, fmg & N ag
A FF E | TA F TN FY F0E
O IYIT AIER AL W@ TAT § )\ Ag
o #Y gdan & T 8, TW X AU N
#@ gEar &

o ¥ gar g 5 waer 9o
¥ mfa® wr wror wogel B daw el
W I oy A T E A
#r af, ardaret ®Y ez w7 ¥ qogd
® e §, gu folr fs ag ot 7w o
<& q¥% | st gfaad 3y § ok 9w
& gver qorgyy o7 R B K iww @
agt 9T SEr w41 91 fr oy F w6
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wadr Al §, Tw-avg i wedr arfaat
agi o7 DY §, g7 2 ¥, dar ¥ A%
FTHEN WHACH &1 7z *F § )
wiy A § fo JraE ag FA &
far afefede ara #Tar qgar § fe
I ’9-3E o 52 g @, Afiew
oY ¥ T ®T a9 grn fs 90
wfama wrfwl &) afzfebe foe mr @
IEN au-ar8 @1 w3 famr @, Hfew
uxfaay g ¢ f& w90 gfama
wifer & 3T § FAAT-AA-GE AN
A& a ari # faarg g wifaafral &
o & wvo o o o W7 72T )

ag F&1 AT R rdmaa #%
AV, Sfe ag wnz o Al &) gy o
T A F AArE 7@ & wfew & oiq
¥ wgar wrgar § 7 Trdiawwm a2
®T J12T AF & AT FEAT IJAW F
T &t aifaa 57 faar 3 fF odta-
YU FATH # AT AFAT § | o Mo
o do & a1t T 577 wrar g & 3w
¥ 5 9T 3 AT Yy FT WET §,
e worag aga & wwArT Ry Y
qrgT AAY & fr gz v few s @
@ qR & ueefy ¥ qAe de
o o qv gw ama Ft g faar e
fritftg Y Mfaadt . ot | gw
ffd & art ¥ aga ogw g ard
w1 HRAT §1 9F7 a7 fi6 a@gt 9v e
a8 § dfww for o s gw &
frdréte Wfeadr awré a7 Wt & 1 w7
dro o @o ¥ W TEgHHRT-ATY
5% 9w wqr & § faw ¥
firfdlg &1 @ra S ®0T (3 aw @,
W ¥ WY W o awd § i gwe
o e Mo wk ¥ §av ¥ #F §um
T GYT w19 & awa g



253 Demands for

ey fyger fawrg forr W
&t ¥ ww e A STgEE f%
o % § fwx ® fogalfer ot
W ATAT 9T, IHTT T TAH ATAT
o7 | %9 ¥t oyl 9% Bw wmifez ¥
FEAT IONT FT IOT qHq § o w1
Fag 78 § fr Sgar gam & wsy-
WA & AT, HITA GOY & WY F14AT
AUETX 9 gU &, afa 39 7a 7 [EA-
FTU & oY, AN FE FTow Ay §
W F HATHT 7 2T |

AT R UT T AEEGW TEH AT
T W9 AT wATA @EAT ATgar g—
fagre & o 9 & qrzeze &
wTgEA 2, 3 A A favwar g, 99
F1 Iga wsagfvs gfae a7m & s
A g @ wF for fo=d g ow
FITRIAT VAT 7T W TF 7 AT 4T
fx agt 1 gu-gI=swT FT I9TNT W
FreEry & g frar maar ) Afsy qar
7&T %4Y wa 39 Afy ¥ agw faar aar
2 | wq gg waen fwgr war § fe 3@
F1 o9ty HradY fraamdre e @
g %Y STl | ¥q wT qAvE 78 § fr
N A1 &0 wWaT qrerar fadw
X iwughE 7z & e g fE
TIE &Y At medT q@w, g9 fed
e F3, AfeT IT 41 5 g AT
1 ARG sarr ord A §, afraEs
qY FT TUT ArgT WuX F | FW AEY
g & oowgfr ofes &1 O e
faslt % gorr § 9w ¥ Wi w7 oY R
994N g), AE I ATTA ¥ Y, W N
e &Y o gt o3 7 & o, fred
agt & eyl &Y A @ AR
® G o qeardt 7 H—ag ¥Q wlw g
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w gt ¥ gra & gw whv wv
TRAR FATE |

*SHRI E. R. KRISHNAN (Salem) :
Mi. Deputy Speaker, Sir, 1 am very happy
to participate in the discussion on the De-
mands for Grants of the Ministry of Steel
and Mines.

Sir, 1t is really a commendable perfor-
mance that we have exported last year steel
wortlt Rs 67 crores to West Asian and
South-cast Asian countries. But it seems
that we have made efforts for exporting
stecl only to those countries. It 15 time
that we direct our attention to Aftican
countries and tap thc export possibililies
there. We have to exert our encrgy m this
direction with a view to boosting up our
exports. More intense efforts are needed
to widen our area of expost of siesl, especi-
ally in Afncan countriss.

I would like to point put another incor -
gruity here. While we have exported stee
worth Rs 67 crotes last year, we have alsC
imported steel of different kinds to the
tune of Rs. 64 crores, As a first step to
bring down ow: mposts, it is necessary
that we start immediately the work on the
three now slecl plants announced recently.
They should be completed as expeditiously
as poasible so that they start producing
steel which we are now compelled to im-
port. Secondly, we have to take a careful
look at the functioning of the existing
steel plants  While the production in Dur-
gapur Plant in 1969-70 was 51% of the
rated capacity, it went down to 43% in
1970-71. Similarly, 1in Rourkela the pro-
duction in 1969-70 was 61% and it came
down to 56% in 1970-71. The main reason
for the fall in production might be due to
labow dwsturbances, But the Ministry
must examine thoroughly the various attri-
butes that have contributed to the fall in
production and take remedial steps imme-
diately so that the production is sangmen-

ted to 1ts race ] sapasity in all these steel

"¥The original speech was delivered tn Tamil.
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{Shri E. R. Krishnan]

mills. 1 would suggest setting up of spe-
clal vigilance colls in each of these plants
to track down the malpractices and admi~
nistrative deficiencies.

Of the three new plants that are to be
set up in our country, so far as 4 crores of
Tamil Nadu peoplo are concerncd, Salem
Steel Plant is dream-—come-true. The people
of Tami} Nadu have been anxiously waiting
for the fulfilment of their long time cheri-
shed desire. The announcement of this Plant
was made by the Prime Minister in this
House on 17-4-70. She, in the midst of her
mani fold commitments, visited Salem and
inaugurated the Plant on 16-9-70 The pro-
posal was approved by the Government on
2%-11-1970, In this year's Central Budget,
a sum of Rs. 73 lakhs has been provided
for initial work on this Plant. 1 feel that
this is a paltry provision and it looks that
only a peremptory attempt has been made
to give a start to this p'ant. The Govern-
ment have also fixed the cupacity of the
plant at 2.5 lakh tonnes. The Tamil Nadu
Government have originally proposed the
production capacity of 5 lakh tonnes. 1
would suggest that the production capacity
should be increased to 5 lukh tunnes (o be
in conformity with the requiremenl of
Tamil Nadu. Salem Districts doted with
small scale industries which are now star-
ved of steel. In fact, throughout Tamil
Nadu steel is in short supply so far as the
requirements of small scale industries arc
concerned. | would appeal to the hon.
Minister of Steel and Mines that he should
increase the production capacity of this
plant 10 5 lakh tonnes.

The present D, M. K. Government and
the former Congress Government as also
the eatire people of Tamil Nadu have been
agiatting for a decade and half that a Steel
Plant should be set up in Salem. Only
after the completion of this Plant the indu-
strial map of Tamil Nadu can be changed
to the benefit of the people. This plant
will open up enough employmeat opportu-
nities for the people of Tamil Nadu. I
would humbly request the Minisier that it
should be given top priority and it should
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be exccuted within the shortest period of
time. ] am not saying this in any presu~
mptions because all the basic works have
been completed long age. Secondly, I
would plead with the Government that
this project should be in joint sector. As
the Tamil Nadu Government are vitally in-
terested in the execution of this project,
they should be associated in all the phases
of this project. That alone will give them
a sense of participation and abiding interest
in the project together with a semse of
achicvement. If the Government here
agree to haic this project in the joint sec-
tor. thut will also be the appropriate sym-
bol of triumph of Tamil Nadu people who
have fought for this for years. 1 would
appeal to the hon. Minister to accopt un-
reservedly this proposition and endear him-
self to the people of Tamil Nadu. By do-
ing this, the execution of the project will
be expedited. Tt will also ensure smooth
functioning of the project. There will also
be greater proportion of participation of
the Tamil Nadu people in the functioning
«f this project. The labour disturbances
and other administrative mal-contents can
bo tackled at the appropriate time by the
presence of Tamil Nadu Government, |
am sure that thc hon. Minister will give
due consideration 10 the suggestion made
by me.

Tamil Nadu abounds in mineral depo-
sits and for that matter the southern part
of our country is rich in iis mineral resou,
rces. In Mamundur nearby Madras city
huge copper deposits have been reported to
be available. Gold is also reported to be
in huge deposits in Rasipuram in Salem
District and in Musiri and Puthur in Tiru-
chirapalli District. Similarly, gypsum aod
other allied metals are in plenty in Uduma-
laipettai—in a placo known as Tirumurthi
Hills—in Coimbatore District. In Kudi-
ramukku in Mysore State and in Donamalai
in Andhra Pradesh many minés are there.
The underground wealth available in this
part of the country is to be surveyed first
and then exploited for the benefit of the
country & & whole. I{ thess are exploited
there will be pienty of industrial raw mate-
rials and minerals which play & major role
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in the industrialisation of thc couniry.
The National Minetal Development Corpo-
ration is charged with the dutv of exploit-
ing the mineral wealth of the country. [
am sorry to state that its headquarters s
in Delhi, far away from the locations of
availability. The Board of Directors of
the Corporation in their meeting i 1968
passed a resolution that the headguarters
should be shifted to Hyderabad o efficient
{unctioning and the Mmister also accepted
the Proposition on the foor of this House.
But this Resolution 15 confined 10 the tacks
of the Ministry and so far the headquaiters
has net yet been shifted to Hyderabad.
Hyderabad 18 & central place from where
proper supervision over the mines can be
eercised by the Corporatron.  In view of
the impottant role that this Corporation
playsin the matter of provuling the re-
quired industrial raw muteials. the Gove-
rnment should sce that the headyuartcrs of
this Corpoiauon 1> shifted  mnndiately
to Hydorabad. I am swme that this will
eo a long way towards the pioper utilisa-
tion of mineral deposits in the South,

ill 1950 the private sector held tneir
way over all the munes. Al of us are
ware that this Government are comunitied
to public swnership of the core sector ol
our cconomy. The munerals that are tahen
out from the bowels of earth contribuile
gicatly to the economic giowth of the tou-
ntry. | would suggest that all the mmes
should be nationaissed. 1o give an ¢xam-
ple, on account ol nusmanagement there
are labour disputes galore in the coal mines
which end in the :losurc of cioal mines,
This aggravates iurther the unemployment
problem. All these man-made ills can be
put at end to only by nationalising these
mines. The Government which are commi-
tted to the establishment of an cgulitarian
society has no other altérnative except to
na.u'on.alis? these mines in the interest of
augmenting production and avoiding uane-
cessary labour disputes. Similarly we ex-
port lime stopes aud earn foreigu ¢xchange,
i ail the lime stone quarries are nationaii-
sed, the foreign exchange earucd will go to
public exchequer and will prevent the fri-
tering away i valuabla foreiga exchaago
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by private seclor. 1 would suggest that ths
lwn, Minister should initiate immediately

stéps in this direction.

The second phase expansion of Neiveli
project 18 unsder exocwtion, Salem Steel
Plant is entirely dependent on the supply
of lignite from Neiveli. The execution of
second phasc of Neiveli project should be
expedited so that Saiem Steel Plant is not
handicapped  later, The Governmen'
bere should also formulata & compnsits
plan so that the execuition of Salem Stee
Plaut 1s not deluyed. One important aspe-
¢l is the conversion of prosent metry-gauge
railway line into browd-gauge from Neiveli
to Salem.  Apother aspect is that Salem
Stesl Plant 1s to  get supphies {1om Heavy
Boiter Dactory at ‘Tiruchitanpalli. It 18
vary rssential that a bioud gauge railway
Line 1w laid from Siuem (o ieuclurapalli
1t Rasipuram, Namakhal, [hottiyvam and
Musirt. Though it may not be the responsi-
bility of thus Moeustry, undess these connec-
ted programmes arc exccuted, Salem Steel
Plant will get Jdelaved I would suggest
that the hon. Mumister should use his good
offives and get these things done. Here,
may pomt out thar Tamil Nadu Govern-
munt alone tor the fust ome in the history
of our country have constituted a Slum
(leatance Bomd. (hey have decided that
witlun a span ol seven years Madras will be
completely clean of slums. 1f this laudable
vhyective is 10 be fulfilled, we require plonty
of steel, which can be met onty by Salem
Steel plant,  Fiom atl sapects, the Govern~
ment should ensure early exccution  of
Salem Steyl Plant.

I feel that since he nception of this
Munistry it has had a chequéred leadership.
The Min.stry has unfortunately been depri-
ved of countinuous and cifective leadership.
We have seen a siaccession of Steel Minis-
ters-—Sardar Swaran Singh, C. Subrama.
mam, Sanjiva Reddy, Bhagat, Pant and
now we have our esteemed friend Shri
Mohan § Kumaramangalam. The steei
policy hide been Lhangiag with "the change
{u Ministers and only due to lack of conti-
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Shel E. R. Kelabrusn) ae yraw g ot awor &
nuity in the stesl policy, we oog that the  figadfy wedturer gwft § |

Steel Mills are beset with iabour betlgare-
péy and admbnstrative deficiencies leading
to loss in production, Shri Mohan Kumare
Mangalam is a man of wide experience and
he has undoubted affinity with the labour.
I wish that he completes his full term of
five years as & Minister of Stoel and Maines
and under lus ahle guidance all our Stecl
Mills will get rid of all thewr drawbacks

In conclusion, T would say that in the
interest of efficient management and
smooth functionmg, the Salem Sieel Plant
should be m the joint sector The budge-
tary provision for this plant should be
considerably enhanced The Tamul Nadu
Government should be enabled to play
their rightful role in the establishment and
adminstration of Salem Steel Plant For
the purpose of proper cxploitatson and
management of mmes n the South, the
National Mmeral Development Corpora-
tion should have its headquari ters at Hyde-
rabad In order to «ee that the muneral
wealth of the country 1s exploted for public
benefit, the coal mines and other muncs
should be nationalised immediately The
D M K will lend its unquahired support
to this policy as 1t 1s therr own poliy
All the bottlenecks and hindrances that ure
there now contributing to much less produ-
ction should be removed

With these few words, 1 conclude

wtko ge farar (¥far): facd
ofwy wrEa, & waw ogy AY WA
*gtag ®Y gufwn Az ¥ g fw
wdt S o ¥ fear vt Wi
g ag g gt § P gwd a8 qag
fereaia gq W1 Sedew o AX @
ey W AN aw o g

o am & W W ¥ ug
wtaan wigat g B fggew @ w¢
gdx o sitemwn ¥ fory et ¥

ogt a% wrad w1 wow € gw
wn W wgaw e gz o ¥ oy
¥ &Y ¢ | feT vw fed 1970-71
Faw it Afearnar g fw .

Generally speaking, there has been a
perceptible downward trend in the open
market prices of plates, hot rolied sheets,
cold rolled sheets, galvanised plain sheets,
corrugated sheets and wire rods

For some of the structural items also
there has been some fall in the open mar-
ket prices,

Iqrens AP, fege & gy am
wi wk & 1 afea gw AT &7 S iew
wgaa His e favia &) wed
s &Y srew ww A gt &1 Wi Ao
wifew wrfwe & famd ¥ w0 &) faewn
B T 2 o ez & faw vl 3
gy A7 f w5 g wr | a Taar g
3 fr foaw) adan & = & @
a%diE g 2 1 gafde @ aw W
froie 3w & s @Ay Sfwa a4
& S T & g A W g
wnT Bty WEw & fag wiy, @ew
% fayg oy &Y ga@y framr sfen )
wr & fey ase g9 § o Qifim
wifee & wAl®, X arw &1 P
i § o sAwr gAww wed §
I o7 %) 57 W & faew § fewra
& S wftar ag & F6 o g o
aft v @ @ & aw weetn ¥ qeer-
srewe g § st a-tfoaw qiw-
efew 1§ § 1 vofod o o B aw
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gow & arHd o ¥ frger e awark
¥ ary $1€ gswew 7 €, TY Tw AT
foraeite &) wmar § WiT wOwTT & T
& Wt o7 femm gz AT & 1 WO
® T e wgt ow gaw
I ware § e ae W gEeT qEw@
g, A fis feer & forg Wit ahr e
& o o & &1 F gy SmAr
wrgar g fr feret avg o amal s
FIZT § TAE F@ ¢ | 9 ey ww
srege w7 § 1 frdl S & st
® qg® AT T¥ A17 AT wAEHZ FY
a2 v g wfemreqar g oa
9o Y it g€ frady & =)
frat wréa &, ®iT ow &1
T4 & fa grawr sy onfaw @ 7
¥ geot wAYET X THAT FATH AITAT E |

AET aF AV ¥ ST FT {ATA
& 3% afew g9 A5 7 &1 o orf-
T A% & AW § 9% agt faad s
W FW@ £ IF A § FIT qg A
ey § W I ¥ F A w=y A e
g S9! THIEA A QW AR o
& ar dawdez & S A, ofEs dwx
¥ g qr@ A T § A 7o o T
W 39 a¥% feamr mgar g f& ga
& ggt W dwirrza = AAfafram
"G I § AN Wy aed Wk
writgd § S & gamtwde fear
wrT | & ag Ad wear e Aw wrAaE
aunf MR eww & wey o R
wrr @ § S g ¥ whoerd @
ard § waifE og oft garr ¥ ¥ A
g1 xfiewr Safewy & qwraT I W
Ify wval B ol fear s e
oY W wer owed § ol R ¥ ooy
W o A W s fear o
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wgl a% grow ¥faw v wo@
g @t aft ot &1 wnfee ¥ gEey
W Ty 1700 g0 =z §, wafw
fowae wra & 1100 37 1200 %o 2R
&, agt ot vy mar ¢ e graw difaw
i #Y fawar @, 10 ooz qud ared
& 3 § o A &7 maredE v §
afeT grae agl aw wuw § fe o) a9
& Iuw i zwt § fe onfedee wr o,
e & worr ey and 1 Afew ag XA
& araye o garer agat & e g
Faron ¥qs 3w wo fedr § wud
fogt @Y Ta & Wi Wi Tww oW Yo
szr fedr 2, goavd Ifie wdid & adY
g R | Al AT ww wwE §
vadfuer § Afer wm omar W ard
¥ ag 9 aft famedt | g wpav f
aE T BN A gwg A qre odar B
qATe A FL A, W gW [ gaar
A% AIw e wAfE oM avew g 8
ot feT sow ¥ qg Ao wEt A wmar
gafag dfefas &t o= o § ax
TaF ATAEE W T WA W qeard wv
g aqa § foad guTT FR @ yE@
g 1 wiad & svgar fe a ot ¢w a0
W\ &)

UF AdaT §X  ware SIrar ar
€7 78 @\ w7 gw o e
T T @Y § A ¥ @ate @
F AR gar 3w & g oW Y W
ary § it @0 W agr Sadw e
wawyfes At § 1| o W Swdtg e
fN N9 WY § I g-dafaw
wr avere & oy frwmar @1 wiy age
! v et § N a-RAfam
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[s ®o o faar )
W% ¥ ¥ W ) uF gefive fam s
THEEY W RT ) oW owg N
T Ay W Gow A D
AT fem afgm i ww =
wWAE We | w0 ¥ ¥ Wea
T % aO% sy sy wifzg

W N TE AT AT FFAT gar
g | afome §aex & a7 fommd 3 5
TR A& g, stewgd Q1 AE gt
graga & av Ig ;9 A )
qEX IH AW FA F wfEE
# w1t § 1 g Aoy FweT 3 faere
a8Y 3, afeT ag a8 o ag aan
o 3 e forelt oy z@ ¥ w2
Fa! FIF X | Hfea famw g ¥
argdz daeT ¥ g wiawrd oud s
¥ fax farqare & a6 aan ofs
T ¥ W woATEr W9 A¥ Jisac
dvx ¥ Wt wrew farmEre § fedr
o & fox Meawma & fay, gfaafa
& fod v dvnfras &7 & o3 ar
Wiz 5 @ sy 2, I9% I rafae
fafaet fowa & Wi 3@ 28 s foan
AT & | 3% TAY avg ¥ ofemr Fazv
aaq wifead & w07 wewfafaf=ey
ferg w1 A o sefge st gase
rhftafza ¥ o afeg & ot 1w
¥ foy e o & sEw
qu <@ # Wy A S 02
am A AT ATEN I Wiy w7,
wtwwr g8 maw @ B oag wowar ¥
dur gwr &, warwr § gfar wwar, oA
duzT ¥t aver AT H VT g, FE gweX
# art oy @1 §, 7 8T gAT & Fewa
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¥ o gl & et wreowy, et
Ao w a qre ft & e wore A2
Wrew Wi o at fer wadt o
% Al wE @ T ST ¥ ew
Tt 7 ) wafEy e & e
o A AT W § AR 4 ww
Yeqtfafafad ot 27 sftfag sheeur #
wf O &1 gafe ¥ P v
a1zt g 5 9wt g rerfafafed &
AR st reqrfafafadt & aer 3a%
foq 77 weorfafasr sgaar wa e
W'Y & Arg ¥ AT A G F@AT
g1

oY §xav Atadr () guraw
WATZT, 3T ANT WAl {eA HgRmAr
o faa1vy &Y sgr 2, Afra wred 0 oo
AN F ZT A T Afaw gt
Ihar ¥t gfer a4 tmr WA P, ot
IR g s 97 faear 20 oz
e g afaw gt 3w 2 fye saw
a1 Ifaw aw i Ad AT 1 feeymr
¥ FE-19 & afyy gzt 1 fradt
NEATIAT 3 TqFT gealsd w7 #Y
FREVTEF § AT H IqF fAy a9y
4 T/ ¥ WFgavar N Feurfgwrion
F1 AHHIA £ ATAVIFAT & |

™ WATY §T &1 W@ wr g
& av7 Sreen fon, fBRRy ST g
TEA TN «F 7147 } W W@ agw A
T 1 W T W FSAY AT AT W
¥ ¥ I I W O gy A
& | S9N WY WA W "war § fr
BT WA 41 wWraTAwA™R o qf §
fory waw &faer qarel wy TGN
*q ¥ & A5 &, TV gw gawt &
T A efer F qw @ &
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wfror waraw o7 waew fadw
sqrre fawr, wgraredt fawme s
gy frarr 8 & 7 A & wrew
fasrg & aray gyt § 1 3EvERg & fad
fagre & wigar qzfer wrav § oA
g, fg s arn ¥ e faege
AT AY WTAT | KEWT THEATH B
ag & fr gET w1 daAl @ o § W
gaTe fawrt & wigadrd gaa awar
#t gfr 7 & www &1 gufy W
TEE FRW FART gz gwifad @
72 § 9T 97 Aaglt F G A8 w0
gare qar g1 wur E, few ag @
s § § fFaAam # fFaEr gar
FIAAT AT T FT T 931 AT F, 39
Y IINA FY KIE SyFTr AE T OF
H1T 77 qUA AAZY 1 AW F AANR
7 & g aeat &, 06T 23A &
qAIT &, GO 1T 34 TR & A1 AT
#, foriy ga04Y Wag Jsh H{ QE
ar 7F4 & A FAT §7 gEATE FT F
TATAT T qHAT &, Iaer F1 ez o7 Ty

EiG

wior fggearm 0w & 43 @
wARY £ AF AT AT @ ¢, Afwa
foaa Jea< aA o @ 2, feaq gy,
"I WAL FATAT W AT W@ & AT I
aTETT 4T g, TAE AT F F A qanar
AT W@ E; W WA ATEE & AT WA
R 91T § g% ¥ 9 aga A5
Ty Ay § ¥few gEr Aeg gw
T § xw WiT @y qwmy €3 &y
wagT #rt Sfer waew a@r @ o1 @
2 | Ta¥% g grg afry fadw & fay
TG AEATTAA & Qrew Iqae fFy wTa
xgt ag WY Greeaw § fs AW fadg
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Y ¥ waAr gy | gAY fagre ¥ of
A AT @A g1 gare Rm F  Feafew
Wt B [T § a9T IEF AP WAX ¥
w1 st §, gfrar & slaslv & 3w
& T §W QYA FTHIA T a9 §, W
®T ATAHTY &7 AT 44T sqqEAT §, GTT
AT &9 QT ATA) & 4 ¥ AEh &y
qar o & ITEr  sgEeqr A

Y

gare agr fagre & Fawr gar g
DR TAFE W AN Iqaw H IR A
At fgegrara 7 Tagre ¥ M= 4 1.
7w A @ ST A o @R iy
9T § ff HaE #r @ g | fagre
# St T@FT AHINHAT 97 9w FH gy
TG TET R P ogEeT vw @
wT § 6 AT ATEl Wy T A
g are q¥r 3, Afea seAt aEfer
#1 FYE,3qqeqr A& 1 T AT IgH I
A1 sTqedT § W1 A IEE HAMWAT FY
et 2 |

ma fegmm @&m fefaze &t
arad ot wsgr E § 1 | A
¥ wyar fasfla af & gF & & a@
¥ fegge @ fafaze # 8 #1w
76 ATE Fo W TR gwT §, A 40
afgwa ufas wrer §1 Sak (ogd af ¥
10 &0 91 o1& To FT WreT & 7ar
& 1 g, gfte & e gy ag W
ufeaw g 1

W regfeafa £ <t ¥ e &
T TR & AT F1 qefiy ) gt

T i fergeem ehw Pafinde & wray
W ET L W ¥ 1967-68 ¥ 38
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[ dpaz el

FOF 77 AT §o KT WIET FUT 4T WK
1969-70 ¥ ¥¥ T® ¥5 T, WA
10 %0% 91 & | W12 AT WH W
¥rew Teare & qEr & Afy § ) WO
T FIAT FET A WX 71 LA T
A I At W e T
1 Y e IFT 9 FifE IT T
any F3ay | AT #4r fm e gw @
SN WTH REAT TR I HIT G
R BT Xar & AR AT A IR
wasr gara gard wifas feafr agagan
g urw gart s egaear fom-
Fradfiar Y g1 o9 WAWH
forg W ¥ @ @ & SOR WA R A1AYE
WY g9 WYA FY ITF AYTE T &1 UG
gart fory a® guly & am g 1 @
qeETT TAYETT HTT g 6 1970-71 &
Xy & gearq w1 I 1969-70 &
F9 AT | TAT[ 5T FIQY AT T AT
# qqx A7 A T § ATAAT FFAT |

1969-70 & 64 @ra Twarw fasT
FT JeRT AT AT afgg 1970-71 %
ag 61 Ar® T AT | AE WSAT XF A1
sroEw L gw ¥ wmar A&
gard St s § wfea gn @
ISTAT A7 WA ;g ALY WigA, fawE
FTCY g7 16 waafa & g% AT W@
& wtc gardy I=rfa & avar g @ &)

gER # @ ag » fadma
fady § fis s &1 frg wre-
frrear & waria geqra frar AT §
FEET IvanT Iwe fay T gar ) S99
® gurck & T wrefers frdegt
i waew $L
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¥ i o gErC ¥ oy Wi v
¥ geqret ¥ wrd free ok §, 9w
fis swar T & 1 31 weH, € qur
gQ faelty aw ¥ wa<kar § 1970-71
¥ g qtg @@ 13 AT T TR
1 arer dare gur wafE 1969-70 &
7 are 57 gATLEA WA AATC §OT
arigndmy g & ¥ fm ot
st & =i g gan agrr oy aw
¥ gmT &1 gw" W A% 4G Q
97 @ & | W gaTa yar fawt Y
WX T & w@T HA1, AGF A AOHL
gu gy ot QT A1 wg FEE A
a1 wawT afaw ¥ wfew a7 7 FI
5T 1 @Y gy At wq & A
TGS G Y, T ) W
o1 g @ ¥ ag @t qard g @
fagre #1 agr foean & e AfTAT &
a% # gwa w1a fewar ar a1 gy
& o w7 qga Wi fagre &1 19
ft 5o agan, gt w A W e
AT are 2w #Y a4 fred ¥ oW
wzz WY fAEAY | IW wIEAT A OEATA
3T % oF Tga W qg w47 v

ZOIR AR AT, JEAA, WWE,
#adts aga wrd AEg 7 fraar
% srgAt g fis @ sre e o,
JGHT FATY FTAT AT, IJGHT A
M1 A IR WAL W AW
wTeX grg ¥ frar ot 9% af ¥ A
W wrawt agt g s il | T@d
AR agi g gaTe T I 0
wrer fordra st e & wd sqeEdT

qeg Pl 1

v ¥ & g Y g W §
fis @it ey qrevew € fie Rgre &
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oY afror qavd §, gawr wfes ¥ ofes
fagry v@ w1 wger 30, wfhe &
wfas @ @ & ¥ sEET

SHRI J. B. PATNAIK (Cuttack):
Mr, Deputy-Speaker, Sir, I rise to
support the D:mands for Grants of the
Ministry of Stee) and Mines, and support
the policy regarding steel and mines for
the last two decades. The enemies of socia-
lism have all along opposed the establis
shment of big steel plants in the public
sector, and today these fulsc prophets
of economic doom in our country stand
exposed in view of the fact that among
the industrially advanced countries in the
whole world, India occupics the tenth
pusition. In the matter of farming and
mning, in the matier of transport and
communcation and 1 the matter of  self-
suffictency in  the dcfence industries,
India today has acquired great sirength
and madc great strides, and today 1t can
stund on its own legs in a number of
matters coocerning steel. This country has
been able to gain a sell-generating cana-
city in tho production of complele steal
plants. Today, the HF C m Ranchi is
able to produce a complete sicel mill of
one million capacity per  year, Thirdly
the policy hay been very fruitful in the
matter of cieating a foreign market in
steel for this country. In fact, we would
have considerably expanded this markel but
for the fast-growing domestic market
which could not be wisualised earlier.
So, inregard 10 the soundness «f its
policy and the results achieved so far,
there is every reason for general satisfac-
tion, but there is no reason for self-
coraplacency. We must learn from the
experience of the past, and what is this
experience of the past ?

A rather Jlong period of gestation,
defective and disturbing indusirial rela-
tionship, delay in taking decisions at
the lower level, lack of urgency in the
matter of replacement or repair of dama-
ged machings, are somo of the Iacunae
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as a result of which these public sector
plants have not attained their full ins-
talled capacity of production and the
total lpss of Rs. 127.83 crores has been
incurred. And so these steel plants have
failed to contribute the much-desired
profit for the accelerated growth of our
country’s economy,

Sir, it is heartening that so far as
good industrial relationship is concerned,
a major step has becn taken by the Joint
Wage Negotiating Committee for arri-
ving al a unanimous agreement on incr-
eased wages for four years. Now that
this agreement has been reached, let us
hope there will be no strike and no loss
of production on this score. Let us also
hope that in the interest of a long-term
puolicy, other known lacunas of the steel
industry would also be removed.

I now come to the point of our fu-
ture policy. We have scen from our ex-
perience that steel is a commodity which
has growing international and nternal
markets and we have not  been able to
mect the demands of these internal
markets. In fact, during the period afier
recession, we have been forced to import
steel from outside as a result of which
we have lost valuable forcign exchange.
Wo have now fixed a target of producing
20 million tonnes of stoel in the coming
decade by the end of 1980, if ¥ have
understood correctly the  statements
made in this House by thc ministers.
This does not appear to bc a very ambi-
tious target, in view of the fact that
steel production in the world is growing
al a lighining speed. After the second
world war, the total production of
stoo]l was around 100 million tonnes.
But today on)y the Uniied States and
U.S.5.R are producing each more than
100 million tonnes. Japan is quickly
catching up. So, ouwrs is a conservative
target, for a big country with 560 people.
It is not at all ambitious. Yet, this
target does not appear to be capable o
being reached, because of the pjan leid
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down in the report. We are going to
produce 4 million tonnes each in Bhilai
and Bokaro, 3.4 million tonnes in Rour-
kela «nd Durgapur; 3 million tonnes in
TISCO and IISCO and 3 million tonnes
in the new steel mills. Altogether it comes
to only 17.4 million tonnes. We are  still
short of 3 million tonnes to reach our
target. What are we going to do to reach
this target by the end of this decade ?
Ministers previously have given promises
that new steel mills have to be put up
during this period and announcements be
made from time to time about new steel
plants. Will the Minister now make
an announcement for setting up two or
three more new plants during the decade
snd if so, what are the sites where they
will be located ? In view of our capacity
for producing complete steel plants and
the growing international market, we
should fix up a higher target and anno-
unce immediately at least 2 or 3 more
new steel plants, because it takes 7to 8
years for steel plant 1o go into pro-
duction,

I now come to the policy of export of
iron ore, which mostly integrated with pro-
duction of steel. Iron ore has now taken
the second place in our export list, next
to jute. It has become one of our tradi-
tional goods of export and taken a place
above cotton textiles and tea. But we
export only 20 million tonnes of iron ore
if we go by the figure of the last calendar
year. We export toa number of coun-
tries including Japan. Japan is a now in
such a position as to impert all the iron
ore we are producing. The target of the
Japanese steel industry is  to produce by
1973-74, 150 million tennes of steel, for
which they require 150 million tonnes of
iron ore. We can easily export 35 to 40
million tonnes of iron ore. i. e. about 2§
to 30 per cent of their requirement by
1973-74 provided we create the necessary
capacity for this. It would be a big boost
not only to our foreign trade and foreign
exchange earning, but it would develop
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certain - under-developed regions of our
counrty. But what are we doing about
this, excepting laying down a conserva-
tive target of 9 per cent growth in the ex-
export of iron ore every veary.

15.00 Hirs,

Sir, now I plead for a higher target
and suggest that this should be doubled
in view of the fact that known high grade
iron ore mines lie unexploited, particular-
ly in regions of Madhya” Pradesh, Bihar
and Orissa. plead for Orissa
alone. The rezion which bounds in high
grade iron  ores should be developed.
Every country  has such a region,
which has been developed through decades.
There is Ruhar in Germany and Ukrain
in Soviet Union. Certain regions abound
in iron ores and necessary raws-
materials.  Naturally, these regions are
deven'oed for the production of . steel
So, it is not a question of distributing steel
plants to defferent States. It is a question
of concentrating areas where
there is enough of raw-materials —iron
ores and dolomite and
limestone—which go into the production
ol steel.

[ do not

other

them in

materials  like

Sir, I draw the attention of the hon.
Minister to the Bonai-Nayagarh  mines
in Orissa which according to the experts
amoant to 2,000 million tone of high
grade ore. Coupled with  mechanised
mining and a railway line to Paradip, which
has now the capacity to handle 100,000
ton-ships, this could alone meet a higher
target of our export of iron ore. Besides
that, there are two separate reports sub-
mitted by M. N. Dastur & Company and
M/s. Kulijan Corporation of India concer-
ning the site selection study for pig iron.
They have recommended that Bonai and
Nayagarh are the ideal sites for a setting
up large integrated steel complexes. These
reports are still lying with the Minjster
and a promise is yet to come from him
regarding this,
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My submission to the Lon, Minister
18 in the interest of the natwn's growing
expos | tiade both for stecl and iron ores,
we should fix up to o larger target. In the
matter of steel, we should fix up a target
of 25 million tons by the end of 1980,
and we should fix a target of 18 per cent
growth so far as iton ore mining goes.
And, therefore, 1 suggest that 10 take
up these two things as a part of an e
grated policy, the hon. Minister should
lovk to a particular arca in the counury
which abounds in the nccessary raw-ma-
terwals for the production ot sieel and for
iron ore mining.

Sit, the Paradip port has  got great
capacity for handhirg. This 1= now lying
idle because there s no raillwas hine hinking
this pott to the inteiior iared where thewe
15 an abundiace of mon ore mures. So,
the rarlway nine  hinking  this  port  and
development ot this  particular  arca  of
Bonai-Nayagarh shiould help the counuy
tide over 1y dufficulty in the matter of
bigger production of steel and ron ore
mining,

SHRI D D. DLSAI (Kawray - M.
Deputy Speaker, Su, the Budget Demands
proposal that has been placed before  us
is u bit disappointing because our Minister
of Steel and Mines has  probably one of
the greatest assets of the coun!ry placed
at lus dispusal, and it should have been
possible for him to contribute to the
exchequer, if not more, at Igast 500 crores,
annually. Unfortunately, we sce that it is
in the debit. In fact, an efficicut person
should have been able 10 plough-back
income from the vast resources placed at
his disposal through a sell-generating
process and also contrinuted 10 the nutiunat
exchequer,

We have seen that Japan, which had
hardly 5 million tonues sieel proeduction
in 1950, is now moving (owards 100 million
tonnes while we, who had 1.5 million
lonnes steel production then ure stifl
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finding it difficult to reach c¢ven 7.5 million
tonnes of output. We have resources,
we have all sdaid so; particularly, our iron
ore rosources aie credited 1o be the world’s
largest, and they are high grade iron ores

There are countrizs which have set up
steel and metals plants on coast lines and
eirned tremendous amount of foreign
exchange through exports. We have a
fairly good coastline and it is possible for
us to put several plants along the coast
dand have export of stee]l instead of iron
are,

Thore iv always the question of manu-
facturing the required equipments within
the country. 'We have already cstablished
large equpments manufacturing plants
bo'h for mimng and {or producing steel
and roliing of stecl but we find that these
plants are also  under-utilized. In the
meain time, the siect technology is moving
from Fang Donau to direct smelting, con-
tinnous casting and rolling  So, [ would
tequest the Minister to 1ake into account
the Development of technology in the
future plants when we put them up,
because already our cost of steel is high
and the incidental cost of our enginecring
products vould also bo atfected.

Thete 15 also the question of fixing up
the tareet for development of various raw
matoridls re quired for production of stee],
Here we find that the question of coking
coul is the foramost.  Probably, if we are
not so caroful about conservation of this
particular asset we might soon be required
to import coking cosl. In this respect,
T would say that the 1,500 kilometres of
Gujaral coastline should have at least one
stec] plunt, if not at Kandla anywhere
along the Gujarat coastline.  This is
necessary because the whole of the middle
easiern, African and the western markets
could be catcred to from this plant.
Besides, probably the House knows that
the highest income that is made by any
public sector undertaking has been from
Gujarat. We have seen that the Gujarar
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Refinery is turning out per year an income
which is substantially more than any other
refinecies of public sector units that generate
income in the whole country. Similarly.
even in the joint sector we have seen that
the Gujurat Festilizer plant turned out this
year a profit of Rs, 12 crores and next year
their estimate is Rs. 20 crores when
most of the fertilizer plants in the country
are in the red. There has been demand
from different sections of the Housc for
providing steel plants in different regions
but T would request that whenever the
Central exchequer dishes out such plants
the proposals must be examined first in
terms of the performance within those areas
because our national wealth should not be
lost by putting them up in areas where
they are used for political ends. We have
seen that most of the plants which we
have put up have been in need or under-
utiised and the reasons or causes for their
losses or semi-working are not hard to
find,

There is acute shortage of steel plates,
and sheets particularly cold rolled and
tin plates. We are yot to manufacture
scveral items among plates and sheets,
as for example ailicon steel sheets, cold
rolled grain-oriented. We have to depend
on imports in the case of thase 1tems and
80 our valuable foreign exchange ‘s lost,
Even though the manufacture of these
shoots is on the anvil for many years
nothing has heen done so far. I would
request the Minister to consider the carly
manufacture of cold rolled grain-oriented
silicon sheets. There is acute shortage of
armour and boiler quality steel plates and
sheets, which is holding up manufacture
of high technology products hike pressure
vessels, heat exchangers, columns, atomic
reactors, high pressure boilers and even
equipment for extra high tension switch
gear, the manufacture of all of which
require tested high quality armour and
boiler qua.lilq steel plates and sheets.

Sir, there has been 2 certain darmnd'
fromh the House that mini steel plants are
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contravening our policy and Industries
Regulation Act, 1 wouid say this is not
a primary industry but & secondary
industry and Ministry is to be congratu-
lated in embarking on this particular thing
because we are producing within this
country required electric furnaces and
associated equipments  We require alloy
steels of hundreds of types for different
purposes and if we do not have those min:
steel plants wul their small melting
furnaces which almost correspond to our
pig iron cupolas or furnaces then we would
not be able to manufacture requirement-
oriented or job-oriented qualities of stecls.
These mini plants are using scrap. In
tact they are rot steel plants but processing
umits melting scrap together with such
rolling as they are required to do. Thete-
fore, these units which are mostly using
{h~ scrap and the sccondary materials of
the principal steel plants do not touch iron
ore, coking cole, dolomite, limestone and
othor things directly used m steel plants.
Theicfore, the Mimistry is requested o
encourage more and more of smaller plants
in the decentralised areas with 5. 10
or 20 ton electric melting furnances so
that they provide larger employment and
production on a country-wide scale.

Now, I come to the other non-ferious
metals—aluminium, zinc, copper, lead etc.
The Government of India has yet to imple-
ment the Bharat Aluminium Project at
Korba and at Koyna. We request the
Minister to take both these projects on an
emergency basis because we have moved
from copper and zinc to aluminium for
substitution and if we have continued
shortage of aluminjum and the shortage
grows then the present import will be
further increased and the country
will lose lot of foreign oxchangs. We have
oxcellent bauxite, Gujarat bauxite has
been carmarked for  export-otiented
alumina plant. 1 would request the
Minister not 1o expert alumiine but use
this basic raw-materigl for ourselves by
providing & amelter glong with the alumine
plant.



Then there is/the question of copper,
lead and zine. We have been stagnating
in copper, zinc andlead production.
Although we have already projected Rs. 94
to 100 crores for the Khetri Copper Smelier
we do not know when we will see the light
of production. We have deposits of zinc
end lead in Rajasthan-Gujarat belt and I
request the Minister to locate smelters
noar the Gujarat ports, if necessary even,
on concentrates imports based. He is
putting up one at Visakhapatnam, one is
in Kerala and the third plant should be
on the north weslern coast.

Coming back to steel plants, T would
request him to consider two steel plants—
one in Goa and another in the upper
western coast of Gujarat so that India is
balanced in the supply of steel.

SHRI P. ANKINEEDU PRASADA
RAO (Ongole) : Mr. Deputy Speaker, Sir,
I support the budget estimates proposed by
the Ministry of Stcel and Mines, Mineral
wealth is the hidden wealth which this
country is having in abundance and which
we are not able to make proper use of as
yet.

Even after 20 years of independence we
are in a state of importing so many of the
metals, though we are having rich mineral
pontentlality in the country.

I think, the Government is making
some efforts to exploit this mineral wealth
in the country, but enough efforts are not
being made by the Government to do the
needful, just as we had done when we
were short of foodgrains. As we have
utilised our irrigation potential and the
fertile seil potential to bring up our pro-
duction and make the country self-sufficient
in food production, here also the Govern-
mient must take emergent steps to exploit
the mineral resoutces available in the
country, not only to make the country 8
woif-sufficient one bus also to seo that the
country will b¢ in & position to supply
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these metals to other countries because the
mineral potentiality we are having in this
country is very high and the percentage of
its usage is very low. Specially by develop-
ing these mines or mineral based industries,
investing our money whatever we are
having for mineral development it will not
only save us a lot of foreign exchange for
which we are having very meagre resources
but it will give us a good employment
potential in" the country where we are
having the unemployment problem.

Then. most of these mineral depnsits
are in the backward areas but for a few
here and there. All over the country,
wherever there are rich mineral deposits,
the areas are economically backward, So.
by trying to exploit these mineral deposits
and mineral based industries in those areas,
certainly we will be able to develop the
backward areas in the country also.

But the pace of progress, though there
is a sincere effort on the part of Govern-
ment to exploit these minerals, is rather
slow; specially in the rare or scarce metals
like zinc, copper and lead. Even in those
lines we have not done enough progress.
In the case of deposits which were proved
by the GSI, which were found to be
economica'ly feasible and which would
yield us good returns, even to start those
projects long delays are occurring.

I will tell you an instance in my State.
Though the project, by the name of
Agnikundala, was sanctioned recently—1
must thank the Mines Ministry for that
and half a crore of rupees were given to it,
it took a decade to take a decision that
deposit should be exploited. Foreigners
offered to exploit those deposits. Thenthe
Government took a decision in the interest
of the nation it should be exploitad in the
public sector. But after that decision, to
take the decision to really exploit the mines
it tock a decades due to administrative
delays or whatever it may be.
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H we take so late decisions about such
important projects, which will be saving us
good foreign exchange, I think we will
noat be able to progress economically well.
For the economic progress of our country,
all the mineral deposits which we are
having in this country must be exploited
at an early date. Funds that are being
allotted for mineral development by our
Government, Ithink, are very meagre.
Though there is a sincere effort, though
the GSI is proving many deposits, even
though there isa delay, survey of many
areas is going on.

Now, we are quite confident that the
mineral resources in our country are of
very high order, But with meagre allot-
ment of funds and the interest that the
Government is taking in regard to minecral
deposits, I think, we are losing and the
country is losing very much.

You take the case of Rayalaseema once
known as Ratnalascema and that means an
srea of diamonds. That area is having
very good deposits of diamonds, gold,
asbestos and almost all the jmportant
minerals are available there. It isa back-
ward area, It is very difficult to give
irvigation facilities to that arca. The only
way to develop that area is to exploit the
minerals available there and to make use of
them for the good of the country and for
upliftment of the people of that backward
area. The diamond deposits there are
world famous and we can compare them
with the deposits of Kimberly diamond
mines in South Africa. That is well know
to us, to the Department concerned and to
the Government. And yet the decision to
exploit those duposits is being post-

poned,

T am glade to know that the survey is
going on. How long will the survey go
on? When will the fine1 decision to explo-
it those diamond deposits in that area be
taken? 1 request the hon. Minister to
take carly steps to seo thet & final decision
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is taken. It is economically feasible and it
will help and develop a backward area.

There are gold deposits there known as
Ramagiri gold deposits, They were
worked some time back during the British
times. Afterwards, they were abandoned.
After some investigation. they were also
proved, to some extent, as economically
feasible, As regards the Kolar gold
mines, if the Kolar gold mines people
are not prepared to take up the mines, the
State Government says that they will take
up the mines if some special concessions
which were given to other States are also
given to them to develop those mines. T
feel that we are kecping all these deposits
unexploited.

Coming to zinc, lead and copper which
are the scarce items, we can exploit these
minerals also. We are importing them
now for our various purposes, We are
spending a lot of foreign exchange on that.
If we can produce these minerals and
export them, wo can get a good amount of
foreign exchange. That alsois not being
exploited. There is no proper assistance
given to people who are exploiting them to
some cxtent.

Now, I come to the iron ore deposits in
the cast coast near Ongole. There is a huge
deposit. The State Government Depart-
ment explored it and requested the G. S. I.
to explore and prove it. If these deposits
are explored and proved and if they are
taken up in the manner in which the
Kundramukh project on the west coast i3
taken up, that will help very much. They
are very close to the sea, about 10 miles to
the sea. Already, there is & proposal to
develop minor ports there. If wo take up
the iron ore project and the development
of minor ports together, it will be an
economically feasible umit, You should
try to push it up. That is aisoa backward
ares. Itwillalso give an emcouragement
to develop that backward area and that
will very much help the people there,
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Upto now, though we were allowing
private leases and private operators to work
the mines, we are now taking up a policy, as
far as possible, that all remunerative
deposits should be worked out by the public
séctor, In the interest of the country it is
a very good decision, but, a stagn is coming
where due to shortage of funds, neither the
public sector is able to exploit them nor do
we aliow the private sector to exploit them.
Therefore, it is better to find resources to
exploit them in the public sector. But, if
we are nnt able to do it, then we should
allow the privatc sector people to do it
especially in the mining industry.

The mining industry is the only indus-
try which is not assisted by the Gavernment
Tcan say. For all other industries, the
Government is giving ard. For all other
people who are engaged in the production
of handicrafts, the Government is giving
aid. But, for the industrialists in the
mining industry, neither the Government
nor the Banks help them, A proposal was
made to start a Mining Finance Corpo-
ration to assist these private mineowners
These mine-owncrs bring out the minerals
from the mines. Though they get some
profit, the advantages accruing to the
country should also be taken into consi-
deration. 1If proper assistancc is given to
them in the sector where the Government
is not able to do. they will at least be able

to try to exploit the mineral wea'th of the
country.

One more point I wish to bring to the
notice of the Government. There are seve-
ral mining rules about which the State
Governments have recommended and indi-
viduals have represented that the mining
rules are governed by the Central Act.
They were discussed and a proposal put
forward for bringing them uptodate in ture
with the modern techinology. An early
decision should be taken so that delays are
avoided and a Botter miasral davwldymzat
can be bmg;ﬁt sbout in this country:
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1 thank you, Sir, for giving md this
oppcriunity to speak.

SHRI N. E. HORO (Khunti) ¢+ Mr.
Deputy Speaker, Sir, most of our industries
in the public sector are sick., The indus-
tries are facing several problems with the
result that the output is affected and the
cost of production has gone up. Some of
the main problems are labour unrest,
management and technology.

I do not think I will get much time, so
1 will be brief. I would like to speak espe-
cially about the Heavy Engineering Corpo-
ration at Ranchi.

This Heavy Enginecring Corporation,
which should be called the mother of indu-
stries, has been mis-managed right from the
very beginning. Let us hope that with the
naw Minister, things will improve. 8ir, [
would like to remind you that the present
Chairman of the HEC is the fifth one in
succession. I don't know whether it is
correct or not but there is a rumour that
the present man is also going and another
one is coming. The present Chairman’s
predecessor, Mr. Chalapati Rao, who, to
my knowledge, was doing very good service
and who had made a deep study of the
problems, was removed unceremoniously
the moment he started setting things right.
1 don't care whether this Chairman or that
Chairman comes or goes, but, one thing
stands out very clearly that Chairman in
the Corporation have frequently been chan-
ged.' Tt seems somewhere in the Ministry
there is a lobby which is very influential
and which specialises in appointing and re-
moving Chairmen, with the resuit that the
mother of industries, namely, the HEC 4s
suffering to the detriment of the nation.

I would want the Government to be
very firm and imaginative in their actions.
They should do things with some plann-
ing. They should do things with certain
positive decisions. They should not hesi-
tate to take timely positive and firm action.
What we find is thit they are not able to



263  Demunds for
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solve aven simple problems sometimes. You
can very well undorstand how the mother
of industries is being mismanaged in this
way, How can we ¢xpect that the Steel
industry in our country will grow as we
want them to grow ?

When this project was started in
Ranchi, the people of that area thought
that afier all by this project people around
will be benefited. They thought that the
people who are backward and mostly tri-
bals would raise their standard of living
and catch up with modernisation. They
will have opportunities to learn some
industries and get employment.

But the way the HEC has been
mismanaged, right from the beginning,
they have been greatly disappointed. It has
frustrated the hopes of the people, The
people there are mostly tribal whose lands
were acquired for this project. They were
assured of great employment opportunities.
They have not been fully employed. Today,
out of 7,000 D.Ps, not more than 50 per
cent have been employed. Among the DPs,
there was only one Engineer. He could
not be employed even till this dav in the
HEC., He had to seck job elsewhere and
1 am told he has now been appointed clse-
where. But the HEC could not see that he
was appointed. Such 18 the position in the
HEC. This is a very sad commentary on
the efficiency of the management there. 1
want this to be brought 10 the notice of
the Government and the honourable House.
If these cunditions continue for long, you
can well imagine what wil! happen to this
industry. Even afler repeated efforts
the DPs are not appointed properly. The
tribals and the children of the soil are not
getting cmployment there. People from
Kerala, Bengal, Punjab, etc. can got em~
ployment in the HEC but for the local
people they have different standards of
treatment. Posts which carry not more
than Rs. 500 por month should bave gone
to these people. So who will look after
them ? Who will take care of them if not
the Central] Goveroment ? 1 want the new
Mignister to please take nots of this,
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Sﬁ'.mf!lmﬂﬂﬂ wth m'
tor paid a visit to HEC, I don't know
why his Ministry was very particular jn
not informing the local MPs. They could
not get time to contact him and acquzint
him with the grievances of the people.

Sir, there is an officer in the HEC who
is an ex-army man. He is Major Dayal.
He was appointed as Controller of Trans-
port, but today he is required to work in
the canteen. He is doing an odd job
there,

In the matter of promotions also the
interest of the local people are ignored.
These people cannot get jobs or get pro-
motions there because they don't have any-
one who could push them up and also
because the management there is entirely
managed by unsympathetic people from
outside. The local people have no hope
whatsoever and this is realy a very sad
commentary on the intention of the manage-

ment, Sir.

My ides in ventilating all these points
is this : Unless you gatisfy the people, there
will be ruch and more gerious problems.
There are 6o many labour problems
which are coming up in the HEC. The
management of the HEC is invitini‘ by its
inefficiency and unsympathetic attitude so
many demonstrations, gheraos, and such
other things which affect the output o-l' the
corporation. When people are dissatisfied
surely these things crop up. In the interest
of the corporation and the industry itself,
it is very essential that {abour prolems and
also the social, economic and other pro-
blems of the local people are taken up for
consideration and quick solation.

If you visit Hatia sand go round the
township you will be surprised 1o see how
an unplanned town ‘has “grown "up-
Although it is called a township, it realy
is not a township, Ttis a kind of & buasti.
It has mot properly bess plamnad on
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modern lings. There ate no amenities what-
soever, This so-called township does not
have even a single cinema-house. There
‘are no civic amenities worth the name.
The barars and markets have not been
properly planned. I talked to Mr, Chala-
pati Rau, the then chairman of the HEC
and he admitted to me that the planning
of this township had not been properly
done and probably it would have to be
re-done.

The Central and State Governments
have not taken proper care to rehabilitate
the people who were displaced. They are
now living in places which are nothing more
than slums. In a few years’ time if more
space would be required and the master
plan of greater Ranchi comes through, then
we shall have to clear these slums and
demolish them, Such 1s the state of aflairs

there.

1 would like to make one submission
in regard to purcha.es, There is a local
firm which is supplying fire-bricks to the
HEC, HEC are purchasing low-grade fire-
bricks and they are utilising themin the
fluid channel. You can well 1magine what
will happen to the entire project if low-
grade fire-bricks are wused in the blast

furnace.

I have spoken about this to the local
CBI people to find out whether it is
correct or not. Let the hon. Minister
take note of it. I am afraid, the peoplc in
the purchase section are in league with some
of the local firms, and the local firms are
continuing to supply low-grade fire-bricks.
In the beginning, this was objecied to by
some officers in the purchas¢ section, but
when the parties concerned contested this,
the bricks were referted to the Central Fuel
Rescarch Institwte for chemical analyais,
and after examination, somchow it was
manipuiated and perhaps some money
passad in between and they are now taking
these same low-grade fire-bricks., 1 want
the/Gpvernment to enguire into this aad
fix reaponsibilities,
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Finally, I would like to say a word
about the NCDC. The management is
not very efficient there also. The NCDC
had acquired large areas of coal-beariug
lands in the district of "Maza ibagh which
they are not able to wutilise, They could
lease portious out to the private patties in
he public sector so that coal a-d other
minerals could be exploited. Ty are
not doing anything in that direciion, We
are losing coal, because some UiiSeT Mpu-
lous persons are stealing coal licm those
areas. The corporation should tahe care
end see that this thing is stopped. It
would be bette: if the NCDC leises it
out to the private parties. Other minerals
like clays are found there which could be
utilised and on which Government can
carn money, Governinent are losing crores

of rupces by not utilising these areas,
Goverament slould therelure be wigilant

and sce that this national wealth is pre-
scnted and propetly utilised so that our
national income 13 not frittered away,
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¥ fRY | WY 7@ F wvaw # @ agg
¥ Gleewr§ w31 ALY ¢ (% g afeww
d¥23 ® falw &iw e ar < &, wfe
fog aw@g & agr ey fag sr <@
ST BT 0 Qe g Wik ag ag &
f® ST ¥32T # waifae faar a7
%A § WIT 25 q¥0e 3T &« ar
WY § AT E% TG § 1 W Wy far
HIAGIEY gradwr %1 25 gL Y47 2
v § A eyl savge B owr
YT 25 QT VAT 9@ W@ @
Y & WA 26 TAT VI3 wrafyar
WIC ¥ T, a1y gt & fafr e
g ¥ 51 9w fae wrefint &
o % W A 1w g ¥ W o
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dazT gfve . we gue @feawrd
R FT wFy | ag Gifad =y Y
T @7 & WIGHT HTH AZ I947 |

W w19 girar § I g,
gy fafeen It aaf, & 79+ 1 3w
ot fFaar §f g1 @, e @
adar sad, fwaar @ fesdsye faar
oy, ¥fFT @1 3@ @M ) I
TEwAT Frfgy | gEEr giaare w1 agaAt
¥fge ) 59 a5 wig afes v WY
arg, ag a5 afgs aNT W=y TG
frwa a%a 1 & wrosr wred fafawt
age & sk fafawmT g W
qi%ad g Sfqaz @ Wi ard wfade
N ATHT w7 FNGT ¥ 319 A1FHC
TEATET T 5 /AR WY fA 9
war | & O fafesw & @@ gar
% fag gas! Ufeg 1

SHRI H. M. PAIEL (Dhandhukg) ; I
shall make only a tew observations be-
cause 1 believe my time 1s very hmited.
The steel ministry 1s supposed 10 be es~
ponsible lor steel indusiry, its production,
its disinbution, its pricing, everything
that 1s to be done in the inirest of deve-
lopment over a period of time. What
lam struck with 15 that although it has
mede a plan for ns development, it has
forecast what 1ts requirements are going
to be and has also planned additional pro=
duction, 1t 1s not clear 1t in fact 1t 18 satis-
hed that the plans i1t has made for the
cstablishment of new umits will in fact
begin to produce about the time there
will be demand for stecl. Judging from
past experisnce it is very unlikely that
that will be s0.

Ono thing that seems to be lacking is
& sense of time, a sense of urgeacy. If you
look at the present three units, not otie of



271 Demands for JULY
{Shri H. M. Patel]

them is producing to its rated capacity.

One of them is perhaps teasonably satis-

fagtory but what about the two otheis ?

Durgapur is not producing eien up (¢

forty per cent of its capacity.

In Rourkels, it 18 about 57 per cent.
Not only that. It is not ciear whether m
the future there is any possibibly of
Durgapur beginning to produce at any-
thing ke saisfaciory capacny,  The
dificulties are sad to be disturbed
indusirial relations and  operatwonal
ditficuities. So far as industiial relations
are concerned, 1 understand that the hon.
Minusier has managed to paich up the
labour troubles tor the ume being. We
hope that this will survive and will enable
a satitaclory working of the plant. But
what about the operatonal difhicuiues 7
‘I bere were & great mday diflicuiies thau
have been caused by ihe faluie (0 mam-
tain and operaie the planis sauisiactonly
in the past. 1is lack ot sdustaciory main-
tenance has been in faut aesponsible tor
the tayluwie of all the thiee plants of work
as satsfaciorily a» they should have been
worked,

They have all been planned to be
expanded now, n order to 1uwe: the future
demands. To what uxtend they wili be abie,
even when expanded, 1o achieve the rated
capacity Js ecxtremely  doubtiul. Lhe
Munsstry itselt has cume (o no concluston,
It has put jorwaid no pumtof view as 1o
whether they envisage these two plants—
Rourkela and Duigapur,—to be capabie of
improving withun any reasonsble period of
time. And yot, thoy say that the production
in the future witl be satisfactory and that
they will be able to meet the demands. So,
all i &ll, 1 feel that the Mimistry might look
&t these problems of production with a
much greater sense of reality and urgency.

Inso far as distribution is concerned,
again one ie surprised at the Minisiry's
complacency. They think all is well and
that the Iron and Stes] Controller and his

1, 1971
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organisaticn are planning the distribution
satisfactorlly. He is passing on to the
production units the production of different
types of steel for which there is demand.
But in fact, the distribution is most
unsatisfactory in practice,

As was pomted out a httle earlier by
you, the Minisiry claims and mamntains
that the open narket prices are falling
It 1 difhcult to imagine their com-
plete ignurance ot whdt 1 actual practice
exists in the country It 18 impossibie to
oblain steel at the so called regular prices
or anything lthe that kven at double the
prices, 1t s ditticuit to obiain, And
this 1s not an 1solated case It 15 aimost a
regular Uung. I speak about this from
first-hand kuowiedge. I hnow that these
high prices have to be paid. Why then
should the Muinustry not frankly admitr
that this 1s  happoning ! Is it because
they do not wishto tackle this very
important problem ? Is st nut the problem
which ought 10 be tackled ! 1 they wish
to deconirol then let theie be decontrol
Why then pietend to fix prices at which
stcel items are to be avaslable? It seems to
me that 1n this matter, particularly where
steel 15 concerned, the position 18 not
saustectory.

Let me refer to one more thing. The
steel unils asked for an inciease m price,
There was an 1ncrease of Rs. 75 given last
yedar, It was poiated out to the Mimistry
that Rs 9 that was allotted in that Rs. 75
for moeting the effect of wage sctilement
was totally inadequate. It is a cold fact, not
a question of argument, Yet, they deny it.
If they give an increass, there will be a
price rise If they do mot give it, thea
there is black market, Instead of that,
why do they not face the situation and
reduce the excise duty which is now as high
as Rs. 150 ? If they do not wish prices io
rise, let them do it in that way.
This is most impertant, because any rise
in steel price will set in motion a chain
reaction, resulting in '« heavy inBationary
pressure,
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{ would bring these few points to the

notice of the Ministry and request them to
view these problems with a certain sense
of urgercy, so that future planning may
be made more realistic, They may indicate
somewhat more definitely the progress of
each of these new units, which they propose
to set up, each year and indicate whether
they are living up to thea carlier estimates,
So far as Bokaro is concerned, there has
been alieady considerable delay. They might
have done this House son e justice by pomt-
ing out what the cost of this delay of four
years has been. One reason for the delay 18
that equipment is becing obtained from HEC
which was not able to keep the delivery
schedule, Why it should be so 13 another
mystety, bucause HEC itseif 1s working
to only 30 per cent of 1ts capaciy. 1t ought,
thercfore, to huve been able to meet the
dehvery schedule more satisfactorily.

I have nothing more to say except
that I hope that the Ministry will approach
s task with a lesser sense of complacency
and a greater sense of reality.

wt wge werree (3) < oawr-
qfe 94129, & W & whaifvs fasarg
& fad g Wi @ AT w aga
AT TAFAT § | GAIL W § wr-
fre tawr@ 9T @ AAwG T awAAT
qT fAEAr F7 TgT TWT 937 )

TUEA AT & 9= qrawfas
X & &7 g wreEy § faaw ¥
¥ frarf @ o f Qar g, oY
WIW-¥9 @ 9T W Wr § 1 &g
1970-71 ¥ & seraT ewar wr 77
AT RY1ET ot §, wale wI@en
§ 56 wyde W gTgT ¥ 43 quge
T gUT §

16.00 Hrs.

ﬂrm%mwﬁqw’rm—
ot of’ TR T T T &

gaifaw Q7 sove o @ ¥ age
AR W g vw fF e w oWy
WA ¥ T $T FrwEr § gt
85 wfqwa Sevie grar § oy gfeq
WA v AT wad § 62 gfama
SUIIA AT | GATR ¥W & wegrr
WAt W I awar fwad §
TN W IWIET 1Y ¥ FTQW FIHAT
30 W& T 1T ¥T A IearaA  giar
1 &% forg goard #¥9 & ag omar
WA wigdt § dfFT WA ¥ v
FENT FHIT Y AW IAT TA g
fastar & | o9 a5 faedt 97 TaceTfae
agl @iar 1@ 3w FY feqfiy # g
ST aga w37 § ) gerg &1 wqraw
T 97 & WA 9T §ATAT 7 Ay
I E & il g #r o
AT § ag g8 A4y #1 o qwdt § wi
atT ® qEAT ® SwrEw A ghar §
TG FIETD agw g g1 Wi
T few wiafer agdr ar @ g
&Y Hxwy £ fQd i TZ g 4 §
& wearr & o Seavew & w@r § sea
faaz sraear 4 oF ar <@t & formrdy
f& Srarnd sarer 7 w03 g )
fagarz & g7 omar § Wi of wafeal
® fodte § 1 & ag e ke
st fer N @ wr @ g1 e
AR ¥ g gfa e W Sr@erd
oY afz g€ § 27 & % ¥ we 3 @
TWAAF L T T weg WY §
ugt faeslt & Trwerel Y s wrehr
¥ ot &1 sEF omrd ¥ oA
FATAT Q€ frar a1 Taw) ogw @Y ¥
ot B wrrerd wgw ww e
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[t wegerar wxre]
IR HAH gwr % NErIrd e
¥ vt wfew § fe awie § @i |
1R & W wfa 27 wiaw T qy @
g agt A fadY ¥}, oI ey
ar Y gfgdrft W § ag et ¥ @
o § A I A} IR A v
e 9T ®gr g frw qrar g fawd
Hahfedi N e @ gfe
wgl W f6d a<g o T8 SEmEnd §
Wit son T Al 3 afe weR
HEIXT W AR 1 ¥ W W T
AW 7T WA W Al agw
%9 €& ET ST awar g

wa & faarf oo wreEmy @
feafy g1 g9 wst@ @A g
W QBT & 918 qqT LE9Tq WATHY
& qry faard geqra wE € WA
fawrad § Wi vk 99T & <7 firraal
* W1 s AR fear st B g
wiw  fwar war § 6 oag oW
T wT wTeEraT 5 ot smw
% ww @r o v @ Q-
fag are 3 ¥ gawt fasaa & o
ety AgY feur w8 W eI
% R wopadl, Ao dae,
watfie fasre daew, g3 v,
WY AATAG qUT TOTT WA FT XH
WIC T wiefer WO wigm s
% Jwd W owgm B afk ow
o ¥ e agt B ww foeal W

WEA& fag 8w waw 7@ vorg
QW W A WG A ariew Fead
W Haray o wht & Frerd wemy
FTTAT 7 W F w@A  qrer WAy
® ¥ o Q| e At How v
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NW maN awerd o g
famr weore wTowrAr O e o
G W I & S <y W W
TG AT agwE & APy ¥k ¥
AT GE D T g1 A { o
77 qefz IamA @war & gurtw
T AT 1 A W gA A 4g 50
AW e D mar g K R
wgreT § ag . wgm fe e
fedtd o 97 qr@ st § 6% gar-
fasaf & #dY & agr w1 saw
fiveraT gom § 7 agi o gUA AT W
W §, 9T TFwET § T g
seer ger wicw agy fv e
AGAE, A AF G Tk § 1 Ag A
g dfgat 8, ¥ e @S i
AN¥ wmwr 10-12 feftdqer w9 of
& frad dg g7 ®1 ¥aw A Q
T WX wrart & fafaer g
T F T e & wRkd e
TR gArg At §, A 6T - W
ardt § 1 {ET FREW @ I
emar ¥ a0 gt 7w 3

TF WX &1 3 Fe-weT § ¥ w-
AT G T G, O WX g e
w1 & aFAT WA ot g ag
W Ogd e agh T s afafs-
forat aar <@ 8, foed w1eg o wien
® U@ ¥ wAwl wiemt wgwe @
ar g frw avg ¥ ek A
wifrd ag o1 W@ T6 § gaige
w1 AT W9 § A, Ty www g e
% Ty ww fawrk & oyx ¥ agr
feafer ot 44t € @ Q1 it o
QR B e s wifnie g

==sd an nvdarad m M‘
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agt 7T A T wHT moAv gfem
w guTex ¥ wd o §...

it et gy (wTTRaT)
Yo grow ¥ 4G § SAwr Ay w0
ferar o <gr &1

Wt wegwe waTeT - # gAR
graw & %1€ faAm wwi @) v g,
¥t @ & wgr § & wodr gfam
#t nfafafy &1 garx WE

qF W a1 qg §) W ¢, T/ W
L T2® & 1 Qo @Yo wal grow
T 3§ &, agl 9T TEE A gary
A€ TaFT A FT W & | WU IGH
GHITA FT $IW A IS AT qAT A AGH
q¢ famrg § 3 wawx fegfa qar @)
aFdt § | 9k AT agr & @ w4
fratarad & W ge-g qagd
TH FT— W AT S &1 GGANT
AT e § | agt & sl §
W1 YA | IWTIA F@AT uE Ay
% g7 Wi A § wafes aheg A
frdrm 1 g & wAarlial W qaw
50 go ¥ &wH¥ 300 To a® #T gAfrex
e fewar a1, 9 wa 9kgT & A
faRrr, waifs Seqrea @waT 60 wiaeer
awn g aty......

wwrafy wgE ¢ ew g § adr
E—ar arr wff § 1 ot wrSlewT wE
Sarar §, oy Fowrd & v wX @ford

st Wo qne Rrard (viravernivr) :
e 9 et adf § 0,
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qwrefy wgtay : gfwrd & ar
@t g1 1 =it soifvine @G W grew &
Ara §, g wodr awrf ¥ ey §
afeq **ga greg F waew af

st o wao frart : Afivy LR
% I} ¥ W fewrgg 7«7 &)

waafa wgtaw : o qg wifed g,
AV ST AMA TEH A WIGAT | IINT
am fawre ¥ grmg fear o

ot megere weETe & frdee
@1 a1 f agi & Al # fosma @
ZUFA § aopIe uTA Ag & WK
e fada @ &7 aY agr #  Seara
WAt ¥ agq B 9¥ dwaT § |

agi & wAwif@l & o g &
fraw §, su% w3 A 1 997 1960
¥ O & HA , I o qfA
# WE Mg Wi 15 fm & doyuw
drg fowtet &, wafe sad @z aml &)
TEd WY g freelt 1 W ag @
gk we-g afmt geresw & gy
AT ITH WRL HEAIN § |

faar @ @z & 7 40 A
Aw W g g, fad §4at ww
U CR G A L ol A ]
36 @ fw yfr ey o gt § Wik
g AANGIUEEE WHIIGT U6 W
yufvsary FT Y g7 Y A,
wrewr wfaw & wew oaw gR §
wfwA are) Wit faselt &1 A e
IR dw wWie fEkY
wgt we%, T, fmelr sveew o

** Bxpungod as ordered by the Chair .
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[#t sezaTe "7 =FT
AT, AL TAT A F GF Al wed qIA
IFH &1 ag 36 a7 Hi@ A @ler
g, famy & @t 51 agr qrAr, faser
&1 gfgar fasr a% | gaar & ad #%
gorT uwe 4fi 9T agi § F%aT AL
FUATA @7 AT T @ &, ol o =12
¥ 9a <@ 2| wafw wElE faaE
fray sMA T AT TE LT T AFT FE E
fe g%, ex g fagar A fEar ar
AT &1 IEFT aF< adr w3 frar
AT | FEGG: 36 AT HiG SAHIT @A
e g§ @ AR A oS fF oA
gare T § SIfF qaRA g g A &dr
F &Y A F1G & AlFA IAFH qHA
A€l &1 ST § | 99 AT § S IR

€210 AT 941 &1 Ag Heara faar aar
ar f& ST FTH 9T AAEAT STHAT,
&% a=al &1 AlGA & S afed
sl aF 3q qLES @ F1 Al T AL
foar aar &, SAF1 FM AG AT §
M WY I 98 HEAIT FI 1A
sqreF g 1 36 a Wi gl Y @rer
qgl § a8 WX SAF! Ag & qE ar
a7 g fe saded ga w7 ¥ sEEr
ITAW FA @ AR ga feafq aga
ATHT &I ST |
aamfa wgiag : wg @f T 0w
forez g e S0 & w2r @1, wgmar
FF WT A 45 A AT HGE FAL
qrdy i AgF FET |
SHRI CHAPAL BHATTACHARYYIA
(Giridih): Mr. Chairman, Sir, at very
outset I personally appreciate what out

new Minister has done about Bokaro
Steel plant. Bokaro Steet plant’s construc-
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tion- was bone of controversy—whether it
would be 1.7 million tonnes or 4 million
tonnes. He has cut the Gordian knot. of
course, the investment figure has gone up
from Rs. 671 crores to Rs. 700 and odd
crores but there is an apprehension which
is shared widely by the people there that
this capital invastment might go up to
Rs. 1400 crores, It should be the personal
concern of the hon, Minister to see that no

such thing happszns because what Hindustan
Steel is suffering from is over-capitaliza-
tion during the last decade. No responsibi-
lity for this has been fixed yet. The people
who did it have left while the going was
good and the Indian economy is saddled
with a white elephant with thousands of
crores of rupees invested without
requisite volume of production, or return.

Sir, it has been said that the steel
production would be augmented by better
utilisation of the rated capacity. Agreed.
But active steps will have to be taken to
ensure that, No alibi should be allowed to
the persons who are now being given full
charge of the situation. If they cannot
deliver the goods the same principle of
hiring aud firing should apply to them.
If you are following American system well
letus accept their mores also in that
respect. If you cannot deliver the goods
you go. If you deliver the goods you remain.
you cannot have best of both the worlds
which the technocrats of this new age in
India have been enjoying for the last
decade. Sir, the demand for steel is increas-
ing at a fast pace. There has been some
regarding mini plants. It is
always better to have indigenous steel
capacity rather than importing worth
Rs.100 crores of steel from abroad,

controversy

But we have to careful to see that the
cost of steel making from minj plants sho-
uld not be substantially above that from the
largee plants. The substantial addition to
domestic availability of steel can be created
by creation of facilities for untilisation of
scrap. What is the railways doing sitting
on a huge pile of steel and scrap iron



31 Demends for

which they will sell only to the highest
bidder and in one whole Jotso that only

multi-millionaires can compete for such

teaders ? 1 submit that amall men should be

given a chance and they* should be sold in

small lots,

I submit that adoption of the latest
technologies developed in Australia, for
instance, should be taken note of while
expanding the steel plants,

Coming to coal, before they slaughter
all the metallurgical coal seams, it is time
that Government should step in and take
over; otherwise, our future of steel making
and our economic future will be in jeopa-~
rdy. I make a special plea for Giridih.

Four million tonnes of meta ljurgical
coal are locked up in stocks nnd barriers
and it will be a test of skill of our mining
enginecrs to get all that coal out, otherwise
the finest metallurgical coal shall have
been lost to the nation.

Now I take up the question of mica, a
labour intensive industry, where operation
of Mineral Concession Rules and safety
laws and certain factors have finished off
the small men. Now the entire mijca indu-
stry has been concentrated ina few hands,
about half a dozen big fellows. When Mine-
ral Concession Rules came in to operation,
the biggest mica mining owner of the ares,
who had 210 square miles, got the entire
area split up into a number of fake licences
and ke is now going on merrily. I hope
that this story would not be repeated now
thet we are going to reduce the 10 8q.
mile kit further.

Then there were Barganda copper min-
ing and tin mining in Nurongo in our diste
rict. What happened to that ? I must
express  my disappointment  with
the Geological Survey of India
and 1the Bureau of  Mings, They
Went there, spent a lot of money, came
ok and sid that tothing wa to be found
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there. The German engineers worked thers
before the war in 1913 and successfully
worked both the Barganda mines and the
tin mines at Nurongo.

MR. CHAIRMAN : Shri Melkote......

(Interruption)
SHRICHAPAL BHATTACHARYYIA :
Ihave been cut off midway in my perors-
tion. T thank you.

st egerter werTeT © Wl o,
& srgr fr vl wlea wrw wgw T
JUT T AHT &9 qg¥ 7 I & @@y
TG TN KT g W DAY w7 AR
forer

SHRIP. K. GHOSH (Ranchi) : Previ-
ously it was steel and heavy engineering.
Now mines also have been added. So, one
hour more time should be given.

SHRI S. M. BANFRJEE: One hour
may be added.

gamfe wanaw : fed eflwe ¥
W A wY wAe fEar ar fiw gl
o qiw aX gAY XA

T AT VT JTT FT JHT AJIAT
gy § ? wifomded wiad fafaeen
%) ¥ar g1 & ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KEDAR NATH
SINGH) : I bave no objection if it is for
one hour,

MR. CHAIRMAN : It is extended by
one hour,

SHRI R. 5. PANDEY (Rajnandgaon) :
I would like to draw the atiention
of the hon. Minister through youy f am
not making a speech that there is one mag-
l!.i!l'. Yﬂn“ India.
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MR. CHAIRMAN : I will give you time,

Youn ¢an put your view point then, in the
middle. I you want to speak, I will allow
you.

DR, MELKOTE (Hyderabad) : Mr.
Chairman, Sir first of all, we have to think
of the wealth that is underground and then
take out the wealth to the surface. This
can be done only by public sector under-
taking or by the Government or by the
very rich people, Even so the return is
not immediate,

Take, for instance, the coal mines. By
the time you dig a pithead, make arrange-
ments for the roads, etc. and take the lab-
our there, and begin to go to the surface of
the coal which is a few hundred feet down
below, it take a couple of years or more by
which time you have sunk alot of money
already. Then, we have got to take it out,
take to the rail-heads and arrange to send
to different parts of the country. Ina
situation like this, it is unthinkable to me
that the hon. Minister, Mr. Mohan Kumar-
amagngalam will take with complecency
the amount of coal that is lying waste in
different parts of the country. How soon
can this be disposed of is a matter of con-
cern to everyore. For one thing, as long
as the surplus remains, may be due to the
ghortage of wagons or other causes, 10 t-at
extent, labour will remain unemployed.

What is the condition of labour here ?
The hon. Minister must have visited a num-
ber of mines in fore:gn Couniries Each
miner who goes there has got a good house
and is well-dressed, He changes his clo-
thes, puts on dirly ones, goes inside the
mine, works for 7-8 hours and comes out
A good hot water, towel, etc, is supplied
to him and he changes his clothes again
and goes back ina poshcar. Thisis the
fate of on ordinary worker there. But see
the fate of the workers in our country. It
cannot be described. 1 a " progressive-
minded person like Mr. Mohan Kumara-
manglam does not say anyting about the
future policy of the Government in the re-
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port that he has presented here, what bave
we to say about itt This report is out-
maded. It is for 1970-71 when this Govern-
mdnt was not in exister ce. Should he have
not got something to say about the futy-
re policy of the Government, the new look
about it? This report is prepared by the
secretariat who have no such new look at
all. Therefore, 1 feel apart from answering
seriain criticism that has been made, he
should spell out before this house what is
the new policy of the Government with re-
gard to the employment. Because mines
and metals is a very big public sector under-
taking where in & lot of employment can be
created.

Take the case of Durgapur and many
other such plents where a few thousand
crores have been spent. For the last 20
years or so, we are undergoing losses there.
What is wrong there ? What is wrong with
the management? Why should these forcign
experts still live in our country ? Have
they not learnt whatever they have got to
tecrn ? Shall we not send them back and
m~nage our nown affans ? When arc you
going to do this ? How long arc you going
to tolerate such things ? Alvo, the losses are
being incurred in a major industry like this
which is of the piime importance to the
country. What is wrorg? It is not that
the worker is cusset. The worker is pre-
pared to give his b=st. What are his living
conditions? What have you done for him?
Have you taken him into confidence? What
is new policy that the Government is
going to adumberate in a major industry
like this where thousands of crores have
been spent so that the countiy atlarge
benefits ? What is your policy in regard to
emplcyment, with substantial increase in
pa) -scales and with necessary weoll-being
of tle worker that leads to the develop-
ment of the country ?

These are the things which should have
been spelt out in & report of this kind, at-
aleast a vremark by the hon. Ministar as {0
what is going to be the futore
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policy of the Govetnment so that
we know, after we have suffered for 20
years or so, this year or the next year, that
will come to an end, Are we going to take
another hundered years to develop this
industry properly ? These are the questions
that loom large and the country in expect-
ing the replies in reports of the Ministries.
Three or four Demands have already been
discussed here. And I should say that the
Government and the Ministers have
missed the bus altogether. They have not
been able to create any kind of impact on
the people whatsoever with regard to what
the country is going to face hereafter, is
employment going to be reduced, are the
conditions of the working class going to
be better, is industry going to be managed
better, so that the workers ate taken into
confidence and none of these things are
spelt out here. 1 would therefore, say that
this report is absolutely damaging to the
interests of the country at large and 8o it
should be to the Treasury Benches as
well,

Here, there is another point I would
like to bring before you. It is this that
there are various Committees setup here,
various Departmentsset up and I am
surprised to find that none of these Depart-
ments works well either because there is
a feeling of mnorth and south,
I don't want to spell out, in Hydera-
bad there is a regional office of the Geologi-
cal Survey of India. In the past two years
I think the work there is not going on
satisfactorily, Has the Ministry looked into
it ? These are national institutes which
have got te deliver the goods to the people
and if a feeling of north and south is creat-
ed, will it work ? What is wrong ? Did the
Ministry look into this matter ? Has it not
been brought to the notice of the Ministry
that these things are going on? Even the
workers have written to the Government.
How long will they take to tectify these
things ¢t Apsrt from these things, there
isa feling that thess Deperiments are

ASADHA 10, 1893 (SAKA)

Gronts, 197172 286

being utilised for the development of a few
chosen arces only. There are other back-
ward areas and that the people point out
and this comes from the State Chief
Minister himself. The Chief Ministers of
different States send programmes to the
Centre after Investigation and then nothing
is being done. How long will the State
keep quiet? Will the munister take
cognizance of all these facts and tell us as
to what steps are taken ? Would the
Minister at least give us a detailed analysis
as to what are the recommendations made
by the States about the development of
their territories, what is the survey that
has been done, with what result, what
would be done hereafter, what would be
the new employment potential that the
Central Government is going to create {n
thesc States, etc. ? These are the things that
we expect and a reply to these things has
got to came up here. But, nothing of that
kind seems to be there in this report.
This kind of report has gone on for the past
20 years and agein after the new Ministry
has come into power with all fan-fare,
this is the kind of report that is being
presenicd to us. Is it fair to the country,
Sir ?

I don't wantto take much time of the
House. There are mauy more things that
I can spell out but belonging to the same
family, 1 wish to restrain myself, But I
would again hike to repeat that a good
deal is expected from the new Minister,
that he will inject new ideas into the
Ministry and that he will place before us
new policies which will enthuse the whole
nation,

f

Thank you, Sir.

warefe wive AT oF war Wyt
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SHRI D. N. TIWARY: Mr. chair-
man, really sympathise with the hon. Minis-
ter taking charge of such a Ministry where
the whole thing is topsy-turyy. He has got
legacy of losses, of under-capacity running
and where the management is not also very
good and where he will need herculean
efforts to set them right. How far he will
succeed, I do not know.

1 would begin from where the last
apeaker has ended abyut the report. The
report should be more meaningful, should
give a coriect statement of facts and should
also know the trends prevailing in the
country. In that report, they have men-
tioned that steel prices have fallen, What
is the use of saying this ? Everybody knows
that prices have gone up and steel is not
available at controlled rates. Although
some of them have been decontrolled, the
prices have risen so very high. But yet,
the report says—Prices are falling, What
is the fun of ii?'

I have marked many pages whe.e the
report needs improvement. You, Mr.
Chairman, will not allow mo time to read
them. So, I am reframing from that. I
would simply give the page numbers. You
can yourself se¢ what information has been
given and whether the Member should be
supplied with such information.

In Page 60, cverything has been given,
but not what they are doirg. They say,
they have initiated this, they have done this,
they have done that, étc. but .they do not
say what result it has brought about.
They don’t say, how much they are success-
fal. These are not given, Therefore, what
is the nse of sending such reports ?

In any industry, three things are nlqui:-
ed—Men, Matérial and Cupital.
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In this Ministry, all theso three things
arp in abundance. If you take the first item,
men, there ia over-siaffing. For a fattory
which can run with 5,000 men, they
employ 10,000 or 8,000 men. There is
over-employment. .

This matter has been brought up times
without number by the various Committees
of Parliement such as the Estimates
Committee and the Public Undertakings
Committee. But nothing has been done
to correct them.

1 would wish to know as to how many
appointments have been made again, after
these Reports were sent to the hands of
the Government. How the appointments are
going on? How arc they being staffed ?

Any Chairman or any General Manager
coming tries to bring some 50 or 100 per-
sons from his side and therefore the em-
ployment goes up . .

SHRI DINEN BHATTACHARYYA :
Not ordinary workers, but officers.

SHRI D. N. TIWARY : Therc is all
ready over-employmsnt. In respect of the
first jtem, Man, this is the position
prevailing.

Inrespect of Capital, we know, the
plants arc over-capialised. They don’t
siop with what would suffice; they go on
investing. Therefore, nobody could comp-
Jain that there ts any dearth of capital or
money. It is already over-staffed. This
is the Ministry which is only second to the
Railways in the matter of investments. It
is more than Rs, 2,000 crores now which
have heen invested in the steel plants. What
are we getting ? Nothing. Still we have
to import steel. And, who suffers? It
is the consumers. Prices riso—who pays ?
The consumer pays. They mniect the losses
by fleecing the consumers. At sotme point
you should stop al this and pot burden
the consumers with more cosls 50 that
they may not be able to use the,
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T have said about

If you go to the Material side, what do
you see ? You will find that the inventory
is very high. Some items are there which
can suffice for 10 years. In one of the
Report of the Public Undertakings, it was
given out that they had materials in such
numbers that they could be used for even
30 years ! So, sir, what is the use of stock-
ing them 7 Why so much has been bought ?

1 want to know whether the inventories
have gone down for thelast 4 or 5 years
or they have gone up.

You have got in abundance, Men,
Material and Capital. But, how are you
using them ? What arc you doing ? Why
your Steel Plants are suffering losses ?
Becuuse, there v dissatisfaction  among
the workers. There is no labow problem
as such m these undertakings. But there
are personnel problems, Discrimination
is being made. The workers are dissatis-
fied. They are divsatssfied not over the
question of increment of one or two or
three rupees.  But they want respect and
better treatment. At puges 32 and 33 ot
the 29th  Report of the P.U.C., Third
Lok Sabha you will find a description of
how these things are happening. In Dw-
gapur, undue promotions were made, not
in the case of just one or two but m
the case of more than half a dozen
persons, which the committee could sce.
The committee is precluded from going
into the cases of individuals, and, there-
fore, many things do not come out, but by
chance these cases came out. From the
Teport you will find that one person was
Promoted to the grade Rs. 1100-1400 after
three monthe and soon he was promoted
to the seale Rs. 1600-1800. Five or six
Such cases have been enumerated in the
repart. How can onc account for such
things ? If satisfaction cannot be given to
the workers, if equal treatment is not given
ta the workers, then they foment trouble so
that the corparation is in frouble, What
is the way out ?
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Tt is true that the public undertakings
are autonomous, Even the hon. Minister
cannot interfere and even the Secretary to
the Ministry cannot interfere. The gene-
ral manager or the chairman is all-power-
ful. He can dismiss a worker or promote
him or demote him without any restric-
tion, The powers have been enhanced.
First, they were given power to deal with
persons in the scale Rs, 450-900. But this
power was enhanced, and then they were
given power to deal with employees getting
up to Rs. 2250, Therefore, all this golmal
has come in. It is good tbat powers should
be given but they should be usod with
discretion. It is high time that some re-
thinking is done in this matter, if they are
not used with discretion, 1 would suggest
that therc should be a board. I do not
want o take away all their powers. But
there should be a board which should be
independent of the undertakings. Such
cases may come to it. That board should
sec whether the worker has Been duly dealt
with and whether he has been duly pro-
moted or demoted or dismissed and so
en. That will give satisfaction to those
who are aggrieved. This kind ef thing is
in the other departments. For instance,
in the railways, a worker can go up to the
level of the Railway Board, but here once
a general manager has done some thing,
therc is nobody who can challenge him,
however ill-conceived that punishment or
promotlion may be. So, I would suggest
that some channel should be created where
the worker could go and get the satis-
faction of having been justly dealt with.

A board should also be created to look
after the grievances of those who are dis-
satisfied with the decision of the chairman
or the general manager. That will improve
their morale and also self-confidence,

Then, I would like to make one sugges.
tion in regard to the profitability of the
undertakings. In regard to the lossoes
made by undertakings, I may inform 1he
House with some satisfaction that the
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NCDC has turned the corner, and instead
of losing, it has gained this year, because
they have put a chairman there who has
been working there for a long time. The
real bane with the public undertakings is
that the general managers or managing
directors or chairmen come and go very
often. If we have put somebody in
charge, give him time for a yearor so. If
he is on the way of improvement, if he has
gshown improvement, he should not be dis-
turbed. If production goes down, you can
remove him. But if a person has shown
improvement whether somebody likes him
or not he should be given time and you
should see what improvements he can make
If you do not, then God alone knows what
will happen.

The third point is about the appoint-
ment of supsrnumerary staff Those who
have retired have no responsibility. They
think they will be going away in a year or
so and they care Jess for the improvement
of the undertaking.

My friend Mr. Horo referred to the
appointment of local people. It is really
the local people who suffer. Their land is
taken and there is no employment for them,.
In every State, in Bengal for instance, the
Chief Minister of the State insists on the
appointments going to the local people if
the scale of pay is below Rs. 500. In Bihar
this is not the case. (An Hun Meomber :
In Bhilai 100).. . Becausc you are also
backward like oussclves. If you go to
Bihar and see a public underiaking you
will find the whole of India represented.

DR. RANEN SEN : It is a central un-
dertaking.

SHRID. N, TIWARY : Butif! go to
Bengal or Madras where also there are
Central Government undertakings, 1 find
herdly a few petsons from outside. Why?...
(Imerrnptions). I also want that the public
sector undertakings should be a reflection
of the whole of India, in every State, not
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only in Bihar. but in U, P., Bengal, Madras
and Andhra etc. What you find in Bihay,
Orissa and M. P., you will not find at
other places. Engineers, overseers, nurses
come to our Srate from Kerala. They are
accepted.

SHRI N. SREEKANTAN NAIR
(Quilon) ; Why not ?

SHRID. N. TIWARY: You should
also accept us

SHRI N. SREEKANTAN NAIR : We
are prepared ..(Interruptionsy Nurses are
harassed, they are heing ill-reeated by the
Government

SHRI b. N. TIWARY : I should requ-
est the hon. Minister to take a policy
decision to advise all the public sector
undertakings to fill posts upto the grade of
Rs. 500 from local people. Above that
scale you can take people on an all India
basis but upto the stage of Rs. 500, you
should try to recruit people from the
locality.

SHRI K. GOPAL (Karur) : Sir, I rise
to support the dem nds for giants of the
Ministry of Steel. To begin with, I should
start by saying that industrial relations are
the main problems before our public sector
undertakings, especially the steel industry.
The hon. Minister made a statement
sometime back that he was going to appoi-
nt two workers’ representatives on the
board of directors and that he was going
to have negotiations,

That isa bold and correct statement,
bold in the sense that in a vast public sec-
tor undertaking it is a right step to intro-
duce some sort of representation for the
workets. 1 am sure that the hon. Ministe
with his experience in the labour movement
and also as chairman of a hig puhlic imder-
taking, the Indian airlines, will try his best
to bring down labour unrest and improve
labour :elatim
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I may also say that recently I saw in the
newspapers that the wages of officers have
been raised. 1 donot know whether this
will increase the cost of production. If it
does, we certainly have objection to it.
If it does not, and if it is going to improve
the productivity, if it is going to improve
industrial relations, we do not have any
objection. After all, one should be paid
for the work one does. The Minister
should look into this and see whether the
wages are justified. 1If it is not he should
take some remedial measures.

About increased production, let me
mention countries like the USA, Japan
and Germany. In the matter of pro-
duction, especially in Japan, they are
importing iron ore and they are able to
expoit finished products at a lower rate.
I do not know why we cannot do it. What
i« the difficulty ® These are all problems
which should be tackled by our new
Minister.

lam also told that there is surplus
nagpower in gur steel plants. low are
we going to salve this probleni ? If surplus
manpower js there, we should utilise it.
50, 1 request the Minister to go into this
problem and find & solution,

Another thing is, there is a practice of
appoirting Chairmen, Managing Directors
and General Managers only from outside.
This should be stopped. After all, we have
8ot in the plants themselves honest, hard-
working officers. They should be given an
opportunity. They not only work for job
satisfaction, and for the country, but for
their own rise. One's ambition will be to
reach the top. When such is the case,
how can you bring outsiders as Chairman
or  Mansging Dircctors or General
Managers 7 This would demoralise the
officers who are already working there,
and who know the subject. We should
build up a cadre of professional managers
and have people who know (he subject.

alone ghould beasked to headan
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undertaking, not an outsider who might
have been in some administrative post and
who is all of & sudden asked to take up a
big responsibility. If an officer who is
already there in the organisation is asked to
take up the post, he knows everything and
he can take a right decision. It would be
good for the country. In the interests of
industrial relations also and for improving
productivity, this should be done.

According to the rveport, I find that
ingot steel to the tune of 5.9 million tonnes
is produced, and with what is produced
in the private sector it is 8 1/2 million
tonnes. It,is also said that by 1978-79,
the demand is going to be 12.77 million
tonnes. How are you going to meet this ?
As it is, we have a marketing organisation
linked with the HSL. This should be an
independent unit, independent of the pro-
duction unit of the HSL. 1 cen say this
authoritatively because 1 was a sales man
and some of our companies, especially
forcign companies, flourish in India,
mainly because they have a production
unit on the one hand and a marketing
unit on the other which is completely
independent, This marketing  unit
should have trained people who
know the needs of our con-
sumers, and they should ask the factorics
to produce whatever is needed. Then only
we can achieve the target. There is no
point in producing something which we
are not able to market. For this, youn
need trained professional men who can
study the market and study the needs of
the consumers, This should also be done,

Another thing is, since Tndependence,
in the past 20 years, we have made great
strides in the matter of production. Other
countries have been in the line for the
jast 100 years. We have becn in the line
for 20 years only and yet we should say
that we have made a good progress
in the matter of production. But yet, we
cannot continue to depend only on foreign
technical knowhow. We have brilliant
engincers and brilliant workers. They
should be prepared to form a second line
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of defence and in Nuture our own enginears
and workers should be asked to plan,
produce and distribute whatever we want.
This will go a8 iong way in fulfilling our
needs.

Coming to my State, Tamil Nadu, I
have spen that 73lakh rupees have been
allotted for the Salem steel plant.
The work should be taken up expeditiously
and vigorously. For that more funds are
needed. 1 request the minister who comes
from that district to pay special attention
to it. Even though he is the minister
for the whole country, T would request
him to be partial in this respect. Also,
steps should be taken to reduce the cost
at the erection stage. For example. take
transportation, They are going lo order
equipment from Heavy Electricals, Tiruchi.
Tt should be routed via Erode. So, if
there is 4 broadgauge lJine from Tiruchi
to Salem, it will reduce the cost o1 trany-
portation. Such a line will not onjly mect
the necds of the Salem stee! plant but also
the needs of the public in gencral

In the matter of allotmem of stcel,
some special consideration should be given
to some subjects. For example, Tamilnadu
Government have formed a Sium Clear-
ance Board, which is the firni of its kind
in the country, They needa lot of stcel,
but they are forced to go through all the
usual formalities. Such cases should be
given special consideration and the usual
formalities should be done away with.

SHRI A. P. SHARMA (Buxar). Sir
while speaking on the demands of this
mimistry, I would like 1o draw the atten-
tion of the minister to one or to subjects.
I would draw his attention to the condi-
tiok of the only sulphur mine in the
countey at Amjore in Bihar. The reserves
of thig arca are about 300 million tonnes.
But today the mine is not being worked up
to its fullest capacity. In only ove chemi-
cal plant at Sindri, the Amjore sulphur ore
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is being utilised to the extent of 150 to 200
tonnes. The Government of India has
spent Rs. 12 crores for ostablishing these
chemical plants, The econd plant is go-
ing to be commissioned by the end of 1972.
We understand that this plant will need
about 900 tonnes of sulphur per day. We
also understand that 50 per cent of sulphur
ore required for this plant is going 10 be
imported from abroad. The reason for
this decision perhaps is that the imported
sulphur ore will be cheaper than what is
going (o be produced at Amjore. We
also understand that we would be spending
about Rs, 200 crores in foreign exchange
over this sulphur ore import. Il this
decision is implemented, not only will we
be spending so much of foreign exchange,
but we will be depriving 5000 people from
getting fresh ecmployment from  that  area.
It 1s not only a question of employment.
If sulphur ore is imported on the ground
that is cheaper now, what will happen
tomorrow if the price of sulphur ore is
increased by those countries?

Moreover, how long are we going to
depend on foreign countrics for these things
only on the ground of cost or economy,
especially when suitable good quality
sulphur is avajlable in our own country?
So, 1 would request the Minister to examine
this espect of the problem and see that
the capavity of the mines in the Amjor area
is augmented to the fuliest extent to meet
the requirements of the Fourth Plan.

Many of the hon, Members here talked
about steel plants. 1 will not say much on
that. The Ministry tell us in their report
that most of the stee] plants are running at
a loss. Year after yoar weare told that
the steel plants are running at a Joss, We
do not know when they will make profits.
One of the reasons given for this is labour
unrest. Shri D. N. Tiwary hax given on¢
cause for labour unrert and that is the
discrimination against the lecal peeple
by the management of the plants
Only day before yesterday I brought
to the npotice of the Minister *
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case. A person was recruited by a regularly
constituted selection board for a particular
job in the Durgspur plant. Later on,
v hen he roported for duty he was told
that he will have to work as additional
¢ fiicer and not in the post for which he
was recuited. 1 understand that after some
time he was removed from service on the
ground that he is not required in that
particular area because he cannot speak a
particular language. Is it possible for
overyhody in this country to speak all the
14 or 15 languages? So.] would request
the hon. Minister to look into this
matter. It may be that these aie indepen-
dent corporations functioning under their
Chaitmen but they will have to work under
ceriain rules and procedure laid down by
the government. With thuse remarks,
1 support the Demands.

SHRL K. BASAPPA (Chiuadurga)
Si1, we have a large number ol small-scile
industries which are ancillaries to the
major number of engincering mdustrics,
Steul 18 the mais raw material required by
these sinall scale industrics and it is 1n short
supply. Some tiines 1t 1s not available at
all, with the result that the small-scale
industries suffer a great deal,
my earnest request to the hon. Minister
is 1o see that the small-scale 1ndustrigs are
heiped by supplying them with the required
raw materials, particularly steel, it necess-
ary by steping up imports.

After the announcement of the establish-
ment of three new steel plants one year has
clapsed. What is the progress achieved so
fur 7 What is the amount provided for in
the current year’s budget for the new steel
plauts? The budget provision in the
current year for the three new steel plants
at Salem, Vizag and Hospet is of the order
of Rs. 4 12 crores as against the tolal cost
of Rs. 1,500 crores. You can imagine the
speed at which we sre proceeding. While
Lam happy that the foundations have been
laid for the two new steel plants, what
about the Hpspet plant ? What ars the
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reasons for going slow with this plant? In
fact, the conditions are more favourable
here than in other parts of the country. We
have got high grade iron ore, power, water,
land, road and rail communication and also
availability of skilled labour.

17.00 Hrs.

1 do not know why the matier has been
delayed for such a long time and no pro-
gress has been made. Therefore, it is my
earnes! desire and request to the Minister
to sec that this is completed carly. T make
a suggcestion that therc should be a separate
company formed for this purpose. Tt
should not be entrusted to Hindustan Steel
Lid. which is already over-burdened, The
head office of that separale company must
be located in Bangalnre so that it can co-
ordinate with the State Government and
other agencics.

I suggest and submit to the Minister to
take immediate steps to sce that the Steel
plant at fiospet comes into being early.

Now I tuke up Tunghbhadra Steel Pro-
ducts !td. They have submitted two
schemes - one for shifting of the shops
from the factory arca to another location
nearby at an estmated cost of Rs. 61.50
lukhs and another of diversification of pros
duction of manufacture of high pressure
pen stock and of hydraulic hoists costing
about Rs. 34 lakhs. No provision has been
made for this in the budget of the carrent
year. T request that these schemes may be
implemeated carly. The production in
1967-68 at this plant was 1050 tonnes and
the profit was Rs. 15.28 lakhs as against
four times more production during the year
1970-71 but the profit 18 only Rs, 0.95 lakh,
This requires thorough examination. When
the production 1s four times the production
of 67-68 the profits should also commen-
surate with production. It cannot be so
low. There is some thing wrong with the
project and { want the Minister to look in
to this matter thoroughly.
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With the implementation of Kudrémuch
Iron Ore Project the country will have in
Mysore one of the largest mining complexes
in the world. This is one of the carliest
project that was thought of by the then
Government of Mysore in the year 1913-
1914, This has been entrusted to NMDC
and the project has not taken any concrete
shape so far. 1 am told the Techno Eco-
nomic Survey Report as well as the pioject
Report have been submitted to the Govern-
ment which are still under their considera-
tion. I do not know why the matter should
be allowed to remain pending for such a
jong time when the project (s so useful.
Trausport will not present any problem be-
cause the project is located very nearto the
Mangalore Port. So, I request the Minister
that as the iron-ore is the second largest
foreign cxchange carner in the country to-
day and is of utmost importance to the
mining industry, this project should be
implemented as early as possible.

Now 1 take up Donamalai Iron Ore pro-
ject. The total cost on this project will be
Rs. 19.46 crores. 1t is an approved project.
It has come into being and during the iast
two-three years about Rs. 2.53 crores have
been spent. At this rate when are you go-
ing to complete this project? 1 request the
hon. Minister to take early steps by making
more funds available as this is onw of the very
good projects that has been thought of in

the country.

With these observations, Sir, 1 support
the demands of this Ministry.

Wt ofegaren Gt (fegd
wgare) + wwafa wgEE, § @ darew
& AE w1 gwaw & § )

wgt o% W@ ¥ AW A% F
R & A% FT qraw g wgtqe s
wré Forr-ak § e W sa-sTewr
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[sft afegaive Gl ]
& whww agy waw § | dwyl sl
qER T aE A QAN E ) ST W
ge-ger w1 cavy aff <o omaT §
¥a< o ¢ Afew 3@ w1 9T A
fqr oy, wai fir sfert o sgRdl
I O & T q9w X gl
Ttz gt & Wit wogd ¥ figr w7 A
srr A WX g @Y o s g
fr ga wew agE W@ &1 fAW
oM @ owogd w oufew &
wfie gfasr fadr | 97 #1 afer Wi
fafar Fdteer ¥ guTC Y WK 57 A0l
ofus & wfis 9@t swAly @AW &

fag % &1

17.12 Hrs.

[SHRI R. D. BHANDARE In the Chair|

SHRI K. D. MALAVIYA (Domaria-
ganj) : Mr. Chairman, Sir, I will be very
brief. I would like to make only iwo or
three points. 1 want to draw the attention
of the hon. Minister to certain important
activities of this Ministry which is the most
fundamenta! and economic Ministry of
the Government of India.

Firstly, I would like to know something
much more about the position of the
metallurgical coal of our country. What
percentage of this valuable material of our-
selves is still unexplored and unexploited
and which is still in the private hands,
m the hands of big houses. I do not
want to refer toany big houses in parti-
cular. I am not in the habit of doing
that. The point is that sometime back,
the information available to roe was that
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a large percentage of metallurgical coal
is still lying unexploited under mining
leases of big industrinl houses and that
the mines are being utilised not for ex-
ploiting and producing the coal but for
other purposes such as using them as &
property to ramse loans and utilising them
for other industries. 1Isit right or not ?
If st is right, will the hon. Minister try
te expedite the process of exploiting the
metallurgical coal under State control so
that we can go ahead in solving the prob-
letn of scarcity of coal. That will help
the steel industry incidentatly which is very
well known to the hon. Minister.

The sccond point 1s about the aerial
swivey, about the piogramme of aerial
survey of the Ministry that was started
sometime back in order to hnow more
ahout the quality of our minerals and also
subsequently the quantity of cur minerals,
How is that programme of acrial survey of
mimerals going ahead these days ? How has
the economiy established itself in relation
to the ground survey by the Geological
Survey of India. I am more interested in
knowing about it because the ground survey
by the Geological Survey of India gives
gieater opportunity of emplovment and,
perhaps also of some more facilities of
detailed prospecting although the time
element is notin our favour. Neverthe-
less, 1 was told sometime back that aerial
survey was being conducted in collaboru-
tion with some foreign experts. Some-
tume back, an idea was to conduct aerial
survey with the help of our Defence
Department.

Perhaps something was done also on
that line, Will it not be proper to so
arrange the programme of the Geological
Survey of India that prospectling for mine-
rals is done in less time spending less
money !

The third point is about Lhe latest
position of our copper mines, The Geo-
logical Survey of India did valuable work
in discovering several copper mines in
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India. But the programme of exploitation
of copper uve, extraction of copper ore and
its subscguent putification process did not
perhaps go very well and the foreign assis-
tance that camc to us was not very helpful
Is it not now high time that we should
have a fresh look into the whole question
of expeditiously producing copper not only
from the Rajasthan mines but also from
the Rakha mines which were discovered
not long ago so that wemay be able to
spend much less foreign exchange and  get
our own copper ?

The last point to which I wish to refer
i~ the grcater necessity of utihsing the tech-
nology ot geo-chemistry m the search of
our mincrals, all types of minerals. As I
learn from some eaperts, this technology
of geo-chemstry 1s very very helpful in the
preliminary stages of searching for mine-
rals. 1 learn that much 1s not being done
by the Geolugical Survey of India these
days because some sort of a feclhing s
going tound that other processes will peir-
haps expedite the discovery of nunerals, 1
fcel that the tevhnique of geo-chemisty 15
gawing more importance mtetnationally
albo with & view 10 gain in & less nme much
more valuable information which forms
the gutdelines for mineraly’ discovery.

These are the points on whichi 1 would
like the Minister to give us sOMC infor-
mation so that it muy be helptul fo the
work that the Ministry is downg.

SHRI1 P. K. GHOSH : Sir, T nse 10
support the Demands of the Stecl Ministry.

Unfourtunately all the loosing and piob-
lem-stricken undertakings have been pl.aced
in charge of the present Ministry, HEC is
a sick underiaking and because of mis-
handling in the past, the discase has become
chronic. Such a complicated undertaking
cannot be expected to make profits from
its very starl, For some yecars we cannot
expect profits from such undertakings. Buf
there ure ho reasons for the huge losscs that
have beén incurred during these years.

s*Pypunged as ordered by the Chair,
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HSL 1s cqually bad, The entire blame
cannot be attribuled to labour unrest. 1
feel that gross mis-management and corrup-
tion are also responsible for the losses
in HSL.

, Then, NCDC which made profits last
year, 18 going to show a substantial loss this
year. | am sure, the present Minister, who
is 2 dynamic personality, will, with his
rcalistic approach, be able to remove the
difficultics and will set things right within
a very short time.

Let us come to HEC first. T am glad
that the Minister has removed the present
Chairman- -if the reports which have
appeared in the Press are correct. Although
this Chairman tried to show proof of his
worth by jugglery of figures of production
and despatches, the Minister thought it
fit to remave him und [ am glad about it
and | thank him for that.

But, removal of one man will not solve
the problem of the HEC. There arc many
ofticers, high officials, who are indulging
in politics in the HEC, 1If things have
to be set right, you have to remove a
number of them.

1o my speech [ast year I pointed out
with respect to the Munistry of Steel and
Heavy Engineering that lot of politics was
going on 1n the HEC. Some top officials,
including the present Chairman who was
Deputy Chamrman at that time was
hatching conspiracy against the then
Chairman.** 1 pointed this out one year
back. I had also mentioned this fict to
the then Minister, that these people are
playing politics, and instigating the
labourers to go on strike, 1Instead of
removing those undesirable elements from
the HEC, the Chairman,** who was
showing results and improving lshour
relations was removed......
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THE MINISTER OF STEEL AND
MINES (SHR1 MOHAN KUMARA-
MANGALAM): Mr. Chairman, may 1
suggest to the hon. Member that he need
not refer to individuals outside the House ?
[ have on option, but to prevent him from
doing this. He may offer his caiiticisms
about my Ministry.

SHRI P, K. GHOSH : There are some
officials im the HEC who have their
relations in the Ministry and those people
have a great interest in the HEC. They
are the makers of the Chairman. They
can remove the Chairman il they want,
These officials in the Mimstry are also
taking a part in the politics in the HEC,
and are responsible for the present state
of the affairs in the HEC. 1In the HEC
there is lot of favouritism. nepotism,

casteism, communalism and regiona-
lism.
SHRI PILOO MODY (Godhra) @

Socialism also... ..

SHR1 P. K. GHOSH : The present
Chairman got his son promoted. 1 would
give an cxample of the favouritism that 18
going on. When he was Depuly Chair-
man, he got his son promoted, by super-
seding 3 or 4 cificient officers. This
gentleman is not even...([nterruption)

17.24 Hrs.

1Surs K. N, TIWARY in the Chair]

SHRI MOHAN KUMARAMANGA-
LAM : 1 would like to submit to you,
Mr. Chairman, that naming individuals
and making allegations against them is &
thing which is extremely difficult to deal

with ..

MR. CHAIRMAN : The hon. Minister
has rightly pointed out this. The name
will not go on record. You should not
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name anybody who is not present in the
House to defend himself.

ot ¥o WMo wredtg ¢ M wrATY
e gt q MgI § IAE ATA &Y
I AFA § ? IAEH AT N ¥ gAT
& w1y & 7

ewafy w@em : ¥ @ A 9T
fedewer & o alm & &

SHRI P. K. GHOSH : That is done
because they are favourites of the officials
in the Ministry as well as high officials in
the HEC. This 1s the reason for the
(rustration awmong the employces. This
is the reason for heartburning among the
other employees. That 1s why we do not
have efficiency therc and we aie not able
o have increased production  What [ find
1s that once a mistake is done. even
though it has been detected, and it has
been found that some wrong thing has
been done, no cffort 15 made {0 rectify
those mistakes. Whenever cases df undue
advantages and nepotism shown in the
matier of promotions come to notice,
they should be undone by reverting such
persuns back to thewr original posts.
Otherwise, they will feel that even though
they have done something wrong, they will
be getting something for the future.

MR. CHAIRMAN : The hon. Member
should now conclude.

SHRI P. K. GHOSH : | come from
Ronchy which is the headquarters of the
HEC. ....

MR. CHAIRMAN : No, I cannot give
more time. Every Member has something
special to say.

SHRI P. K. GHOSH ; The question of
the rehabilitation of the Muslim employecs
is & burning problem. Even after fous
years, they have not been rebabilitated.
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Wheti the hon. Minister visited Ranchi, 1
showed him how these people were
living lika sheep and goats. Something has
to be done about it. The ex-chairman
Shri K. D. Malaviya tried his utmost (o
rehabilitate them. But there are some
Jan-Sanghi minded officers there who have
always tried to frustrate the efforts made by
Government as well as the chairman who
tried to rehabilitate these pcople. I would
request that we should not just impose some-
thing upon these poor unfortunate persons.
A plan should be chalked out, and the plan
should be got approved by the peuple who
are going to live there and then this plan
could be imposed on them.

Many of my friends have referred 1o the
local people not getting adequate opportu-
nitics of emplovment in HEC,

MR. CHAIRMAN : The hon. Member
should conclude now. Shri Gajadhar
Majhi.

SHRI P, K. GHOSI! : I would crave
your indulgence for just one more minute
to say a few words regarding Mini Sieel
Plant.

MR. CHAIRMAN . All right; he should
conclude after that.

SHRI P. K. GHOSH : Regarding Mini
Steel Plants, one of my communist friends
had raised an objection to their establish-
ment. I should say that we should welcome
this. There is shoriage of steel in (he
country, and we are planning for big stcel
plants which would come to production
after five or six years. To meet the doficit
duting the Intervening period, these mini-
steel plants which can go into production
within a year should be encouraged to come
up and more and moure mini-stesl plants
should be set up.

SHR1 GAJADHAR MAIJHI (Sundar-
garh) ¢ Irise to support the Demands for
Grents undar the control of the Ministry
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of Steel and Mines. In regard to the pub-
lic sector undertakings of thig country, this
Ministry controls the second biggest public
undertaking, namely the HSL, which is
next only to the railways.

Sir, 1 come from a constituency wherein
is situated the first public scctor steel plant
and the first-born is still a sick child of the
family.  Its unutilised capacity is not only
alarming but the fall in production is a dis-
turbing factor, The utjlised capacity of
Rourkela was only 56 per cent during last
Year, the production being 1,038,000 tonnes
ol ingot steel as aguinst itg rated capacity
of 1.8 million toanes, The shortfall in
production over that of the previous year
18 56,000 tonnes. The point is when so
much moncy 1s invest ed and we are paying
the loans with interest to foreign countries,
why there should be such a big gap of un-
utilised capacity and continuing shortfall
1 production?

Sir, stecl i rightly called the mother of
all industries and it js rightly in the public
scctor. It is true that investment in tis
Sector does not pay dividends immediately.
But it is 18 years since this project has
tome into being and still i does not yield
enough profit to the nation. This is mot
only true of Rourkela bul of the entire
HSL

The time has come now when the HSL
should run mosi cfficiently to its ful or near
full capacity and all-oug efforts should be
made towords that end.

Again therc is Browing buneaucracy in
the public sector. We want o make jt a
protolype of our administration with jts
delays and argumeats. [t js necessary that
practical men arc put at the head of oy steel
plant, pariicularly successful engineers, and
not bureaucrats il we wang to make thig
undertaking a success. It js high time that
the Governinent starts & separate ¢adre for
public sector engineers and officers,

Most of the steel projects are located in
the Adivasi areas and are meant ¢, change
the ecomomio life of areas around, Adivasi
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{Shri Gajadhar Maghi)
area's poverly, ignorance and disease.
How pathetic it is that the tribal people
still live in utter poverty arround the steel
plants, They were formerly living in sim-
plicity, leading their own traditional way
of life. Now their lands and homes have
bLeen taken away for the steel plants. Of
course they have been paid compensation.
But as they were not used to money and its
proper commercial utility, most of them
were swindled by clever men, the so-cailed
civilised peeple from the plains, Now they
live in slums and nothing is being done 10
sec that they are properly cducated and
trained and given preferential treatment in

employment.

There is & saying in our language that
there is darkness underneath the lamp.
This is the story of tribal areas under our

steel plants.

I come from a constituency which is
rich in natural resources. I mean the
Bonai area, the world famous for its high
grade iron ore. Theie arc large deposits of
iron ore extending over thousands of
million of tonnes. Dolomite and limestone
are also there. Inspite of all available
ingredients in plenty and its nearness to the
main railway line, a second steel plant is
not coming up there.

This is not the demand of only my
constituency or of the State of Orissa but
also the demand supported by haid (acts
and valid reasons from the national point
of view. 1hope the hon. Minister would
be able to give his long-delayed promise n
this regard.

SHRI R. 5. PANDEY : | do not want
to make a speech. I want to put certain
questions to the hon. Minister. Firstly,
1 would like'to know what is the prog-
ress of constiuction at Bokaro? Will the
earlier time schedule be adhered 10?

SHRI PILOO MODY : He does not
know that,
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SHRI MOHAN KUMARAMANGA-
LAM : I know very well,

SHRI R. S. PANDEY . Will the carlier
time schedule be adhered to—that is
completion of the first blast furnace
complex by December this year and
completion of the first stage—1.7 million
tonnes - by March 19797 Since he will be
speaking only tomorrow he can very well
give a reply.

Secondly, it appears there is delay
in the delivery of equipment (rom HEC
and other plants for Bokaro. What steps
are being taken 10 speed up the supplies?

Fhirdly, I want to know about the
scheme for increased production of alloy
and special steels., And lastly, what s
the latest position regarding the so-called
ministeel plants and sponge iwon plants?

1 hupe the hon. Mmister would be able
t0o answer these questions wlile replying
lo the debate ton.oirow,

DR. KAILAS (Bombav South): [I'he
Government  has  attached the highest
importance to  the development and
exploitation of the 1nineral resources
and its #fort to tap this poteniial and
achieve a faster rate of growth has been
very commendable.

[ may point oul that the Plan outlay has
been increasing right from the first Plan
period. In the first Plan, it was Rs. 73
crores, and now in the fourth Plan it  has
coms up to Rs, 510 crores. In the same
way, the national income out of this mine-
ral wealth has been increasing right from
the first Plan, 1give the figuwies. The in-
coine was Rs. 470 crores in the first Plan; in
the second Plan it was Rs. 688 crores; in
the third Plan, it went up to Rs. 969 crores.
In the fourth Plan, till 1967-68, the income
figure has reached Rs. 1471 crores.

Iwould like to draw the attention of
the Miniater to the Khetri copper Plant. He
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should apply his mind to this copper plant
which has almost taken rather eaten Rs. 90
crores to Rs. 100 crores. We do not  vet
know what is the fate of this plant, Today
we cannot afford to wait any longer for
copper because the want of copper has held
up many of our development plans and
programmes. I suggest that the coal mines
should be nationalised before long. Only
the other day, there was a half-hour discuss-
ion on the shortage of coa! supplics to  the
industry. The reason given was that there
was a shortage of wagons while the coal
was lying in the collieries. May I suggest
that a high-power committec may be consti-
tuted, having some high officials of the
Railway Ministry and the Ministry of Steel
and Mines to allocate the waeons which
are reqinted so budtv, I am sure that the
hon. Minister Shrvi Mohan Kumaramanga-
Jam will take this up before long

It has been stated in the 1970-71 report
that the Tron and  Steel Controller super-
vises the receipt and distribution ol  Steel.
1 fail to understand, when ti e Iron and Steel
Controller is theis, how large stocks of
Steel are available in the market and from
where the iron meichants get theit supply
of steel and how thev create an artificial
scarcity. Unterruption) They must be
getting {rom somewhere. 1do not know
how they get the wagons und how they get
the prioritirs and how they can win over
the Controller. In Bombay, one can buy
crores of rupees worth of steel if one can
afford to pay. Hence, there is something
wrong e¢ither in the priority commuitec
or in the Depariment of the Iron and Stes!
Controlier, 1 would suggest that the distri-
bution system should be taken over by the
Government.

All over the country now, we are pro-
ducing milk and milk is heing distributed
through Govi. ageney. I am alking
about a small item, as an example. The
consumers of milk are innumerable,
Iakhs and lakhs, and the distribution is
Comurolled very well by the Government.
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There is nwo blackmarketing in milk, nor
thero is degradation in the quality of milk.
The Steel Ministry is losing, (hough they
are producing steel in three plants, while
the iron merchants carn exorbitant profits,
vitiating the whole aimosphere of the
country. Hence the distribution system
may kindly be taken over hy Government
before long.

The report under discussion says, the
refractory requirements of the ministry are
going to increase every year and we have
to depend upon outside purchases, when
this ministry has good technical hands and
can plan for the supply of the refractory
matcrials. Why th's dependence ? The
report also says, there is a plan for manu-
facturing bricks. ] do not know how much
time it is going to take. We should not
lose time in manufacturing such require-
ments of the steel plants. When is the
scamless tube plant with a capacity of
80.000 tonnes going to be set up? The
report again says, the decision is yet to
come 1ct the minister turn the tide and
prove 10 the country that public under-
takings under his command can show pro-
fits. T am surec he will succeed in his

efforts.

With these words, 1 support the

demands.

SHRI PILOO MODY : Sir, I certainly
do not envy the job entrusted to my friend,
Mr. Mohan Kumaramangalam. Not only
has he been entrusted with this job, but
has been allotted certain monies in the
budget grants as they are called, for his
ministry. 1 think it must be pricking his
conscience that good money should be
thrown down behind bad money. As a
matter of fact, the Ministry of Stee! and
Mines has been bugged from its very incep-
tion. It is so full of corruption, so inefR-
cient, so complelely incapable of doing the
job itis asked to do that the ministers in
this House for the last 20 years have been
put in a position where they have to give
replies to Questions for which thero is no
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[Shri Pillo Mody}

justification. I will give an example to illus-
trate my point.

Tn the Bokaro steel plant, there is in
the manufacture of steel a process which
roguires a calcining plant. Since he is
Minister of Sieel, he ha< to leurn these
things.

Calcining process is a process quite
independent from the normal manufacturc
of steel. It really takes a particular commo-
dity of & certain purity and turns it into
a commodity which is more pure than
what went into the plant. Bokaro stect
plant issued tenders for this calcining plant.
There were 12 or 15 tenders; T do net know
how many. ACC, whi«ch has becn mak-
ing dozens of this calcining plant, tendered
for the job and gave an alternate
solution saying that *if xou buld ihe
cale.ning plant  according to our speci-
fications, not only do we prorise you
somewhat higher performance, but we
will also save you Rs. 75 lakhs on the
tendered price.” 1am afraid that this
suggestion did not find any favour with
théir masters whoever tlcy may be, and
the proposal was rejected totally out of
court. They would not even consider 1,
although they could have had a calcining
plant performing more cfficiently for an
amount which is Rs. 75 lakhs I¢css. There
is an expressjon in Gujarati which, when
translated, means : whose father Diwalj ?
I'his is the short of thing that goes on
when you entrust jobs of this nature to
proplc who are constantly wanting (o pick
away what they can nut of jt.

I have to remind the Minister that we
have an enormous investment under his
contro! for which there has been blood and
sweat shed in this country. He is responsible
to the House and, therefore, to the country
to sec that this investment made in his
Minisiry is not a total loss for this country.
So far the figures that we read year sfter
year are beginning to sound more and
more dismal. [ would recommend to him
that he should spend ail his time injust
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ensuring one thing, that the rated product-
ion of the steel plants under his control
is achjeved and the other enterprises under
his control, the other part of his Ministry,
ray dividend to the nation. 1If they do not
pav dividend to the nation, 1 would hke
lim to come here and explain truthfully
why these arc not paying dividend to the
nation and what remedy he has so that the
nation will benefit out of these enormous

investments that have been made in his
Ministry, of which heis now theg d
father

SHRI P.R. SHENOY (Udipi) : Mr.
Chairman Sir, the Government of India
have accepted the principle of balanced
develepment of all regions in the country
and in furtherance of this they have
decided to establish three new stecl plants
nt Vizag, Aespet and Sale No, Many critics
have stated that the cost of production in
these new plants will be very high ns the
coking coal has 1o be bronght from North-
cast India or it has to be imported fiom
outside This criticism is based on certain
doubts which are purely imaginary. Asa
matter of fact, the cost of production in
these plants can be brought down by using
maodern techmiques and also by the replic-
ment of  blast furance by electric furnace
where clectricity is available in  abundance.
If we are a little imaginative, a fourth
steel plant  cun  beestablished in South
India as on the western ghats iron ore is

available in large quantities between
Kutachadri and Kudremuk in Mysore
State,

There are small rivers flowing from
western ghats in the State into the Arabian
Sea and these rivers are full of hydro-
¢lectric potential. One such river is Varahi
and the investigation is already going on to
exploit the waters of Varahi river to estab-
lisha hydro-electric project in South
Canara district. Using cheap electricity
from this hydro-electric project and using
the iron ore on western ghats a steel piant
can Le estabilished in South Canara
district in  Mysore Siate, A major
port is coming up in Panambur near
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Mangalore and this port can be used for
importing coking coal, if necessary,
and for exporting surplus ore, steel and
ateel products.

It has been criticised by some Members
that the Government was wrong in allowing
private sector to start some mini plants. |
do not see anything wrong in this policy of
the Government, As has already been
stated by the hon. Minister, it is not
against the Industrial Policy Resolution,
If we can send our iron-ore outside the
country and allow the private interests in
foreign countries to manufacture steel at
the expense of employment and advance-
ment in India and at the expense of private
interest in India, our CGovernment
can ceitainly allow the private interests
within the country to produce steel in this
country itself.

With these observations | support the
demands.

SHR1S M. BANERIJET (Kanpur) : M.
Chairman, Su, first of all 1 would like to
associate myselll with my hon. fiiend, Shri
D. K. Panda, in condemning the Govern-
ment's attitude in giving licences for mini
steel plants and to those houses who have
questionable conduct and, Sir, tor whom
several enquuy commissions have given
their repoits, 1 would like an answer from
the hon. Mmaster about the whole thing as
to why a decision has been taken by the
Government or was taken by the Govern-
ment to grant mini plants licences just
after the mid-term poll.

Sir, it is no question — we are not aganst
—we know the mixed economy and in the
mixed economy the private sector and the
public sector have to exist. But still, Sir,
I feel that this particular decision was taken
to help the same monopolies who enjoy
monopoly in jute, textile, sugar and other
industries. For instance, Modi family.
They have got rayon; they have sugar and
now, Sir, they want to come in the steel
plant, Sir, this should be properly investi-
sated and these licences should be
cancelled.
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The second point is : the U.K. Govetn-
ment is hehaving shabbily with us and
tomorrow the calling attention is again
coniing where they want to bresk the
agreement with us which we entered in
1939. | would like the Minister to give me
an answer, Is it not proper time that
manganese and copper mines owned by
the Britishers nr the British capital in
India in the manganese and copper mines
should be iaken over by the Government?
Unleys there arc some retaliatory measures,
I know the Britishers, who bled our
country white, will not open their eyes.

The third point is about coal mines,
Much has been said about it by my hon.
friends. Coal price was increased last time
with a view to pay according to the reco-
mmendations of the Wage Board to the
mine workers, but it was never paid. Even
today the recommsndation of the Wage
Board has not been implemented by the
majority of the mines, It is high time that
somc action should be takon agamnst them.
If this Government sincerely believes that
they are really moving towards socialism
or something like socialism, it is high time
that these coal mines should be nationa-
lised in the larger interest of our country.

1 would add only one mote point. For
wan. of steel, the Indian Standnrd Wagon
at Burnpur s being closed. I wnuld request
the hon. Minister to say som -thing about
the disiribution of stec', whether it will
remain in the hands of those who are black
marketing or whether it will be given in
the hands of those who will possibly
distribute it well,

st argaw wfgoane (Hermg) -
AT qawrafa o, FEr 9T W gt
WA F1 ¥ I9ET awdT w2

% 5% e AT wgaT

TH OTh FORT oA & fs gk
& & wrowrl § wrer i & wrer w4y
gt § ? wre Rk § 3 s o wdwr
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[ argaw nfgwax]

[-4-60 & 9Z7 987 qTA1HT & IqHT TH
wET F1 wed g W 15 faq #1 fyEa
drg famar & &fes st A 1-4-60
¥ A I 9T @ A0 F IA90 15 faq
Fl #E A@ AR aF fzg &7 Fyaa
/g & AT BT FAATS UE A
AT H ATA FIQ 3, TF F A 9%
FTH F7 2, TF & Freard § 3 AT
39 Y JE FT Aw= fpar smar g
I 419 TH TFT FT AT 01T A &
FIOU T4 FAANAT T waAqrT &0
wraAT 9ar g g fean 3wy A
¥ efg s7 a7 £z ww T aEr
T S FAIN AL G AT T oAfaw
T F WA A § IR FOIATAT
gafan warsw zar g afyq @ =r¢
@t dY T F9 g9 & F IAF! FILEMET
A g

fegma@ & 71 #E TR
Fad gug wfwa @ad Fm AFa
ATES 240 UAfRIEeR HIT fWerE &
FIL@A & qeg AW A @ gu F HIT
arel @ A1 qiF 4t " gL F 2
ast & ST &1Fa A & IAF g@T UT
FrE AT & Ag fear swar g0 o
fag @ agf qR AT A% fR 22 2
ar SEEl GIE gRIX A1 SATT AT
arfee | sigr a5 gré wifwad &1 @
2, o fage adar 38t F oF wriEaR
w8 a@ +F g, I IT 9T G
TE TF ARG A7 &1 ®IC &7 G
qT w1 ¥ fSa% 99 @ § usgw
16 &t &q¢ faem @ & AT 990 a3%
1l @t qgx &9 &1 w90 9T st
urfegz 91 SqFT AU FaT 979 @@
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gifer g 1a gz agaE
ARH! YOREIT F& gEL H AHIE
T faar srar & sa¥ HAaowe ® 99
AT F wrgAT 931 gl 2 AR
ZTAH G T THATT A1 g | GHIT
T ATH F5AT FTLEA] 9T TAAT TS
FAqfr @ war § afew =@ agr
T IH qIF T HIAIIG FT AGAT  Ferar
% &1 399 AT AT JHAT grar 2 |
# amwar g B dasdez § o owa ¥
arfeda 95 g0 & IaET agAT SOAT
wtfgn, fafarzs agaq & Freany 3%
AT 0T | ®ATR dEeq F VrEAT Tl
ALY g1 § afeF Trer agwT ¥ wwEAr
2% Ziar 21 zafan § wwwar g fa
WY F AT FAAL A7 97 43 gud I
Frgraa A1 ogareAr arfew wie S
AIf 6Tz Tzt FT & IAF! A8F FT
Za<r s weAr 4TfEe | g sy A
A2 19 91T FUZT w947 57 ITN
§ @ar gar € A7 At faewerd e
FIEFTT 97 ATAT & 1 IT FI@AT H AT
=YZT &1 71 & SaET (AN | av
FIT g7 AT 2

w2t a% @9 FT AHAT §, 72 Fal
siiar 2 f& ®ma # g8 & agr qrer
9z 77T 1 ¥WT Fga g fF wmw
AR & FTC@rAT A F1AAT TZF @I §

oiT 3951 #=a faa wr & oar fer

FaT F1T & fF o GeFrd FE™ §
%Y 8% fagaar ? Ar a1 91w v
fredteqaa, fagam %1 sxaedr 3 394
Zig & ar fex St wmiEz oA4w g%
sraT G 3%, fzaq 3FT Hi gng
F77 A1A1 7 faeswe #a & a9 § 0}
ST ATFEE FIRETH & IAH! AE1 (Haar

|
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TH W61 ¥ wrw 2w F gy
aay T ey & @ frarl W
my @ fag, Fexd fag ek
gat aura wTi % fow g erdear
oyaT § 1 W F gew wga q@ A
gafae feamt &) a9 ot wrdr 3
e B wifge fr fearal &t @
Traorew A At daw
Ht Tax warar #gr fag § 1 §@T WY
arfey fr firaral £1 ¥ o 5 a9
T 97 X )

TF X AT FEAT Agar g & AR
&7 awang fadr § uF 99 gor § Wik
agt ax HrA N @y fasdr 31 6 FHF
& agi a7 TrEf q¥r gf & AfeT @y #°r

@ & S ITART AE & wWr &
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WLHEI Ay § aedy 70 ¥ fefiE w5y
W aE wrAr F W) agi 9T d@ar
fawer § Sa%) CwewmE €TAT Y

wwrafe wiw : faed A ¥ foee
& FTT IA GF AW F1 FrET ¥ AT
faer mar, faary Sa% o YEEe & | w0
et ®Y avew &1 7w A@y s
AAT WA Y AgE w7 AT T
fedr & fad fedt wY ator a@
Lo

Now, the House stands adjourned to
meet again tomorrow at 11 A, M.

18.01 brs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July 2, 1971]
Asadha 11, 1893 (Saka)



